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HOUSE OF THE PEOPLE
Saturday, 17th April, 1854

The House met at Two of the Clock
[MR, SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

SaLE oF KHADDAR

*1834. Shri 8. N. Das; Will the
Minister of Commerce and Industry
be pleased to refer to the starred
question No. 1450 asked on the Ilst
October, 1851, and state:

(a) whether any final decision has
been taken by the Central Govern-
ment and the various State Govern-
ments in regard to the model Sale of
Khaddar Bill which wag circulated
by the Central Government ufter the
passing of the Khaddar (Protection
of Name) Act in December, 1950; and

(b) if so, the taken in
this respect?

The Minister of Commerce  (Shri
Karmarkar): (a) and (b). The model
Sale of Khaddar Bill has since been
revised by the All India Khadi &nd
Village Industries Board and the revis-
ed Bill has been circulated to all
State Governments, In this connec-
tion I would invite the hon. Member's
attention to my reply on the 25th
March, 1954, to the starred question
No. 1292 by Shri K. P. Sinha.

Shri 8. N. Das: May I know, Sir,
whether there is material difference in
the provisions of the present draft Bill?

Shri Karmarkar: My hon.
meang the Act now in existence?

89 PSD
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Shri S. N. Das: I want to know whe-
ther there is any material difference in
the draft Bill that has been circulated
now vis-a-vis the old Bill?

Shri Karmarkar: There is no mate-
rial difference.

Shri 8. N, Das: Have all the State
Governments sent their views on this
Bill, if not, which are the States which
have not done s0?

Shri Karmarkar; Not yet to my
knowledge. I may inform my hon.
friend that in accordance with our
earlier model Bill four States have
passed legislation, Bihar, Travancore-
Cochin, Coorg and Madhva Bharat, All
the States have been circularised and
we are awaiting their reply.

Shri 8 N. Das: Is the hon. Minister
in a position to assure the House that
this Bill will noy meet the same fate
as the last one?

Shri Karmarkar: The last Bill did
not meet with any disastrous fate. Four
States have passed legislation on the
lines of our draft. Other States might
also have adopted that draft. We hope
this draft will be better than the pre-
vious one,

Use OF SOFT-COKE AND BRICK-BURNING
L

*1835. Shrli K. P. Sinha: Will the
Minister of Production be pleased to
state:

(a) whether It iz a fact that the
Indian Collieries Union, Katrasgarh
has submitted a memorandum to the
Planning Commission suggesting
that a more extensive utilisation of
soft cvke and brick-burning coal

e
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would help in solving the problem of
unemployment;

(b) whether Government have
examined this proposal; and

(c) if so, what steps Government
propose to take in this regard?

The Parliamentary Secretary to the
Minister 0 Production (Shri R. G.
Dubey): (a) A memorandum pointing
out the problems facing small collie-
ries producing low grades of coal has
been submitted to the Planning Com-
mission, There is no direct suggestion
as referred to in the question but it
may in a general sense be inferred to
have been made in the memorandum
taken as a whole,

(b) and (c¢). The points raised in
the memorandum are under consid-
eration.

Shri K, P. Sinha: May I know the
main suggesfions of the Planning
Commission which go to help in solv-
ing this problem?

Bhri R. G. Dubey: The Planning Com-
mission had referred this matter to the
various State Governments in Septem-
ber 1953. Subsequently replies have
been received. They have made en-
quiries regarding the difficulties of
the State Governments, particularly
with reference to brick-burning coal
and soft-coke. Further the inter-
departmental study group is seized of
this matter,

Bhri P. C. Bose: May I know whether
there iz a Soff Coke Cess Committee
to popularise the sale and consumption
of soft coke and whether it is function-
ing or not?

Shrl R. G. Dube: I believe it was
functioning once upon a time. I am
not sure whether it Is functioning now.

Charkha

*1836. Pandit D. N. Tiwary: Wil
the Minister of Commesce and In-
dustry be pleased to refer to the stan-
red question No. 368 answered on
27th November, 1933 regarding exhi-
bition of a charkha which produces
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3,000 yards of yarn per hour and

state:

(a) whether any aid has been given
for the manufacture of the charkha;
and

(b) whether there is any proposal
to purchase the patent rights of the
charkha and manufacture it on a
large scale?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). The char-
kha in question is still in the process
of being tested. ‘

Pandit D. N. Tiwary: May I know
whether this charkha is different from
that which is exhibited in the Khadi
Pradarshini which is going on now?

Shri Eannarkar: I think it is the
same,

Pandit D, N. Tiwary: Is Government
aware that this charkha produces only
500 yards per hour?

Shri Karmarkar: There are a number
of charkhas exhibited in the Exhibi-
tion. The size of this charkha is:
length 18%, breadth 16%, height 207,
spins 3,000 yards per spindle—750
yards on each of the four spindles.
The cost of it is about Rs. 100.

Pandit D. N. Tiwary: Have Govern-
ment any proposal to subsidise this
sort of charkha so that it may be
within the reach of the poorer classes
of people?

Shri Karmarkar: My hon. friend
knows that the Khadi and Village Indus-
tries Board iz seized of this matter.
At the moment this charkha is being
tested by the All-India Spinners’ Asso-
clation. After that the aquestion will
go before the Board and it is only after
the Board makes its recommendation,
the matter will come before us. We
shall, of course, consider the matter
sympathetically.

Shri N. L. Joshl: Have Government
laid down any criteria to decide the
best charkha, and if so, what are they?
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Shri Karmarkar: It is the ordinary
criterion, namely, that everybody wants
to achieve the best possible results
with the least possible cost.

Konar Projecr

*1837. Shri B. K, Das: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the final estimate of the Konar
Project in the Damodar Valley;

(b) the total expenditure so far in-
curred: and

(¢) what decision has been taken
about the construction of the seven-
mile tunnel and generation o¢ power}

The Deputy Minister of Irrigation and
Power (Shri Hathi): (a) The latest
esiimate of the Konar Project is Rs.
13:79 crores of which the estimate for
Xonar dam and appurtenant works is
Rs. 984 crores.

(b) The total expenditure incurred
upto the end of January, 1854 is Rs.
7,77,85,000/-,

(c) The construction of the under-
ground power station has been post-
poned and so the construction of the
tunnel has not been taken up.

Shri B. K, Das: May I know whe-
ther the sum of Rs. 4 crores odd
ig accounted for the construction of
‘the tunnel and the underground power
station?

Shri Hathi: The estimate for the
tunnel and the power station is about
Rs. 4 crores—the actual figure is Rs.
'3+85 crores.

Shri B, K. Das: What was the origi-
nal estimate made by Mr, Voorduin
and what were the later estimates one
by a French firm and another by
‘Gruner Brothers?

Shri Hathi: The original -estimate
in 1945 was Rs. 245 crores. Subse-
quently, three power stations Nos. 1, 2
and 3 were designed to be a single
‘high-head underground power station.
The revised estimate in April 1853 was
Rs. 10° 62 crores, and now it is Rs. 13-79
Crores, -
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Shri B, K. Das: 1 wanted to know
what was the estimate made by the
French firm, and how was it revised
by Gruner Brothers, and also what was
the reason for such a revision.

Shri Hathi: The estimate, so far as
I remember, was about Rs, 7'9 crores
made by the French firm. The various
reasons which resulted in the higher
costs are here. I can mention the
various items, but as these cover 10
or 12 items, and ag I do not wish to
take up the time of the House, I shall
supply a copy of these details to the
hon, Member. :

Shri H. N, Mukerjee: What steps
have Government taken with reference
to the Rau Committee's findings that
inordinate claims have been allowed to
the contractor to the extent of Rs. 119
lakhg by reason of changes in design
unwarrantedly brought about by the
French and Swiss firms?

Shri Hathi: As the House is aware,
the Rau Committee’s report is not yet
laid on the Table of the House. The
report has been sent to the Estimates
Committee, according to the well-estab-
lished precedents observed here, and
affer the Government receives it back
from the Estimates Committee, further
action will be taken.

Shri H. N, Mukerjee: Has Govern-
ment’s attention been drawn to the
amount of publicity given to the find-
ings of the Rau Enquiry Committee in
the Press? I quote from the States-
man of the 13th of this month—What
steps are Government taking in regard
to that?

Shri Hathi: There have been some
reports appearing in the Press, but so
long as the Rau Committee’s report
is not published, the Government will
not be in a position to say anything
about it. As I sald, at the moment
the report has gone to the Estimates
Committee.

Shri Meghnad Saha: May I ask when
it was sent fo......

Mr. Speaker: It is premature to
comment or ask for Information as the
report ig with the Estimates Committee
now.
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Shri Radhelal Vyas: May I seek
some information......

Mr. Speaker; Order, order., I am
going to the next question.

InDIAN CONSULATE AT KASHGAR

*1838. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether any negotiations have
been going on between the Govern-
ment of India and the Government
of China with regard to the re-open-
ing of Indian Consulate establish-
ment at Kashgar; and

(b) if so, what is the result?

The Deputy Minister of External
Affairg (Shri Anil K. Chanda): (a) No.

(b) Does not arise.

Shri D. C. Sharma: May 1 know
what functions this Consulate was dis-
charging when it was in existence?

Shri Anil K, Chanda: It was helping
our traders in that area.

Shri D, C. Sharma; May I know how
these functions are being discharged
now?

Shri Anil K. Chanda: There are
hardly any Indlans left in that area
and there are no Indian traders there.

Shri D. C. Sharma: May I know if
some of the traders have represented
to the Government that better facili-
tles should be provided to them for
having trade with Sinkiang?

Shri Anil K, Chanda: Sinkiang is a
closed territory and no foreign mis-
sions are allowed there,

HAND-POUNDING OF RICE

*1839. Shri 8, C. Samanta: Will the
Minister of Commerce and Industry be
pleased to state:

(a) how far Government have pro-
ceeded in their attempts to gradual-
ly eliminate huller type of rice mills;

(b) whether any improved method
of hand-pounding bas been finally
approved by Government: and
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(c) if so, the details thereof?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). A statement
is laid on the Table of the House. [See
Appendix VIII, annexure No. 28.]

Shri §. C. Samanta: From the state-
ment, I ind that Rs. 3 lakhs were
allotted for 1053-54. May I know liow
much of this amount has been spent in
the year and how much is going to be
allotted for the year 1954-55 and also
whether unspent amount, if any, in
1953-54 will be spent this year?

Shri Karmarkar: Out of Rs. 3
lakhs that we had sanctioned Rs.
50,000 has been spent by the Board
during the year 1953-54 and an addi-
tional sum of Rs. 1:25 lakhs has also
been placed at the disposal o©f the
Board for meeting any expenditure
in regard to this scheme during the
year 1053-54. The Board have sub-
mitted proposals involving a sum of
Rs, 38,26,920 for the year 1954-55 and
the matter is under consideration.

Shri 8. C. Samanta: What are the
difficulties that have been pointed aut
by State Governments in converting
the existing mills and what steps will
Government take to overcome these
difficulties?

Shri Karmarkar: There has been no
protest by the States in respect of
hand-pounding of rice. But earlier we:
had asked them—the Food and Agri-
culture Ministry had asked them—to:
eliminate the huller type of rice mills.
Then they pointed out with re-
gard to the elimination of the
huller type mills that it is not
possible to increase the number of rice
mills immediately as they helped con-
version of paddy into rice at quite a
good speed and so on.

Shri 8. C. Samanta: Is it not a fact
that a training cenfre for hand-pound-
ing was established during the last
month, and if so, how many personnel
have been trained?

Shni Karmarkar: I do not know
what it is but if my hon. friend wants
this information I shall get this after
the question hour is over.
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Shri Kelappan: May I know whether
it is a fact that some State Govern-
‘ments are issuing licences even now to
start new rice mills?

Shri Karmarkar: I should like fto
have that information; they have been
advised not to issue any {further
licence.

IATC qIW | FIECRT I
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The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) The scheme related to the pro-
motion of co-operative effort among
the weavers,

Shri Raghunath 8ingh: May I know
whether Banaras hand-looms are also
included.in this?

Shri Earmarkar: I should certainly
think so; Banaras could not be exclud-
ed from any of these schemes.

Shri T. N. Singh: What was the fate
of this scheme? Have Government
agreed to assist in the fulfilment of
‘thig scheme?

Shri Karmarkar: The fate of the
scheme is this: they have asked for the
money; we have agreed to give them
money. It is for them to work it out.
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NATIONAL EXTENSION SERVICE IN MYSORE

*1841. Shri N, Rachiah: Will the
Minister of Planning be pleased to
state:

(a) the amount allotted for the
execution of National Extension Ser-
vice in Mysore State in 1953-54;

(b) the expenditure incurred dur-
ing this year; and

(c) the areas where the work has
been taken up?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Rs. 35
lakhs representing Centre’s Share of
expenditure.

(b) Rs. 6,800/- upto end of February
1954 .(including State's Share).

(¢c) A stabement is placed on the
Table of the House. [See Appendix
VIII, annexure No. 29.]

Shri N. Rachiah: May I know what
progress has been made In these
blocks so far?

Shri Hathi: The .progress so for
made is with regard to the irrigation
works. In several blocks in the State
completion of training, sinking of
drinking water wells, eonstruction and
extension of school buildings and com-
munity recreation centres are some
of the works that have been taken up.

Shri N, Rachish: May I know why
the full amount has not been utilised
so far?

Shri Hathi: The full amount has not
been utilised because the blocks start-
ed working actually in the latter part
of the year 1953 and the estimates and
surveys were to be made and the prog-
ramme had to be chalked out.

Shri N, Rachiah: May I know whe-
ther all fthe requirements—equipments
etc.—have been supplied to carry cut
the surveys?

Shri Hathi: These are not very
major worksa; these are all minor works.

Shri Muniswamy: May I know what
is the target fixed for thiz State for
the Plan period?
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Shri Hathi: The acfual target for any
paiticular work is not fixed here from
the Centre. Various activities have to
be taken by the State Governments
according to the local conditions.

FERRO-MANGANESE PLANT

*1842. Shri Sanganna: Will the
Minister of Commerce and' Industry
be pleased to state:

(a) whether any application has
been received by Government for the
setting up of a  Ferro-Manganese
Plant at Rayagada in Orissa; and

(b) it so, what was the result?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). Yes, Sir.
An application for the grant of a
licence under the Industries (Develop-
ment and Regulation) Act, 1951, for the
establishment of a Ferro-Manganese
Plant at Rayagada was received in
December 1853. The licence was
granted in March, 1954,

Shri Sanganna: May I know the
name of the firm or person to whom
the licence was granted?

S8hri Karmarkar: Messrs.
Mining Syndicate, Limited,

Jaipur

Shri Sanganna: May I know whe-
ther the Government of Orissa was
consulted before granting the licence?

8hri Karmarkar: Normally we do
bhave the opinion of the State Govern-
ment, though I could not say here
from my notes. But it is the normal
practice.

Bhrl SBanganna: What is the opinion
of that Government?

Shri Karmarkar: I think—I am only
saying from Inference and am very
sorry that I have not got it in my
papers—since it is a workable scheme,
the Orissa Government must have
supported it

Jure MiLLs 1N Assam

*19044. Shri S. C. Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether 'the Govemﬁmnt of
Assam have approached the Central
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Government for permission being
given to the setting up of jute mills
in the State; and

(b) if so, whether Governnent
have accepted the proposals?

The Minister of Commerce (Shri
Karmarkar): (a) ‘and (b).
Government’s request for permission
to have a jute mill in their State has
been received and the matter is under
examination, .

Shri Beli Ram Das: What will be
the financial implication of this pro-
ject, and what will be the capacity of
the mills when installed?

Shri Karmarkar: The capacity asked
for is 300 spindles. Regarding the
financial implication I have no Infor-
mation at the moment.

Bhri S. C. Deb: May I know how
the Central Government is going to
help in this behalf?

Shri Karmarkar: Actually, the
scheme is by a private party. But the
Government of Assam represented that
for one reason or another there has
not been any industrialisation in
Assam, and, therefore, we should sup-
port the scheme. We are viewing the
matter with sympathy.

Shri L. N. Mishra: May I know whe-
ther there is any proposal Lo have new
jute mills, besides Assam, anywhere
else?

Shri Karmarkar: Under this ques-
tion the only point is about Assam,
and we are thinking if it is possible to
have some adjustment made as bet-
ween Assam and Bengal—transferring
some from Bengal to Assam—because
it is nof advisable to start any new in-
dustry in this.

Dieser.  ENGINES
*1845. Shrimatli Maydeo: Wil the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether Government have any
means of testing the Diesel engines,
which are manufactured in the Coun~
try to see whether they are up to the
required standards; and

Assamn -
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(b) whether Government have
placed any resiriction on the sale-
price of such engines?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). Govern-
ment proceed in such matters only
when complaints are received about the
poor quality of diesel engines from the
various consumers. As no such com-
plaints have been received, the quality
of indigenously manufactured diesel
engines may be deemed acceptable to
the consumers. In this context, the
question of Government imposing res-
trictions on the sale price of such poor
quality diesel engines does not arise.

Shrimati Maydeo: Upto what hprse
power is the import of diesel engines
banned?

Shri Karmarkar: Upto 25 H.P.

Shrimati Maydeo: May I know whe-
ther the diesel engines manufactured
in our counfry are found up to the
mark?

Shri Karmarkar: Absolutely satls-
factory.

Shrimati Maydeo: Is it a fact ihat
the Indian diesel engines cost much
more than those imported from foreign
countries and still they go out of order
very soon affer they are brought into
use causing much inconvenience to the
farmers?

Shri Karmarkar: I regret I am not
able to agree with the hon. Member.

Shri Syed Ahmed: That i my ex-
perience.

Shri Karmarkar; Experience differs
from people to people,—those who use
them well and ill. But normally, the
engines are found to be satisfactory.
Regarding prices I should like to have
notice.

Shri Heda: How many manufacturers
are there in the fleld, and are Govern-
ment thinking of glving permission to
any new incumbents in this field?

Shri Karmarkar: I should like to
have notice regarding the mumber of
manufacturers.
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CENTRAL . GOVERNMENT OFFICBS IN DAL~
HOUSIE SQUARE, CALCUTTA

*1847. Shri Gidwani: Will the Minis-
ter of Works, Housing and Supply be
neased to state:

(a) whether the attention of Gov-
ernment has been drawn to a P.T.I
report published on the 26th March,
1954 that a number of cracks have
appeared on the building occupied by
the Central Government Offices in
Dalhousie Square, Calcutta iollowing
the earthquake shock on the 22nd
March, 1954; and

(b) whether the building has been
considered as unsafe?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Yes; Sir. '

(b) No, Sir.

Shri H. N, Mukerjee: The other
day an answer was given to a question
that no damage was done to any gov-
ernment building on account of the
earthquake shock on that particular
date. I want to know how that squares

with the statement just made by the
hon. Minister,

Sardar Swaran Singh: It is for the
hon. Member tg make the adjustments
in his mind. At that time, I might not
have got the information, There is no
such thing as estoppel in these matters,
I should like to check up the earlier
information that was given; that must
be the latest information received on
that date and this is what I say now.

Shri 8. C. Samanta: May I know
whether it is a fact that the Post and
Telegraphs office situated on 1, Council
House' Street, Calcutta—of which there
is a mention—wag fransferred from
that building to some other place?

Sardar Swaran Singh: I have no in-
formation on that,

Carcium Cararpe

*1848. Dr. Ramy Rao: (a) Will the
Minister of Commerce aud
be pleased to state the annual re-
Quirements of India jn regard te cal-
cium carbide?
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(b) How much of it is manufactur-
ed in India?

(¢) From which
chiefly imported?

(d) Is it a fact that the price of
calcium carbide has gone up by
nearly 60 per cent. after Government
withdrew this item from the Open
General Licence?

The Ministey of Commerce (Shri
Karmarkar): (a) Approximately
8,000 tons per annum, ’

(b) The production in 1952 was 71
tons In 1853, production was suspend-
ed due to difficulties of electric power
and lack of limestone and cake.

countries is it

(c) From Sweden, Norway, Canada.
Netherlands. France and Italy.

(d) Our reports indicate that there
is no such appreciable increase in the
price.

Dr, Rama Rao: May I know what
steps Government have taken to see
that our country’'s needs are met by
manufacturers in India?

Shri Karmarkar: The difficulties are
inherent, and if any proposals come up
in regard to that, we shall certainly
do all that is possible to help.

Dr. Rama Rao: Though the hon
Minister has said that the prices have
not gone up, there have been reports
in the Press and from the market that
the prices have risen up very heavily.
May I know what steps fhe Govern-
ment are going to take {6 see that
the prices do not go up abnormally?

Shri Karmarkar: The immediate step
the Government propose to take will be
to find out a correct answer to this
question and so far as our reports indi-
cate, there is no appreciable increase.

STANDARDIZED PROCEDURE FOR PROJECTS

*1849. Shri Bhagwat Jha Azad: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Machinery and
Equipment Committee set wup in
October 1953 to lay down a standardi-
sed procedure for all projects and to
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collect data in regard to operational
maintenance has submitted its report
to Government; and

(b) if so, what are the
commendations?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir,

(b) A satement which gives the rain
recommendations of the Commitee is
placed on the Table of the House.[Sce
Appendix VIII, annexure No. 30.]

Shri Bhagwat Jha Azad: May I know
it any central organisation to co-
ordinate the demand for, and release
of, equipment has already been set
up as recommended by this Com-
mittee?

Shri Hathi: It has not yet been set
up, but the question is under considera-
tion.

Shri Bhagwat Jha Azad: May I know
what type of organisation is required
for mechanised project as suggested in
this report?

chief re-

Shri Hathi: I may state that the report
which has been submitted by the com-
mittee is being examined by the
C.W.P.C. and after that comes to the
Government, further action will be
taken.

Shri L. N. Mishra: May I know whe-
ther this question of standardisation of
economic use of machinery came up
for discussion at the River Valley
Projects Seminar held at Nangal in
January last, and if so, with what
result?

Shri Hathi: In fact, this Committee
submitted its preliminary report before
the Seminar, and it was in the light
of that preliminary report that further
discussions were carried on. The final
report of the Committee was submitted
after the Seminar and that is being
examined.

Shri L. N. Mishra: May I know whe-
ther any special effort has been made
to manufacture machineries and equip-
ment needed for the wvarious river
valley projects within the country, and
if so, the nature of such attempts and
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the machineries that are to be manu-
factured?

Shri Hathi: This is one of the terms
of reference of the Committee and the
Committee was asked to find out what
-other machineries could be manufac-
tured or utilised. This also will be
under consideration.

Shri T. N. Singh: May I know whe-
ther the Government propose to intro-
duce in the near future some method
by which the autonomy of the various
project authorities iIn the matter of
purchases are controlled and regulated?

Shri Hathi: That really does not fall
within the purview of this question, but
I may say that it is being separately
«considered.

WorLp BanNk Loan ror D.V.C.

*1850. Shri K. C. Sodhia: (a) Will
the Minister of Irrigation and Power
be pleased to state the total amount
of World Bank loan secured up-to-
date for the D. V. C.7

(b) What are the terms of this loan
regarding interest and repayment?

(¢) How much of this loan has al-
ready been spent?

(d) What amount has been spent
on this project up-to-date and wirat
is the share of each participating
Government?

The Deputy Minister of Irrigation
ang Power (Shri-Hathi): (a) Two loans
totalling 29 million dollars have been
obtained for the D.V.C.

(b) Copies of the Ist and 2nd loan
agreements with the World Bank were
Jaid on the Table of the House, in
reply to part (b) of starred question
No, 470 by Shri B. K. Das on August,
10, 1950, and in reply to part (b) of
starred question No. 975 by Shrimati
Renu Chakravarty on 25th March, 1953,

(¢) The total amount withdrawn upto
25th March, 1954 from the 1st loan is
$14,603,157'82. No amount has been
withdrawn from the second loan as
yet,
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(d) Rs. 50,19,65,165. The share of
each participating Govt. is as below:

Centre... ... .. . ...16,50,95,165.
West Bengal... ... ... ... 29,03,64,000.
Bihar... ... ... i ciireenns 12,75,08,000.

Shri K. C. Sodhia;: From the state-
ment, it appears that the rate of
interest agreed upon is 4§ per cent.
per annum. May I know why this high
rate of interest has been agreed upon?

Shri Hathi: The rate of interest was
based on the market rate prevailing
at that particular time.

Shri K. C. Sodhia: At what rate did
Government take loans in this country?

Mr. Speaker; Perhaps it is a ques-
tion for the Finance Minister to
answer.

Shri K. C Sodhia: How many times
did the representative of the World
Bank visit the Damodar valley?

Shri Hathi: I cannot give the exact
number of times that he visited. Tle
visited before the negotiation for the
loan was started. and also subsequent-
Iy.

ot vgwre fag:  gelez At @

war g’
Shri K. C. Sodhla: What is this half
a per cent. which has to be added......

Mr. Speaker: Order, order Shri
H. N. Muker]jee,

Shri H. N. Mukerjee: Is it a fact that
cne of the loans given by the World
Bank made it a condition precedent
that the Bokaro Thermal Plant should
be constructed earlier than the original
order of priority warranted it?

Shri Hathi: In fact, the first loan was
under negotiation, when it was found
practical that the Bokaro Thermal
Plant should start earlier, and there-
fore it was done.

Shri L. N. Mishra: May I know whe-
ther any fresh loan is expected from
the World Bank for any other river
valley project?

Shri Hathi: So far as I know, certain
negotiations are being carried on for
the Koyna Project.
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HanpLoom CLOTH MARKETING EMPORIA
*1851. Shri S, N. Das: Will the

Minister of Commerce and Industry
be pleased to state:
(a) the names of places where

Central Handloom Cloth Marketing
Emporia have been opened or are
proposed to be opened;

(b) what is the basis
location of these has been
and

on which
decided;

_ (¢) whether there is any proposal
to start any more emporia of this
nature during this year?

The Minister of Commerce (Shri
Karmarkar): (a) Emporia will be open-
ed at Singapore, Colombo, Bangkok,
Rangoon, Chittagong, Karachi and
Aden.

(b) These are considered to be ap-
propriate centres for our handloom
clath markets,

(¢) There is no such proposal at
present,

Shri 8. N. Das: May I know the total
investment on these emporia?

Shri Karmarkar: The total estimated
cost of the scheme is Rs. 3'5 lakhs
Government will contribute Rs. 2:87
lakhs, while the rest will be contri-
buted by the Madras Handloom
Weavers' Co-operative Society, which
is collaborating with us.

Shri 8. N. Das: What will be the
form of management of these emporia?

Shri Karmarkar: We have proposed
to appoint four Handloom Cloth
Marketing Officers at Singapore,
Rangoon, Colombo and Baghdad res-
pectively, to act as liaison between
Indian exporters and the overseas im-
porters of handloom cloth, and also to
open sales emporia at the places I have
mentioned.

Shni Bhagwat Jha Azad: What is
the assessment of Government, regard-
ing the contribution made by these

smporia in pushing up the sale of hand-
loom cloth?

Bhri Karmarkar: Assessment of the
contribution of the emporia? Their
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whole function will be to push up the
sale of handloom cloth.

Shri M. D. Ramasami: May 1 know
whether mobile emporia are proposec
to be used for advertisement pur-
poses?

Shri Karmarkar: These are stationary
emporia.

TOILET SOAP

*1852. Pandit D. N. Tiwary: Wil}
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any restriction has
been imposed ort import of toilet
s50ap;

(b) the import figures of toilet soap
for 19052-53, and 1953-54; and

(c) the quantity manufactured in
the country?

The Minister of Commerce (Shri
Karmarkar.: (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [See Appendix VIII, an-
nexure No. 31.]

(e) About 14,000 tons.

Pandit D, N. Tiwary: May I know
what is the consumption in the country,
and whether the whole of it is being
met from indigenous production?

Shri Karmarkar;: The consumption
has varied, but our normal require-
ments are produced—about 14,000 to
15,000 tons. During 1951, we produc-
ed 15,000 tons, in 1852 we produced
13,800 tong and in 1953 (January to
November) 11,900 tons. That is the
position.

Pandit D. N. Tiwary: How many
foreign manufacturers of toilet soaps
are working in India and what quantity
do they produce?

Shri Earmarkar: I should like to
have notice—there iz at least one of
them.

Shri Meghnad Saha: What is the in-
stalled capacity of toilet soap manu-
facture in the country?

Shri Earmarkar: I have not got the
figure. But the installed capacity is
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something more than what is produced
in the country.

Shri Sadhan Gupta: May I know
what is the nature of the import res-
trictions that have been placed?

Shri Karmarkar: We have complete-
ly banned the import of toilet soaps,
except that for the manufacture of
certain types, for instance, what is
known as ‘dental soaps’ (used in the
manufacture of tooth-paste) and copper
mercury soap (for the manufacture of
anti-fouling ship bottom paints).

Shri Bhagwat Jha Azad: May I know
if these restrictions work against the
toilet beauty of ihe country, and has
any resistence been shown by the class
which will be affected by it?

Shri Earmarkar: I think my young
friend is a better judge of that,

INDIAN TEA DELEGATION

*1853. Shri D. C. Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that an
Indian delegation visited the U.S.
and Canadian markets on behalf of
the Indian Tea Industry; and

(b) if so, what has been
sult of their tourt

The Ministey of Commerce (Shri
Karmarkar): (a) and (b). A delega-
tion was sent to represent the Gov-
ernment of India at the meeting of the
Tea Council of the U.S.A. held in New
York in October, 1853, to attend the
8th Annual convention of the Tea As-
sociation of the U.S.A. to widen con-
tacts with American importers and
packers of tea and to contact tea
interests in Canada. The delegation
carried out the work assigned to it.

Shri D. C. Sharma: May I know who
the members of this delegation were
and whether any tea merchant was also
present?

the re-

Shri Karmarkar: I shall give the
names. The delegation consisted of:

1. Shri A. S. Lall, Consul-General

for India in New York...
Leader; -
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2, Shrl C., M. Kothari, Member
Central Tea Board...Member;

3. Shri S. H, Davies, Chairman,
Indian Tea Asseciation, and
Member, Central Tea Board,...
Member;

4. Shri S. Krishnamurthy of the
Indian Embassy in Washing-
ton (for the second half of the
tour)...... Member.

Shri D. C. Sharma: May I know if
any efforts are going to be made to
have an organisation for the promo-
tion of tea sales there on a permanent
or semi-permanent basis?

Shri Karmarkar: I think we have
had occasion to tell this House from
this side that there has been an agree-
ment with U.S. interests there to have
an organisation of that kind, and we
are contributing towards the expenses.
of that organisation. Regarding Canada,
I think the matter is being negotiated.

Shri D. C. Sharma: What eflorts are
going te be made to make the Ameri-
cans take to tea drinking much more
than they do?

Mr. Speaker: Order. order.
Shri Syed Ahmed: We are drinking.

Shri K. P, Tripathi: May I know whe-
ther it is proposed to have a separate
Tea Market Expansion Board for
Canada or the Board delling with.
marketing in U.S.A. will be expanded
to cover it?

Shri Karmarkar: The present idea is
to have a separate organisation.

FLOOD PREVENTION IN ASSAM

*1854. Shri 8. C. Deb: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether the Iengar Commilles
recommended the collection of hydro-
logical, contour and other data of the
rivers in Assam widch overflow and
devastate large areas after the great
earthquake of 1850; and
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(b) if so, what action has been
taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Yes Sir.

(b) The Government of India have
-created a River Investigation Division,
which is functioning since 1lst March,
1953, and is collecting hydrological
data of 17 rivers in Assam at 26 sites
situated in different parts of Assam,
including the North-East Frontier
Agency.

Shri 8. C. Deb: What are the.names
-of the rivers to be investigated, and
whether it will be finished in the first
Five Year Plan period?!

Shri Hathi: All the 17 rivers—
Brahmaputra, Subansiri, Bhorali.
Puthimari, Nona, Boralia, Pagladiya,
Buradiya, Tihu, Kalaidiya, Pahumura,
Buri Dihing, Kopili, Barpani, Kiling,
Barak and Katakhal, It will take
‘about three years to collect the data.

Shri Bimlaprosad Chaliha: Wil
the Government consider opening of 2
second River Investigation Division?

Shri Hathi: In fact, the Assam Gov-
ernment has requested that a second
Division should be opened for further
investigation of other rivers. That is
under consideration.

Shrimati Kamlendu Mati Shah: Are
data going to be collected in regard to
rivers in UP. also to find out about
the floods?

Shri Hathi: For the present, this is
only for Assam.

Shri K. P. Tripathi: May I know whe
ther it is a fact that the river Bhorall
has not yet been included in the
hydrological investigation unit's pro-
gramme up till now?

Shri Hathi: I have read out the 17
names of the rivers in Agsam that are
being investigated, if any particular
river is not there, of course, I cannut
say.

Shri Altekar: May I know to whast
extent the earthquake of 1950 has af-
fected the area in Assam in so far as
the overflow of the rivers Is concerned?
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Shri Hathi: I have no information
at present.

Shri Bell Ram Das rose-—

Mr. Speaker: I am going to the next
question.

WASHING AND CAUSTIC SoDA FACTORY

*1855. Shri Sanganna: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that there are ample resources for
setting up a washing and caustic soda
factory of considerable size at Ghat-
rapur in Orissa; and

(b) if so, whether the Government
of Orissa have been asked to send a
report on the resources in regard to
their quantitative and qualitative as-
pects?

The Minister of Commerce (Shri
Karmarkar); (a) Yes, Sir. Govern-
ment are aware that in some coastal
places in Orissa there is production of
common salt which is an important
raw material for the manufacture of
caustic soda and soda ash.

(b) A questionnaire for furnishing
the information in respect of suitable
sites for locating soda ash/caustic soda
industries in the country has been ad-
dressed to all State Governments in-
cluding that of Orissa.

Shri Muniswamy: May I know whe-
ther it is a fact that indigenous caustic
soda is being manufactured in paper
mills, and if so, whether it is available
for public use?

Shri Karmarkar: I have no informa-
tion about that., Some of them are
producing caustic soda, but I do not
think that it is available for general
consumption. I speak subject to cor-
rection.

Shri Sanganna: May I know what
steps have been taken by Government
to make use of these minerals?

Shri Earmarkar: The Dhragandhra
Chemiclas and the Tata Chemicals are
improving their production capacity to
about 90,000 tons. There have been
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other concerns which have been given
licences for production of additional
quantity of 10,000 tons of caustic soda.
With a view to find out the further

possibilities, as I said, we have circu-.

larized all the State Governments to
give us the information.

Shri Sanganna: May I know whe-
ther any factories will be established
at places where these chemicals and
minerals are available?

Shri Karmarkar: It is not only the
question of minerals, but other factors
also. All factors will be taken into
consideration.

Dr. Lanka Sundaram: May I know
whether Government is aware of the
project of the Andhra Government to
establish a caustic soda factory in the
Visakhapatnam area, and if so, in what
manner do Government propose to as-
sist in that project?

Shri Karmarkar: | am not aware of
the recommendations of the Andhra
Government, but I shall find out.

Shri N. L. Joshi: May I know the
value of the caustic soda imported from
abroad?

Shri Karmarkar: From April to De-
cember, 1953, the value of caustic soda
imported is Rs. 1,97,09,000, and of soda
ash imported for the same period is
Rs. 79,56,000,

CoAL

*1857. Shri K. P. Sinha: Will the
Minister of Production be pleased to
state:

(a) the total quantity of coal pro-
duced in the country in 1953; and

(b) how this figure compares with
those of 1951 and 19527

The Parliamentary Secretary to the
Minister of Production (Shri B. G.
Dubey): (a) and (b). 1951—34,307,563
Tons;, 1952—36,222,531 Tons; 1853—
35,846,898 Tons.

Shri K. P. Sinha: Is it a fact that
production of coal is suffering for want
of transport facilities, and if so, what
steps are proposed to be taken by the
Government in this regard?
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Shri R. G. Dubey: It is a fact. One
of the difficultieg is the non-availability
of adequate transport facilities and the
Planning Commission, as I said on &
previous occasion, is seized of the prob=
lem already.

Shri K. P. Sinha: Are we losing
foreign markets?

The Minister of Production (Shri
K. C. Reddy): We are not losing the
foreign markets because of the reduc-
tion in production and the overall
shortage of wagons. Foreign exports.
have shrunk because cf entirely di-
flerent causes.

Shri K, P, Sinha: What are the
reasons? ’

Shri K. C. Reddy: That question was
answered on a previous occasion.
Owing to adventitious circumstances,
we had very favourable markets in the-
years 1951 and 1952—owing to the
Korean war and other reasons. Those
causes have disappeared now, and we-
now depend only on our normal
markets. That Is why there has been
a shortfall in the export of coal dur-
ing the year, 1953.

CENTRAL WATER & POWER RESPARCH
StaTiON, PooNA

+1858. Shri Bhagwat Jha Azad: Will:
the Minister of Irrigation and Power
be pleased to state how many experi-
ments In models and structures in
connection with various schemes have-
been conducted by the Central Wuter
and power Research Station, Poona?

The Deputy Minigter of Irrigation
and Power (Shri Hathl): More than
4,000 experiments In connection with
over 250 problems bearing on various
Schemes have been conducted by the-
Central Water and Power Research
Station, Poona.

Shri Bhagwat Jha Azad: May I know
how far the experiments in models and
structures have been applied and how
far they have been successful in imple-
mentation?

Shri Hathi: In most cases the experi-
ments have proved successful and they
have been followed.
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Shri Bhagwat Jha Azad: May I know
what amount has been spent up till
mow on these experiments in models
and structures?

Shri Hathi: I require notice.

Shri Bhagwat Jha Azad: May I know
{f there are any other stations where
such experiments are being carried
-out, and if so, with what results?

Shri Hathi: Not under the Govern-
ment of India.

Shri S. N, Das: May I know whether
‘there is any proposal of the Govern-
ment with regard to the expansion of
this station and, if so, what is the
.amount that will be required for im-
plementing that proposal?

Shri Hathi: There is a proposal to
.expand the station—the physical
daboratory—but I am not in a position
10 state the amount actually required.

Shri B, K, Das: May I know how
many experiments are under examina-
tion in this station?

Shri Hathi: I cannot say actually how
many are under examination. But, I
.can say that last year 58 experiments
were performed.

Exrort COMMITTEBS

*1859. Shri D. C. Sharma: Will the
iMinister of Commerce and Industiry
-be pleased to state:

(a) whether Government pruposc to
-gset up Export Committees for varicus
-commodities of export;

(b) if so, the commodities that have
*been selected for the present; and

(c) in what way these committees
will be helpful?

The Minister of Commerce (Shri
"Earmarkar): (a) Yes, Sir. The Gov-
-ernment propose to encourage the
-establishment and growth of special
-export promotion committees or orga-
.nisations for important commodities.

(b) Cotton Textiles, Artificial Silk
«Goods, Engineering goods, Tobacco,
Handicrafts and Coir goods.

(c) The export promotion organisa-
stions are expected to organise propa-
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ganda, conduct market research, pro-
mote standardisation, take steps to
control and improve quality, etc.

Shri D. C. Sharma: May I know on
what basis the commeodities have been
selected?

Shri Karmarkar: On the basis of re-
lative importance.

Shri D. C. Sharma: May I kncw if
it is under the contemplation of the
Government to select some other com-
modities also for similar treatment?

Shri Karmarkar: Yes, as we advance
in work, Actually, at the moment, the
Export Promotion Council for Cotton
Textiles hag been set up and few others
are being set up. As the work pro-
gresses, certainly, we shall extend to
others.

Siri D. C. Sharma: May I know how
the Government proposes to do research
so far as marketing of these commodi-
ties goes?

Shri Karmarkar: Of course, our usual
diplomatic and commercial channels
are there. But these Export Promo-
tion Councils are expected to concen-
trate, among other things, on Lhis as-
pect also.

Shri Bhagwat Jha Azad: May I know
up till now how many Export Com-
mittees have been set up and whether
consumers interests have been repre-
sented on such Committees?

Shri Karmarkar: My hon. friend will
appreciate that we have to oromote
exports and it is certainly for Govern-
ment to see to it that nothing is export-
ed prejudicially to consumers’ interests.

INDIANS IN CeYLON

*1860. Shri 8. N, Das: Will the
Prime Minister be pleased to state
whether it is a fact that a general boy-
cott of Indian shops and trade is being
advocated by some people in Ceylon?

The Deputy Minister of Extermal
Affairs (Shri Anil K, Chanda): Sugges-
tions to thiz effect have been made by
some persons in Ceylon but there is no
organised boycott of Indian shops or
trade.
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Shri 8. N. Das; May I know whether
the persons that support this boycott
belong to any particular political party
.or organisation?

Shri Anil K. Chanda: The extremne
‘nationalist party, known as the Shri
Lanka Freedom Party.

Shri S. N. Das: May I know w~vhether
any steps have been taken by the Cey-
lon Government to prevent such propa-
£ganda with a view to prevent discri-
minatory treatment there?

Shri Anil K, Chanda: I do not tlink
that by making such a demand they
<ontravene the law. I do not know
‘Whether the Ceylon Government have
taken any steps against these speeches.

Shri Krishnacharya Joshi: May I
know what is the total number of
Indian shops in Ceylon?

Shri Anil K. Chanda: I am afraid I
<cannot give the number.

Shri Raghuramaiah: May I know
whether this Government has brought
it to the notice of the Ceylon Govern-
ment that this kind of propaganda is
very harmful and injurious to Indo-
‘Ceylon relations?

Shri Anil K. Chanda: I think if the
Government has to pay attention to all
these speeches by political leaders,
then it will be a super-human burden
10 the .Government.

N.EF.A.

*1735. Shrl Eatham: Will the Prime
Minister be pleased to state:

(a) how many Community Projects
Development Blocks and Nationa]l Ex-
tension Service Blocks have so far
been allotted to the North-East Fron-
tier Agency; and

(b) the progress so far made in
<ach?

The Parliamentary Secretary to the
Prime Minister (Shri J. N. Hazarlka):
{a) One Community Development
Block and one National Extension Ser-
vice Block have been allotted to the
North East Frontier Agency.
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(b) A statement is laid on the Table
of the House (See Appendix VIII,.an-
nexure No. 32.]

Shri Katham: May I know the total
estimated cost for this and how much
of it has been spent so far?

Shri J. N. Hagarika: For the develop-
ment block a sum of Rs. 31:67 lakhs
and for the national extension service
block a sum of Rs. 7'50 lakhs. Out of
these sums, a sum of Rs, 352,173 have
been spent so far.

Shri Katham: May I know how far
the tribal people are giving co-opera-
tion?

Shri J. N. Hazarika: They are giving
full co-operation in spite of the age-
long superstition and prejudices against
various things. To the extent we can
estimate up to this time, Rs. 1,82,800
in the shape of labour in making roads,
excavating channels and reclaiming
waste lands have been contributed by
them.

COMPEBNSATION TO NAGAS OF NOKHU VILLAGE

*1737. Shri Rishang Keishing: will
the Prime Minister be pleased to refer
to the answer to starred question No.
1535 asked on the 22nd April, 1853 and
state:

(a) whether the Government of
Burma have flnally worked out the
details for payment of compensation
to the relatives of the persons killed
in the raid on Nokhu Village; and

(b) if so, whether the detalled in-
formation will be placed on the Table
of the House?

The Deputy Minister of External
Affairs (Shri Anil K. Chasda): (a) and
(b). It was agreed that Ponyo village,
Burma should pay a compensation of
Rs. 15,000 in kind to Nokhu. Of this a
sum of Rs. 8,097 has been realised and
action is being taken to realise the
balance.

Shri Rishang Keishing: May I know
if the amount was paid by the Burma
Government as compensation?
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Shri Anil K. Chanda: We received
this through the Burma Government,
but I have a feeling that it is actually
realised from the villagers of the
Ponyo village.

Shri Rishang Keishing: May I know
the time lag since the occurrence of
this incident and the reason why pay-

ment of compensation has been delay-
ed?

Shri Anil K. Chanda: This incident
happened, if I remember correctly, in
1951. Negotiations at the governmental
level took some time., From last year
the payments are being made, and, as
the hon. Member must have noticed,
out of the stipulated Rs. 15,000, Rs.
9,000 have already been paid and we
are expecting the balance to be paid
within the next few months.

Shri N. Sreekantan Nair: May I know
how many persons lost their lives in
this attack and what is the per capita
compensation?

Shri Anil K. Chanda: I have not got
all the information with me, but 1
think in all 93 heads were taken, It is
not a question of costing of human
lives; it is a question of the total loss
to the village.

Shri Vallatharas: In view of the fact
that several murders have taken place,
have Government taken any steps
under the Penal Code? Have they also
applied for extradition of these persons
from Burma?

Shri Anil K. Chanda: Yes, we have
requested the Burma Government for
extradition of six of the ring-leaders
of this attack.

Shri Vallatharas: Has this Govern-
ment secured any of those persons so
far, and have any legal proceedings
been started?

Shri Anil K. Chanda: These persons
have not yet been surrendered.
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CENTRAL TeA BoArRD OFFICE

*1843. Shri Ramananda Das: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether the Central Tea Board
is proposing to build an office in
Central Ca':utta:

(b) if o0, the area of the proposed:
land and its value per Katta;

(¢) whether the Board has been re-
quested by the West Bengal Gov-
ernment to shift their office to Kal-
yani; and

(d) it so, what is the
the matter?

decision in

The Minister of Commerce (Shri
Karmarckar): (a) Yes, Sir.

(b) A site measuring about 11
Kattas 1ch, 38 sq. ft. has been selected
at Rs. 50,000 per Katta, as valued by
the Land Acquisition Collector, West
Bengal.

(c) and (d). The Government of
West Bengal suggested that the office
of the Board might be located at
Kalyani and that the office building
and staff quarters might be built there.
It is considered that it will not be
practicable to have the office of the
Board at Kalyani,

CEMENT

*1846. Shri H. G. Vaishmav: Wiy
the Minister of Commerce and In-
dustry be pleased to state:

(a) how much cement was des-

patched during 1853 from the Hydera-
bad State; and

(b) what guantity of
received in that State
States in the same year?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(a) 138,613 tons.

rement was
from other
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DiISPLACED PERSONS IN HYDERABAD

*1856. Shri H. G. Vaishnav: Will
the Minister of Rehabilitation be
pleased to state:

(a) the number of displaced per-
sons rehabilitated in Hyderabad
State till the end of 1953; and

(b) the amount spent by Govern-
ment for the purpose?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) The number of displac-
ed persons rehabilitated in Hyderabad
State with Government assistance is
Nil. However, a few hundred families
who had come to the State and were
mostly businessmen are reported to
have settled themselves with their own
resources.

(b) Does not arise,

FiLM “SAMRAT”

393. Drr N. B. Ehare: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that in the
film “Samrat” a scene of breaking the
image of Shri Krishna has been shown
wherein the chief actor breaks the
idol of Shri Krishna;

(b) whether Government have re-
ceived any protests regarding this
scene; and

(c) whether Government propose to
censor this portion of the film?

The Minister of Information and
Broadecasting (Dr, Keskar): (a) to (c).
Government received one letter of pro-
test and have also seen a report of a
protest meeting regarding a scene in
the film “Samrat”. The record of pro-
ceedings relating to the grant of a
certificate to the film was called for
and Government have had that portion
of the film viewed also. It was found
that, though one of the characters in
the film had expressed the intention of
breaking the idol, the idol in fact
breaks accidentally and by a fall of
one of the characters. The later de-
velopment of the fllm does not show
any disrespect to the idol but the con-
trary. No actinn therefore appears
called for,
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CASHEW-NUT INDUSTRY

394. Bhri A, K, Gopalan: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether Government have re-
ceived any memorandum from the
representatives of the cashew indus-
try; and

(b) what action, if any, has been
taken on the memorandum?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) The relief sought for iz mainly
in respect of—

(i) increase in acreage of cashew
cultivation;

(ii) financial assistance;

(ili) exemption from payment ot
sales tax;

(iv) exploration of new markets;

(v) removal of nuts from O.G.L.
for imports;

(vi) exemption from application
of the Minimum Wages Act,

Most of the suggestions mainly con-
cern the State Government. The Gow
ernment of India have taken steps to
explore new markets, Cashewnuts have
been included in the schedules to the
Trade Agreements concluded with
Germany, Poland and Czechoslovakia,
The suggestion for removing cashew-
nuts from the O.G.L. ig being studied
in consultation with the State Govern-
ment of Travancore-Cochin.

Ad-hoc IMPORT LiICENCES

395. Shri A. K. Gopalan: Will the
Minister of Commerce and Indusiry be
pleased to lay on the Table of the
House a statement showing the num-
ber of firms which have been given
import licences on an ad hoc basis,
for the import of (i) sodium sulphide
(ii) soda ash and (lil) Blane fixe from
Western Germany and the quantity or
value for which the import licences
were given during the period October
to December, 19537
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
A statement is attached. [See Appen-
dix VIHI, annexure 33.]

DeveLOPMENT COMMITTEE FOR  HANDI-

CRAFTS

396. Shri 8. N. Dag: Will the Minis-
ter of Commerce and Industry Le
pleased to state:

(a) whether the proposed Develop-
ment Commitiee has been constituted
and funds placed at its disposal by
Government to enable the All-India
Handlcrafts Board to execute impor-
tant development projects directly; and

(b) ¥ so, the constitution and pre-
cise function of the Committee and
the amount placed at its disposal so
far?

The Minister of Cemmerce and In-
dustry (Skri T. T. Krishnamachari):
(a) and (b). The work connected with
.development projects has been entrust-
ed directly to the Executive Committee
of the All India Handicrafts Board. A
Personal Ledger Account has been
opened in the name of the Secretary,
Al]l India Handicratts Board for incur-
ring expenditure on schemeg approved
by Government for the development of
Handicrafts. The Personal Ledger Ac-
count has been credited with Rs. 20,000
to start with and is to be recouped at
the beginning of each month.

ENCOURAGEMENT OF HANDICRAFT PRODUCTS

397. 8hri Telkikar: Will the Minis-
ter of Cempreree and Industry be
vleased to refer to the answer to the
starred question No, 50 asked on the
3rd ‘August, 1853 and state the names
of the Stateg that have actually got the
Government Houses and State build-
ings fitted with the products of Handi-
crafts according to the recommenda-
tlon made by the All-Indla Hand!-
rafts Board?
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The Minister of Commerce ang In-
dustry (Shri T. T. Krishnamachari):
It is understood that in all States,
handicraft and cottage industries pro-
ducts are being purchased for use in
Government Houses and other State
buildings.

ALR.

398. Shri Elayaperumal: Will the
Minister of Infermation and Broad-
casting be pleased to state how many
Scheduled Caste persons are employ-
ed at present in Delhi, Madrag and
Trichinopoly A.LR. stations?

The Minister of Information and
Broadcasting (Dr, Keskar): Delhi Sta-
tion of All India Radio 14, Madras
Station of All India Radio 23, Tiruchi
Station of All India Radio 6.

Low Cost HousiNG EXHIBITION

399. Shri B. K. Patel; Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the total expenditure on Low
Cost Housing Exhibition incurred by
the Central Government;

(b) the total income accrued out of
sale of entry tickets and fees from
vurious stalls and other sources; and

(c) the total number of visitors to
the Exhibition?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
The Exhibition was closed only on the
31st March, 1954 and the accounts have
not yet been finalised. The expendi-
ture, it is estimated, will be about Rs.
87 lakhs.

{b) Rs. 3'5 lakhs,
(c) Approximately 4 lakhs.
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HOUSE OF THE PEOPLL
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The House met at Two of the Clock
[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

2-48 p.M.
PAPERS LAID ON THE TABLE

REPORTS AND SELECTED DOCUMENTS OF
THE NEUTRAL NATIONS REPATRIATION
ComMmi1SSION, KOREA.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to lay on the Table a copy
of the Reports and Selected Documents
of the Neutral Nationg Repatriation
Commission, Korea, in pursuance of
an assurance given by the Prime
Minister in paragraph 17 of the state-
ment on Korea laid on the Table un
the 16th March, 1954. [Placed in the
Library. See No. S-116/54.]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CoLLEcTicE DEFENCE ARRANGEMENTS
POR SoutH EasT ASIA AND THE Wes-
TERN Paciric

Mr. Speaker: Shri Sadhst Gupta
has, under Rule 215, drawn attention
of the Prime Minister to the following
matter of urgent opublic importance
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and has requested that he may make

a statement hereon.

“The Communique issued simul-
taneously from London and
Washington to the effect that
Britain and the US.A. are ready
with other interested countries to
examine collective defence ar-
rangements for South-East Asia
and the Western Pacific and to
Mr. Eden’'s explanatory statement
that he and Mr. Dul es envisaged
in South-East Asia an alliance
comparable with the Atlantic Pact
in Europe.”

The Deputy Minisier of External
Affairs (Shri Amil K. Chanda): Mr.
Speaker, the Pr.me Minister is out on
tour and he has asked me to read to
the House the statement he had pre-
pared on the Joint Communique issued
in London and Washington on the con-
clusion of the talks betwcen the Gov-
ernment of the United Kingdon: and
the United States Secretary of State,
Mr. John Foster Dulles.

“The Government received a copy ef
the communique shortly before it was
issued in London and Washington.
This was conveyed to them for infer-
mation by the High Commissioner for
the Uniteq Kingdom on behal?f of his
Government in the ordinary course of
exchange of important information
between the Commonwealth countries
on matters of mutual ‘nterest and im-
portance. No other intimation or con-
sultation or exchange of views have
taken place between the Government
of India and any of the Governments
who are concerned parties in this
matter.
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On the evening cf the 14th April.
the UK., High Commissioner informed
uws that he had been azked by the Bec-
vetary of State for Foreign Aflairs
of the United Kingdom to ascertain
eur views on the position resulting
from the UK. Government’'s talks with
Mr. Dules, as set out in the joint
Communique. -

This Joint Communique is only part
of the wider and, if [ may add graver
problem of the recent developments in
respect of Indo-China, which is engag-
ing the atlention of the Government
and is exercising the public mind in
this country.

The general views of the Govern-
ment of India and their approach and
policy on these matters are too well
known to need reiteration. It iz not
tbe intention of the Government to
depart from the firm and weF-consi-
dered principles of their policy, which
ig calculated to promote peace and to
resolve conflicts by a peaceful ap-
proach, and by methods of negotiation
and agreement, rather than by the
accentuation and threat of further con-
flicts creating conditiong which might
appear to one side or the other to be
either threats or display of furce in-
tended to condition the course of nego-
tiations. Keeping this policy in view.
and with their considered appreciation
of the grave consequences of the conti-
nuation of hostilities in Indo-China, the
Government of India made a public
appeal to all concerned Governments
and peoples, to seek to bring about a
cessation of these hostllities. This
was without prejudice at this stage to
any of the political. military, territorial
or other issues involved. As stated
then, it was not the Government's in-
tention to intervene in this matter, but
they earnestly hoped that the modest
suggestion, which did not prejudice
any issue would meet with favourable
responses. The Government are glad
t0o note that their appeal evoked such
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favourable responses from the neigh-
bouring Asian coumtries of Burma and
Indonesia, and also from the Prime
Minister of Canada, whom we had the
good fortune and privilege of having
amongst us as our honoured guest at
the time. The Government have also
noted the significant interest and the
volume of interested concern and ap-
preciation it aroused In France itself
which showed beyond all doubt that
a considerable volume of opinion in
France, both in the country and in her
Parliament, favoured our approach and
suggestion. The question of cessation
of hostilities is still in our view, an
important one and can open the way to
further negotiations.

The Government have welcomed the
Geneva Conference and hope that no
endeavour will be considered too great
at that conference to bring the war
to an end and to negotiate a sett'ement.
It has always been our view that
negotiations under threats or by mili-
tary activities being stepped up pre-
ceding negotiations and calculated to
condition such negotiations or to give
the improssion of being so calculated,
are not helpful.

In regard to the content of the Com-
munique itself, in so far as it refers
to colective defence ugreements by the
Western powers for the defence of
South East Asia, the approach and
views of the Government are well
known and they remain wunchanged.

It is my intenton to make a ‘uller
statement on the position, of the Gov-
ernment on the whole of this problem
and the more recent developments,
which have rendered it grave and of
deeper and more profound concern to
us and to South East Asia as a whole,
The House will, I hope, agree with me
that such a statement dealing with
the problem as a whole and made be-
fore  the Geneva Conference will be
more appropriate at a somewhat later
stage than any elaboration of our posi-
tion at present.”
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BUSINESS OF THE HOUSE

Mz, Speaker: I have to inform the
House that the Business Advisory
Committee met on the 14th April,
1954, the consider the allocation cf time
for the Government legislative busi-
ness to be brought forward before th:
House during the remainder of t-e
current session.

The Committee agreed to the follow-
ing allotment of time to the various
Bills:—

Name of Bill Time allotted
1. Minimum Wages (Amendment)
Bill 2 brs.

2. Srate Acquisition of Lands for?
g‘rlllion Purposes (Va]idation)|
1
3. Absorbed Areas (Laws) Bill |
4. Lushai Hills District (Change
of Name) Bill ? 5 hrs.
5. Drugs and Magic Remedies
(Objectionable Advertise-
menrts) Bill
6. Indian Raiiways
" Amendment) Bill

7. Factories (Amendment) Bill 5 hrs.

8. Voluntary Surrender of Salaries
(Exemption from Taxation)

(Second

Amendment Bill I hr.
9. Delivery of Books (Public Lib-

raries) Bill 1 hr.
10. High Court Judges (Condi-

tions of Service) Bill 4 hrs.
11. Code of Criminal Procedure

(Amendment) Bill. 12 hrs.
12. T.A. and D.A. of Members

Bill 2 hrs.
13. Finance Bill 16 hrs.
14. Special Marriage Bill 8 hrs.
15. Hindu Marriage and Divorce

Bill 10 hrs.

16. Companies Bill 16 hrs.

In order to make up for the time
allotted to the wvarious Bills as indi-
cated above, the Committee recom-
mended that the House should also sit
on Saturdays, the 24th April. 1st. 8th
and 15th May 1954. There would be
no guestion hour on these days.

I take it that the House is aggreeable
to these recommendations.

Some Hon. Members: Excepting
Saturdays.

Mr. Speaker: I assume that the
volume of opinion is in favour of ac-
cepting these recommendations, (In-
terruptions)

Hon. Members will see that the Busi-
ness Advisory Committee is a com-
mittee representing all sections and
views of the House and its conclusions
are not majority decisions but unani-
mous decisions. It always functions on
the basis of unanimity of agreement.
It is not possible to please and satisfy
each and every individual Member of
the House belonging to this or that
party. This represents therefore, not
only the collective view but also. I be-
lieve, the collective wisdom of the
House.

Shri Barman (North Bengal—Reserv-
ed—Sch. Castes): Then, may we under-
stand that the present Session will
terminate definitely on the 15th?

Mr. Speaker: I cannot follow.

Shri Barman: Are we to understand
that we definitely adjourn on the 15th?

Mr. Speaker: Yes, it means that;
there must be some certainty about
things.

Dr. Lanka Sundaram (Visakhapat-
nam): May I draw you attention......

Mr. Speaker: Order. order. I have
not yet finished. This report shall be
published in the Bulletin and shall
constitute the order of the House in
regard to the allocation of time for the
various Bills. The Government is now
requested to allocate the priorities and
the order in which they oropose to take
up the Bills. This may be done as
early as possible—say by Monday the
19th instant.

The Minister of Parliameniary Affairs
(Shri Satya Narayan Sinha): With re-
gard to asking the Government to an-
nounce priorities by Monday, I am af-
raid it will not be possible for the Gov-
ernment to do it by Monday but I can
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certainly give this assurance that be-
fore the next week is out the priorities
will be announced.

Mr. Speaker: I think the discussion
on the Budget comes to an end on the
20th.

Shri Satya Narayan Sinha: 1 think
this Bill—the Finance Bill—will fake

up four days—tihe whole of next week.

Mr. Speaker: What the hon. Minis-
ter of Parliamentary Affairs really
means is not that he has postponed the
question of giving or fixing priorities.
The Finance Bill is to be taken up
immediately; that means the first prio-
rity is fixed. As regards others, he
can give the priority during the
course of the discussion of the Finance
Bill. (Interruptions) Hon. WMembers
need not interrupt while I am speaking
here, The advantage and the necessity
is quite clear. All hon. Members must
have specific ideas as to when a parti-
cular Bill is going to be taken up.
They are interested in different Bills
and they have to arrange their pro-
grammes. It cannot be that any Bill
is taken up at any time without pre-
vious notice. Fixity is also necessary
to enable hon. Members to give notice
of amendments in due time. That is
the importance of having priorities.

Dr. Lanka Sundaram: It is under-
stood—I take it—that Government will
not propose to bring in new Bills be-
fore tke Session is over or issue Ordi-
nances saying that there was no time.

Mr. Speaker: Order. order. As re-
gards the question of Ordinance, it is
an independent matter with which I
am not competent to deal at this stage:
it will all depend upon the circum-
stances which might arisze after the
House adjourns and which may compel
the Government to issue Ordinances.
But as at present advised, this is the
only programme and there is no other
Bill. And there is no gquestion of going
on further with the Session,
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3 P.M.
DEMANDS FOR GRANTS

Mr. Speaker: The House wiil now
proceed with the further discussion and
voting of Demands for Grants under
the control of the Ministry of Finance,
moved on 15th April, 1954; also the
turther discussion of the cut meotions
moved on the 15th April, 1954. How
long will the Finance Minister take to
reply?

The Minister of Finance (Shri C. D.
Deshmukh): One hour, Sir.

Mr. Speaker: That means 1 shall
call upon the Finance Minister 1o reply
at 4 o'clock. At 5. I will apply the
guillotine. Then the Appropriation
Bill will come, and then the Private
Members’ business will continue.

Today the House sits, I believe, up
to 7-30.

An Hon, Membor: Qu rumm may not
be there.

Mr. Speaker: That is the time fixed.
If there is no quorum the House will
not function. That is very clear.

We will now proceed with the discus-
sion.

Shri K. K. Basu.

Shri K. P. Tripathi (Darrang): I was
speaking the other day, Sir.

Mr, Speaker: He had finished,

Shri K. P. Tripathi: Only five min-
utes.

Mr. Speaker: Well. I do not know.
If the hon. Member finished whatever
he had to say within five minutes, he
has finished.

Shri K. P, Tripathi: I only spoke for
five minutes, and 7 o'clock was an-
nounced and the House adjourned. I
did not close, but the House closed for
the day.

Mr. Speaker: The understanding was
that the hon. Member had finished.
But if he declares now that he had
not finished, certainly I will call upon
him first.
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Shri K, P. Tripathi: The second
point I want to deal with is the hand-
ling of sterling balances. This is from
the Census of India: Foreign Liabili-
ties and Assets. At page 12 it is said:

“Against this low interest obli-
gation, the country still has con-
siderable long-term assets in spite
of liquidations, and many of them
yield high returns’.

The idea is thig that we have a frozen
account in sterling balances which earn
us returns at the rate of 1 per cent
only. Aganist this there are assets of
the British people in this country which
are earning them dividends to the ex-
tent of between ten and twenty crores
of rupees per year. When independence
dawned, it would have been better
for us to have converted a certain
percentage of these sterling assets,
which were frozen and which were
not likely to bring any returns to us,
against the labilities which we still
bore in the shape of industrial and
other concerns of England in this coun-
try. In that case the result would
have been that the profits which today
are exported out of this country would
not have been exported What is
happening today is that the profits
which are exported out of this country
regularly go to be repaid in the shape
of sterling balances. In other words,
the sterling balances are paid out of
profits earmed in India itself. Such a
thing could not have occurred if this
precaution had been taken in the begin-
ning. It is very difficult, at any time,
in any country, to liquidate the foreign
assets and the only time for such a
thing, namely, liquidation of forelign
assets, is when they can be written off
without any payment which means
striking of all balances between the two
countries. But, this was not done,
with the result that we have been pay-
ing to the extent of between Rs. 10 to
Rs. 20 crores annually out of these
industrial assets even if we give up
all other consideration. There are
other payments also on this account.
because there are so many people from
England employed in this country. If
these assets had been liquidated, then
the opportunities for employment would
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have come to our people and that
would have helped to ease the un-»
employment problem in this country.
S0, I think, in the matter of non-
conversion of sterling assets against
these liabilities of a long time nature,
we have made a mistake, and even now
I would request the Finance Minister
to consider whether it can be done.

With regard to the invitation to fore-
ign investors to come and invest in this
country, my views are that it is always
better for us to get loans rather than
provide for investment in this country.
If we are to get loans then the returns
which we have to pay is only by way
of interest on the capital investment.
If we get foreign investment in the
country, then the payment which we
have to make is not the interest but
the profits and profits are always high-
er than the amount of interest. There-
fore. this matter should have been
impressed upon by the Finance Minis-
ter in the numerous conferences which
he has had with the foreign people,
but I do not know whether it was
sufficiently done. There was a meeting
of the U.N.O. in which this matter was
discussed and the decision taken there
was that loans should be floated for
undeveloped countries: but later on
there was another meeting in which
this decision was revised and now
every foreign country is trying to
press on undeveloped countries, not
loans but investment of a private
nature. 1 therefore, request the Fi-
nance Minister to consider this point
also as to how far loans can be brought
from other countries rather than pri-
vate investment.

ISHRIMATI KHONGMEN in the Chair]

The third point which I want to
impress Lere is the question of finan-
cial control. Out of practical experi-
ence I find that there is a great deal
of lapse: allocations are made but the
funds are not exhausted: they cannot
be spant. So long as the ordinary
structurc of Government was the only
business of this Government, then the
financial rules might have been very
good: but since we launched upon a
development programme on a govern-
mental scale, the necessity arose for
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linking our financial rules with the
necessity and urgency of expenditure.

to be appled. If the Finance
Minisiry applies itsei to
ing out how far the rules
be modified with regard to dev
ment expenditure, I think it will
better for the country. With the
disclosures which have been made
leardtowctﬂonolm
Damodar Valley Corporation and
other Corporations where the estimates
had to be revised several times, it is

t5g98E

EE

related to the circumstances now evolv-
ed. In this House there has been an
attempt to discuss the question as to
whether the financial rules are good or
bad. 1 think that is a misconception.

there, what happens is that thelr en-
thusiasm ebbs, and the expenditure can-
not be incurred in a fruitful manner
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1 would, therefore, request the hon.
Finance Minister to find out how far
there can be decentralisation with re-
gard to expenditure on local develop-
ment works, so that the enthusiasm
of the people can flow into productive
channels, when it is red-hot, and the
projects undertaken by the people can
materialise forthwith, without having
to move to and fro between Delhi and
the State capitals and the local autho-
rities.

I think this is very important, and our
next Plan will be in a difficulty, if this
factor is overiooked. I find that ac-
cording to the schedule of Government,
in the next Five Year Plen, public co-
operation 8 expected in a lar-
ger measure. Public co-operation
in this country will come in
a larger measure in the shape of volun-
tary work than in the shape of contri-
bution or investment of capital. If
that is the case, then voluntary work
itself becomes the capital, and it should
be our endeavour to see how best we
could utilise it. If our financial rules
stand in the way, obviously it is a
thing to be considered by the Finance
, who should see how far there

tralisation, in order that
enlist public co-operation in
argest measure possible. If pru-
demands that the rules should
ed, they should be chang-
all, rules are for
; men are not for rules. Rules are
ant for society and its development,
1. 'Therefore, 1 would
that we should consider this
question not from the point of view
of whether the rules should or should
not remain, but from the point of view
of how far decentralisation in our rules
is necessary, in a developmental
economy that has been launched by
Government.

The question of rationalisation has
been raised. I find that the term
‘rationa'isation’ hag been misin erpret-
ed in certain quarters. N-bedy
oppuses rationalisation, but what |is
opposed is automatisation withr
mackin:s. The other day, my hon.
friend Shri L. N. Mishra was sayinr
that we must go ahead with rationalis:

EIRARERIRE
H : E““WE
§ 5
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tion, and that a few handful of
labourers should not hold up progress.
That was a very ill-posed question. If
rationsalisation ig undertaken in the
jute industry, the largest number of
Bihari workers will be thrown out,

Shri L. N. Mishry (Darbhanga ecum
Bhagalpur): What about a large num-
ber of growers in North Bihar?

Shri K. P. Tripathi: If there s
automatisation, what happens is that
a large number of handling workers
and non-technical labourers will be
thrown out.

Shri L. N. Mishra: What
agricultural labourers?

Shri K. P. Tripathi: It is not the
technical labour that is so much
thrown out as the non-technical and
handling labour. If automatisstion
is done, thousands and lakhs of workers
employed in Calcutta will be thrown
out, and they will -have to come back
to Bihar, and go to Shri L. N. Mishra,
asking him, we have been thrown
out, please give us some work, we are
all helpless,

Shri L. N. Mishra: What about agri-
cultura] labourers? Will they also be
not thrown out, if there is no modem-
isation. (Interruption)

Mr., Chairman: Order, order. Lot
the speaker and the interrupter both
address the Chair.

Shri K. P. Tripathi: With rcgard
to growers, it is a knownm fact that
a large part of the agricultural eco-
nomy of Bihar is dependent on the
money orders sent to Bihar by the
industrial workers spread out in
different parts of India.

If these workers are thrown out,
then the result will be that all these
workers' contributions to maimiain
agriculture in Bihar will be cut out.
Therefore, all the money crops of Bi-
har will have to lapse, Bibhar will go
back to the agricultural ecomomy of
the type which produces cny locu
and nothing else.

How is this economy supported in
Bthar? The support is the money which

about
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comes from these workers and pumped
into these areas, as for instance, for
jute crops.

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas): Fallacious,

Shri K. P. Tripathl: This is not falla-
cious. This is true. You look into the
records, You will then realise how
it is true,

The main argument for rationalisa-
tion is that it will eheapen the pre-
ducts.

Siri K K Bass (Diamond Har-
bour): No fears,

Shri K, P. Tripathi: Mr. Ambalal
Sarabhai, whose petition is pending
with the Government, has categorical-
ly said that automatisation will not
chéapen the products and prices will
not be reduced—the cost of production
will not be reduced. Therefore, all this
hallow which was built round automa-
tisation is lost. Because. why are you
going to automatise? If your products
are not made cheap, there is no gain
The only gain. he says, is that the qua-
lity will improve. If quality improves,
then what happens? Are you expect-
ing that you will go in for competition
in the world market of quality goods?
In quality goods, you shail have to
compete with U. E and America.
Their machines are far better than
any we can buy and at the speed with
which improvements are taking place
in the United States and other count-
ries I can t=ll vou that they will be
able to manufacture better and better
machines and, therefore, we will never
be able to keep in competition with
them, even if we want.

Finally, you know that we have an
industry of manufacturing plant for the
textile industry in India. They are sup-
plying the looms and spindles.

Mr. Chalrman: Order, order. The
hon. Member has exceeded hig tizae.

Shri K. K. Basu: In discussing the
Demands for Grants of the Fipance
Ministry, we have got to see to what
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extent the administration of this par-
ticular Ministry has led to the deve-
lopment of our national wealth and
tle securing of the welfare which our
State claims to have in view.

Madam, we must try to analyse very
carefully the working of this particu-
lar Ministry, because it is not merely
a department of the Government. s0
to say, but it is the nerve-centre of

anything apart from only supporting
what the hon. Member who just now
spoke said.

I would now like to deal with the
investments of foreigners in India.
Madam, the Government of our coun-
try accepted the proposition that in
allowing foreign investment. it should
come in only in such industry and
such form of production wherein our
* ational investors will not come for-
Byard. and in which technical skill is
Ywanted. There is also one other fac-
tor which the industrial policy of our
Government of 1948 as adumbrated
further in 1949 by the Prime Minister
laid down. It specifically said that the
control and owmership of such con-
cerns should, as far as possible, be
in the hands of Indian nationals and
the teclmical know-how of our coun-
try should be developed. I would like
to emphasise the figures that have
been put forward for the last few
years. From 1947 1l the end of 1952 or
the early vart of 1957, it has been re-
ported that Rs, 18.55 crores of fore-
ign capital have been allowed to be
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invested in our country. Of that, prac-
tically more than Rs. 6 crores have
been allowed to be invested in mana-
ging agency and trading enterprises.
Also, the foreigners were allowed to
invest their money in such lines as
soaps, confectioneries, typewriters,
fountain pens and other common goods
wherein a large percentage of our
national capital was invested, So far
as the Government policy is concern-
ed we find that a sum of Rs. 4 crores
have been allowed to be invested this
year. We do not know how it is to be
used up. We have been told that during
the period 1948-33, nearly Rs. 35 lakhs
have been allowed to be invested in
textile machinery, and generally, in
the textile industry. We have seen
to what extent cotton and jute have
been dominated by the national capi-
tal and to what extent they play the
role as against the demand for them.
We know further what the Government
is doing in regard to these industries
and how the Indian counterpart in
these industries are behaving. Then
why this further penetration of foreign
capital?

Even in regard to the expansion
scheme, we find that paints, soape.
electric fans and machine tools, are
some of the industries where the
Government is allowing foreign mter-
est to establish or expand their fac-
tories, It will adversely compete with
the production of the country. When
the indigenous producers do not find
any markets to be sold in this sphere.
Therefore, we have got to see to what
extent the capital issue has Deen regu-
lated by this Government and parti-
cularly by the Finance Department so
ihat the national well-being of the
country could be guaranteed.

Then. we have got to look into the
fact as to how far the new industries
are allowed to function. 8o far as the
oil refineries are concerned, some of
them have been established and some
more are going to be established very
soon. In the control of the adminis-
tration. the Indians have no share.
There are only preference sharehold-
ers, and they have no voice in the
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management. So far as the adminis-
trative aspect in this industry is
concerned, the most important part of
it is the technical know-how. They do
not guarantee that they will train the
Indian. That means they say. even
after 20 years, we wu_l have to face
the problem of the know-how in res-
pect of the oil refineries. 1 do not
know why the Government are show-
ing—if 1 may use the expreasion—
softness in this matter, to foreigners.

Then. we have another investment
dn colaboration with the LC.L. for the
manufacture of civil explosives. Here,
as far as I have gathered, only 20 per
cent. is going to be Indian capital. The
majority of the shares will remain
with the I. C. 1. the notorious inter-
national combine and so far as the
know-how is concerned, I do not know
how they will behave when they
«dismissed many well-trained Indian
personnel in their service and they are
bringing in raw foreigners instead.

With regara W e steel plany, we
«do not know much, because the oaly
shareholder is the Government. The
wvalue of the purchases that have to be
made from a particular concern tor
the steel plant has to be given shares
for such consideration which should
be scrutinised carefully in the light
of the conditions laid down. Another
very important condition put down is
in regard to the global tender. They
have said that global tenders wouid
be invited from any country, whether
the firm is a private one or is manag-
ed by Government in any State. We
see further that global tenders sub-
sidized by certain Governments
should not be accepted. I hope the
Government will be considering the
global tenders carefully. We know that
we have to develop to some extent,
the efficiency of the industry. It might
so happen—I do not know when—that
‘we enter into a trade pact with those
countries in Eastern Europe and Sovi-
et Russia. | hope with sincerety that
we will be in a position to get capital
goods smoothly. for the establish-
ment of the steel plant. But in that
event, it might be considered socialist
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economy, and therefore subsidised. I
would like to ask the Government and
the House 1o consider the rates of
profit that exist in foreign conceras
in relation to those existing in our
concern in this country. Though we
have definitely told that there should
be no discrimination against them,
they are discriminating to their own
interests and to our adverse interests.
One of the Congress M.LA''s, who is
himself a businessman, gave certain
figures. He said that three of the most
important jute mills belonging to In-
dians—whc themselves are not above
board—the Birlas, the Nagarmals and
another had made a profit of more
than Rs. 5 crores while other impor-
tant British firms have shown a loss
of over Rs, 56 lakhs during the same
period. We do not know the manner
in which these foreign concerns
manage their affairs and try to evade
the payment of tax, We know how the
managing agency firms do things They
bring in officials and experts who will
have to be paid high salaries and they
are also paid in kind so that their sal-
aries may be put lower down than what
they are actually receiving. Only re-
cently, the Government called for
some statistics from the managing
agency concerns and they have said
that such allowances and remunera-
tion should not be shown as remuner-
ation given to the European emplovees,
I understand the Government has
knowledge of it and is trying to find
out what is the meaning of it.

Take the Batas. The Chairman is an
Indian. The managing agency belongs
to a foreign partnership firm. They
practically dominate the concern and
they. on their part, sell to their coun-
terparts in foreign countries shoes at
much cheaper rates and their counter-
parts make huge profits. Our Govern-
ment is thereby deorived of its legi-
timate dues.

We know firmns like the Rallys. It
is one of the biggest trade concern in
our countrv and it is reported that at
nne time it had issued letters of cre-
dit to the extent of Rs. 26 crores. This
particular concern dismissed 198
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workers at a day’s notice. I understand
that they and other sumilar concerns
have asked for permission to throw
out of employment 6000 staff because
they say they have no work. [ would
ask the Government to scrutinise their
accounts for the past 7 or 8 years and
find out what profits have been accu-
mulated and capitalised and bonus
shares issued. Unless Government tri-
es to check this attitude of the foreign
concerns who are engaged in industri-
es in which many of our national
counterparts are also engaged, we can-
progress. These foreign concerns
trying to throw a large number
employees out of work. Government
itself answered in reply to a-question
six months-ago, that they have asked
for statistics. They find places for
who
from

78

=3

European employees are thrown

Another important aspect is how
much of porfit they make. We have
the example of the Titaghur Paper
Mills. Their capital in 1946 amounted
to 65 lakhs but during the period
from 1946-50 they have made huge
profits and have issued bonus shares
to the extent of Rs. 77 lakhs and
they have amassed a reserve fund of
over Rs. 2 crores and 25 lakhs for
labour welfare not spent so far. By
imposing increased work-loads and
other anti-labour policy they provoke
workers and have deprived the country
of a production of about 38 million
tons of paper which we need so badly
by forcible stoppage of work.

Mr. Chairman: Order, order. I do
bhore hon. Members will ro-cverate
witlk the Chair by not embarking mm
conversations inside the House,

Sbri K. K Basu: Another concern
WIMCO & AMCO—the match manu-
facturers which is very familiar has
a capital of Rs. 240 lakhs. Since 18948,
they have been amassing profit to the
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extent of Rs. 85 lakhs a year and this
concern, by various methods such as
work-loads etc. is trying to cheat
workers and in three months Septem-
ber 1953 to December 1953, they have
reduced the workers earning by about
Rs, 35,000 per month and now they
want to retrench them, because they
say that there is a dearth in the mar-
ket and the goods have not been sold,
when they themselves increase the
remuneration 10 the foreign employee
and bring goods and articles from
outside which are available here,

The other day, I zaw a statement in

India and export it to the London
market enabling the Britishers to earn
a lot of dollars, by re-exporting which,
otherwise would have been earned by
the Indians. And they have exported
about 77 million pounds of tea which
were expected to be sold in the Ceil-
cutta market. This is the attitude which
the existing foreign concerns in India
are developing. Along with that there *
are many method;ofuxwuionln-

Tyagi, henhewuulninaratﬂeve-
nue told us. There are shipping earn-
ing evasions: there is under-selling angd

many perquisites given to the

the House, but which lapsed. Unfor-
tunately, the Government in spite of ’1
rushing through so many pieces of '
legislation, couid not find the time to
get the income-tax law amended. We

This is not a healthy state of affairs. For
some time to come. In certain Indusy<

on the governmental level but not in
those flelds where Indian capital is
ready to come in. 4

Mr. Chalrman: I have already .
given fifteen minutes to the hon.
Member. T will call the next speaker.
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Pandit K. C. Sharma (Meerut Distt.—
South): Madam, I am quite in sympa-
thy with the Finance Minister and 1
appreciate his work. He has dope well
so far as the management of the fin-
ance is concerned. but I am piraid I can-
not say that he has done brilliantly
well. Madam, the two great objectives of
the financia! structure of any country
are: one, high employment; great
production and large national income
and the preservation of incentives to
work and invest, an adequate supply
of venture capital; second, raising
revenue and equitable and fair system
of taxation. 1 do not propose to deal
with the second point because the
matter is already in the hands of the
Taxation Enquiry Commission.

Now. so far as the employment ques-
tion is concerned, if the factors that
lead to empioyment and production
are rightly dealt with, then our prob-
lem is solved to a great extent. The
Finance Minister has for that purpose
resorted to deficit financing. So far
as deficit financing goes, it is good.
My contention is that deficit financing
of Rs. 238 crores is not enough provi-
sion for the situation as it is obtaining
in the country. Much greater sums are
necessary for maximising economic
activities.

From the speech of the Finance
Minister I find that he is very much
afraid of inflation. I am one of those
who hold that inflation to a certain
degree is not bad, but on the contrary
is beneficial for the national uplift-
ment and amelioration of any back-
ward economy. Nor does the history
of deficit financing show that it has
always been bad or dangerous for the
economy of a country. Take, for ins-
tance the great inflation In Germany
after the first Great War. In the ini-
tial stages. it was helpful to the eco-
nomy of the German people: not only
was the mark good in the market, but
the circulation of mark was 7ot in
accordance with the proportion it was
thrown into the market. The prices
did not go up in proportion to the
purchagsing power of the people. It
was at a later stage that the financial
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back of the German people broke
down and the great inflation took hold
of the economy which ended in the
collapse of their credit.

S0, whether inflation i3 good

of the German people to produce civi-
lian goods as well as military require-
ments.

Shrimati Kamlenda Mati Shak
(Garhwal Disttt.—West cum Tehrl
(Garhwal Distt. cum Bijnor Distt
North): There is no quorum in the
House.

Mr. Chairmua: Now there Is quorum.

..Pandit K. C. Sharma: I was pointing
out that the Uniteq States as wel as
Germany before the second Great War
resorted to deficit financing and suc-
ceeded in producing large quantities



4941 Demands for Grants

1Pandit K. C. Sharmal

of ecivilian and military goods. Ger-
many became through the process of
deficit financing one of the greatest
forces in the world economy, just be-
fore the second Great War broke out.

{Mgr. DepuTY-SPEAKER in the Chair]

So, what I mean to suggest is that
it is not always the case that deficit
financing can disturb or cause trouble
in the economic field, provided there is
.correspondingly early and spcedy pro-
.ductivity. In all countries of backward
.economy, it is necessary that deficit
financing should be resorted to but
inflation need not be feared if early
and speedy productive activities are
.ensured. As against the money thrown
in the market, production takes place
and goods are produced in the market.
Taking the country’s economy, I do
not think that this Rs 238 crores of
deficit financing would have any in-
flationary effect whatsoever on the
market. The relevant factors—overall
surplus of Government expenditure,
capital formation. industrial corporate
profits, coupled with foreign trade
balance, and the habit of our people—
go to show that there is hardly any
fear of inflation, much less of dange-
rous inflation. On the other hand, the
Finance Minister has been chary to
resort to enough of deficit financing in
order to stir up productive activities.
I am emphasising this point with the
fullest knowledge that the Finance
Minister, no less than any hon. Mem-
ber of the House, is anxious to meet
the menace of unemployment, but I
am sorry to say that the facts. as they
are before us, require much greater
care and more radical measures to
meet the difficulties. At the most, the
present position, as the Finance Minis-
ter himself says. is deflationary and I
appreciate that he is taking the steps
at the right moment because reflation
is always considered in economics as
a ready and radical remedy—that is. a
man is likely to fall from a well and
it is just to prevent the fall; once
the man has fallen, the remedy is ab-
solutely different. For, once deflation
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sets in, it creates another problem, and

disaster may follow, ang then the

economic cycle will take its own course.

Now, it is the right time and the

correct reflationary step has been

taken, but I contend that it does not

meet the situation as it is. For ins-

tance, I have gone to the villages and

walked through the streets; I have seer®
people with worried faces roaming

about and the pamphlet issued by the

better half of the Finance Minister

himself giving a tragiec picture of
young beautiful faces roaming about

in the streets without any home, with-

out any refuge and without any place

to sleep even. Under these circums-

tances, may I ask what steps the

Finance Minister has taken to creal.

employment in the villages and to fing

work for the people who desire to

work, who have nothing else to de-

pend upon for a living, who have no

home and who have nobody to care

for them. If this is the situation

obtaining in the villages, what would

be the shape of the economy? What

for does this great structure exist?,
Itis find work for the people, to buil(!
up a new country, a new nation. How !
can you raise a new country or a

new nation if there is no work for the

people. there is no home for the chil-

dren, no care. no education and no

security measures. For all these things

radical steps ought to be taken. The

slow pace, however, steady it may

be, at the present juncture is a dange-

rous complacency. You have to tak™-
a bold step now to meet the great

menace that is facing the country.

I once said when the Reserve Bank
Amendment Bill was before the House,
that I learnt in my book of history
of religion that in-the primitive times,
when the man was crude he used fo»
climb the mountains and take
bamboo stick and expect the rains to
fall from the clouds, and now with the
Rs. 10 crores guaranteced by the
Reserve Bank, the Finance Minister.
expected to solve all the rural indebt-,
edness and credit problems. What:
a Tragic innocence! ]
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There should be some machinery to
obtain credit in the village, to have
rural credit societies to give them
enough to have double cropping, to
have intensive cultivation and to pro-
vide the purchasing power in the vast
milliong of people in the villages: this
is the first pivot of Indian economy.
Supposing that there are large
machines producing millions of yards
of cloth and other consumer goods, who
will buy unless the rural population
has got the means to purchase?! How
will that purchasing power come into
their hands? The other day the Minis-
ter of Agriculture stated that price
wag ralsed up from Rs. 1-7-0 to
Rs. 1-11-0, with the result that millions
of rupees passed on from the pockets of
the agricu'turist to the mill-owner, and
the mill-owner is not yoing to buy
million times your cloth. In order to
have a sound economy, it is necessary
© provide a suitable machinery for
rural credit to provide means and the
mow-how, so that the purchasing
sower of the vast millions living in the
villages may go up. That is the first
msential of a sound economy.

; One more word...

Mr. Deputy-Speaker: No more word.
The hon. Member has far exceeded
his time. I call upon Shri Somani to
speak.

Skri G. D. Somaaj (Nagaur-Pali): In
‘the short time at my disposal, I want
to draw the attention of the hon.
"inance Minister to the developmental
1eeds of the State of Rajasthan, from
vhich I come, and 1 want to make a
pecial reference to the report of the
sadgil Committee. which wag recently
appointed as per Federal Financial In-
tegration Agreement, which contained
& clause in this connection. The clause
runs as under:—

“There is need for assistance to
the State in connection with inter
nal integration of its administration
and services, wnd particularly
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in relation to its development
in different directions, having
regard to the fact that the
State is backward in several res-
pects ag compared with Part A
States. The Government of India
wiil undertake a systematic enquiry
into this problem with a view to
rendering financial and technical
assistance at the eariiest opportu-
nity. It will not be enough if, as
a result of Federal Financial Inte-
gration, the State is treated in the
matter of grants and other forms
of assistance in exactly the same-
way as Part A States.”

It was In pursuance of this Agree-
ment, which was made with the four
Part B States of Saurashtra, Madhya
Bharat, Rajasthan and PEPSU. that
the Gadgil Committee was appointed.
I am grateful to the learned Chairman
and his associates for whatever they
have done within the time at their
disposa!. Still, 1 beg to submit that
the nature of the enquiry that they
conducted was neither systematic nor
comprehensive. The recommendations
that this Committee made cannot be
regarded as touching even the fringe:
of the colossal problem of backward-
ness of these States.

Before I proceed further, I cannot do
better than quote in this connection
the opinion of the Finance Minister
of one of these Part B States. [
would like to quote what Shri M. M.
Shah, Finance Minister of Saurashtra.
says in this connection. In his Budget
Speech while presenting the Budget to
the State Assembly sometime ago this
is what he said:

“While the Government of
Saurashtra are thankful to the
Gadgil Committee for the sympa-
thetic and patient hearing that
the Members of the Committee
have given to us and also for the
recommendations that the Com-
mittee has made for the assistance
to this infant angd undeveloped
State and to the Government of
India for accepting the same, they
cannot help expressing their great
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sense of disappointment for the
quantum of assistance the Com-
mittee has recommended. This
backwardness of Saurashtrag in
certain directions, such as irriga-
tion, forest, roads and the lop-sided
development of certain regions is
so0 patent, that it surpasses any-
body’s comprehension how that
backwardness is going to be made
good with the small assistance that
the Committee has suggested in its
Report.

“The Committee has not been
able to go fully into the problems
besetting this State with regard to
its economic backwardness, name-
1y, primitive agriculture, poor soil,
lack of afforestation and meagre
water storage angd undeveloped
water resources. I have, however,
no doubt that the future of the
Federal Financial Integraticn
Agreement would continue to re-
ceivg the same sympathetic hearing
which We have received from the
Goverpment of India in the past.”

N

This is What one of the State Gov-
ermments fas to say and I presume that
the opmiaﬂ of the other State Gov-
ernments , concerned cannot, for
obvioug rvcasons, be far different from
those herein. My submission
is thig: . that at the time when this
Federatl Financial Integration Agree-
men*. was executed certain important
rewenues of these States were centra-
lized like railways, etc. and it was, in
pursuance of this, not only to make
up the revenue so lost but a'so to bring
the conditions of these Part B States
to the level of the other Part A states
that this solemn undertaking was
given by the Government of India to
make a comprehensive and systematic
€nquiry into the various aspects of the
developmental needs and then to ren-
der such assistance as was found neces-
sary.

1 quite appreciate and I am quite
aware of the fact that over and above
what iz being done under the Five
Year Plan, these States have received
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a commitment to get liberal assistance
in various directions. There is no
doubt that so far as the present adminis-
trative machinery of these States are
concerned, they are perhaps not even
able to cope up with what they are get-
ting. What I am more concerned about
is the future.

In this connection, I would also like
to draw the attention of the hon. Fi-
nance Minister to certain vague sug-
gestions. In the conclusion of the
Gadgil Committee’s Report, certain
specific recommendations have been
given which have been accepted by the
Government. But in the body of the Re-
port, several suggestions have been given
about favourable consideration being
given to several aspects of the demands
which were made by the State Govern-
ments. I may refer to one or two of
them. The Government of Rajasthan
demanded that the amount of Rs. 85
lakhs which was invested by the for-
mer Jaipur Government in the B. B. &
C. I. Railway for the construction of
Nagda-Mathura Railway should be re-
garded as investment in the shares of
a bank or a joint stock concern. This
is what the Committee has got to say
“We trust that the Government of Indua
will give sympathetic consideration to
the State’s point of view.”

Similarly, in the body of the Report
they have said at many places about
various matters regarding medium {rri-
gation works, about roads, forest ex-
pansgion, famine relief measures in
scarcity areas and about the problem
of backward classes and said that all
these issues are being considered by
the Planning Commissior or by the
Government of India In their various
Ministries; they have suggested that
these problems should receive the
favourable consideration of the Govern-
ment. While the Government of India
have accepted the specific recommenda-
tions, I find that nothing has been sald
about the recommendations for favour-
able consideration of these various as-
pects of the developmental needs of
these States. I would, therefore, like to
draw the attention of the hon. Finance
Minister to the various aspects concermn-



4947 Demands for Grants

ed and to ensure that wherever these
developmental needs have been recom-
mended to be favourably considered the
States concerned should get their due
share to assist them in implementing
ithese schemes.

., While I have been raferring to this
I would especially like to refer to one
serious aspect of the recommendation
which I think should receive proper
attention from the Finance Minister.
In the end in paragraph 82 of their
“Report, they say that these recom-
mendations are to be regarded as an
ad hoc measure of immediate assist-
ance which is not to be treated in any
way either as a precedent for these
States later or as a precedent for other
States. In future they say, these States
will -take their place along with others
in matters of development and no fur-
ther claims for financial assistance
under Clause (i) of the Federal Finan-
«cial Integration Agreement should be
entertained.

I would like to take strong objection
‘to this recommendation made by the
Gadgil Committee. As I have explain-
-ed before and as has also been pointed
out in the Budget Speech of the Finance
Minister of the State of Saurashtra,
the undertaking given in this agree-
ment by the Government of India can-
not by any stretch of imagination be
regarded as fulfilled by the meagre
assistance of four crores of rupees
which has been made available to
these States by the recommendations
of this Committee, It is, therefore, in
the fitness of things that the claims
of these States for further help be al-
ways considered favourably to enable
them to aitain reasonable standards of
living for the people of those . States
and they should cantinue to be eligible
for such help from the Government of
India under this Agreement.

I, therefore, consider that the Gov-
ernment of India should not accept
this recommendation that this Agree-
ment should no more be effective and
that these States would be debarred
in future from asking any turther help
-or claiming any further assistance in

jpursuance of this Agreement.
k
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1 am aware of the policy of the Gov-
ernment in making liberal loans and
grants available and I have no doubt
that the future of these States is quite
safe with the Government of India
and that it will continue to receive all
possible measures of assistance. What
has been vouchsafed under this Agree-
ment should not be taken away in the
light of and in the manner in which
the Committee had suggested: they
have stated that they have not been
able to conduct any systematic or com-
prehensive enquiry which was envisag-
ed under this Agreement. It was hard-
ly possible for them in the course of
three or four months which they had
spent to visit these areas and study
the varied and complex problems of
these States and to have been able to
make any comprehensive recommenda-
tion in this regard. What I submit,
therefore, is that the future of this
Agreement should remain open and
that these States should continue to
be eligible for such further assistance
as would enable them to reach the
standard of life that was envisaged in
the Agreement.

Shri Balakrisknap (Erode—Reserved
—Sch. Castes): I do not want to make
any lengthy speech since the time that
was given to me is very short. So
I shall cconfine myself to a particular
subject. That is the rural problem.

4 P.M.

I know that Government is taking
all possible steps to improve the wealth
and welfare of the country. The First
Five Year Plan has been launched for
the development of the country. Three
years of this have already gone.
Therefore, we must see whether the
condition of the peasantry has been
improved; we must see whether their
standard has bee:: raised to the level
necessary. According to the Report of
the Agricultural Labour Enquiry Com-
mittee. the annual income of the agri-
cultural family was Rs. 447,
The “expenditure per family is Rs.
468. And so every family is incur-
ring a deficit of Rs. 21. So I can
say that the condition of the villagers
has not been raised in spite of all the
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attempts of the Government, I, there-
fore, submit to the Government that
more attention should be paid to vil-
lages

Today, the entire population in
villages depends upon agriculture.
Agriculture is not paying for the in-
creasing population. Also, agricul-
ture is only a seasonal occupation.
After the cultivation work is over,
our agriculturists keep idle for many
months. So I request that in every
village some cottage industries may be
started.

In the olden days there were cot-
tage industries in every village. Our
country was supplying textiles to
foreign countries. Our textiles were
famous and superior in the world
market. Ome Italian traveller, Marco
Polo, in the 13th century remarked
about the art of Dacca muslin, and he
said that the muslin in the South look-
ed like a spider’s web!

Our country was famous not only
for its textiles but in many arts and
crafts. Look at the art of the Ajanta
.Caves the magnificent art of painting
and splendid art of stones at Maha-
balipuram.

It was as a result of the British raj
that our cottage industries went down
and did not flourish. There were
three cnemies to our cottage indus-
tries. The first enemy was British
raj, the second enemy was the modern
machine; and the third enemy was
modern civilization. In those days a
dhoti and an upper cloth were suffi-
cient clothing for a man. But, now-
adays, every man requires almost a
sma!l industry for meeting his own
requirements of clothing.

I, therefore suggest, to the Govern-
ment that some cottage industries
should be startej in every village, so
that our agriculturists can have some
supplementary  work. Government
must reorganise our cottage indus-
tries on modern lines, because now-
adays the present population requires
everything to be dealt with on modern
lines.
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Our country is still importing from
foreign countries many articles of
everyday use. We must see that these
consumer goods are not imported
from foreign countriess As an
instance I may point out that one
7 o'clock razor blade is sold for two
and-a half anmnas in the market. But.
an industrialist in the South says he
is ready to supply a razor blade for
three pies.

I think this is an appropriate place-
for me to express my appreciation of
that Indian youth who has successful
ly made a new type of charkha. Now
it is being demonstrated in the Exhi-
bition, Every Indian must be proud
of seeing that Exhibition. This charkha.
is able to produce four times more:
than the output of the ordinary
charkha.

What I want to say is that we have-
in our country the men, the natural
resources angd plenty of raw material.
The only thing needed is that Govern-
ment must utilise our manpower,
our natural resources and our raw
materials.

Shri C. D, Deshmukh: As the time-
at my disposal is limited and as I
have already haq oc~asion previously
to discuss some of the subjects on
which obicrvotinus have been made
by hon. Members, it will not be pos-
sible for me to deal with them again.
These are rationalisation. unemploy-
ment and deflcit financing. If I have-
time, I may have a few observations
to make on the subject of employment.

Before I deal with tne general body
of observations, in the event of my
not having any time, I should like to
deal with one specific matter, and
that is the question of assistance to.
Rajasthan. Three Members have re--
ferred to it, Shri Trivedi, Shri Somani
and Shri Shobha Ram. 8Shri Trivedi
complained that no provision had been
made for grants to Rajasthan either
under the substantive provision of
article 275(1) or the proviso thereto.
I would refer him to page 583 of thc’-
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volume quoted by him, which shows
that Rajasthan is getting grants under
both the provisions. I would refer him
also to Annexure VII on page 163 of
the Explanatory Memorandum on the
Budget of the Central Government for
1954-55, which indicates the resources
made available by the Centre to
Rajasthan during  1954-55. Then
there was Shri Shobha Ram who re-
ferreq to the assistance to Rajasthan
as being inadequate, I am afraid that
be is under a total misapprehension.
As g result of the Federal Financial
Integration. Rajasthan emerged with
a small surplus and not with a deflcit
as some of the other Part B States
like Hyderabad, Mysore, Travancore-
Cochin, etc. Since then, as a result
of the recommendations of the Finance
Comniission, Rajasthan has received
an additional sum of g little wunder
" Rs. 3 crores a year, More recently,
as a result of the recommendations of
the Gadgil Committee, Rajasthan will
receive another Rs. 150 lakhs as an
outright grant for certain improve-
ment purposes like the construction
of administrative buildings, link roads,
and so on; while out of a total Central
assistance of Rs. 9 crores under the
Plan, Rs. 1} crores will be given to
Rajasthan as a grant, instead of as a
loan. I might also mention that under
the recent scheme for the construction
of works in the scarcity-affected areas,
Rajasthan will get Central assistance of
Rs. 2'5 crores which would assist her
in taking measures to prevent the re-
currence of famines or to mitigate
their effects. Generally it has been
our policy in dealing with these States
to secure that they raceive equitable
treatment in these matters, and I must,
strongly deprecatc special pleas made
time and again in favour of any par-
ticular State or making allegations of
unsympathetic treatment as, for ins-
tance, that made by Shri Somani. I
would particularly deprecate reopen-
ing of issues which all fair-minded
persons should consider as settled. It
was in accordance with that special
* provision in the agreement with them
that we appointed the Gadgil Commit-
tee, and we, on our part, regarded
their recommendations as the award
of arbitrators. There were certain

86 P.SD.
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conditions which they suggested should
be attached to the assistance they
recommended from the Centre. We
put the matter tp the States concern-
ed and they said that they accepted
these conditions. I believe I am cor-
rect in saying that we have not re-
ceived g single remonstrance from any
of these States against the recommen-
dations of the Gadgil Committee, in-
cluding the particular recommenda-
tion which the hon. Member read out.
I do think it is time now thot thege
States were brought imto line with
other States and they did not ask—as
they have not asked or did not even
encourage the asking on their behalf
of—further special assistance. They
have to march now step in step with
the rest of India; and whatever their
difficulties and whatever their deve-
lopment needs are will be considered
on a fair and generous scale in com-
mon with the other parts of India
both by the Finamce Commissions
whenever they are appointed, and by
the Planning Commission when it
draws up in due course the second
Five Year Plan.

Now, Sir, I shall come tp this very
important issue of financial and par-
liamentary control of expenditure. I
propose to make my statement as
factual as I can, because many of
these matters are under consideration.
In regard to parliamentary control
over Government undertakings where
there are companies or statutorv cor-
porations, there is little that [ can
usefully add to my observations in the
course of the debate that took place
some time ago on, I think, the motion
moved by Dr. Lanka Sundaram in the
last Session of tne House. The issues
inrvolved are not free from difficulty

-and are under active consideration.

Hon. Members. however, will be in-
terested to know that this subject was
recently debated at considerable length
in the British House of Commons.
Reference was made to the report of
the Select Commitiee, and the views
expressed on the recommendations of
the Select Committee were so widely
divergent that the spokesman for Gov-
ernment, the Lord Privy Seal, wound
up the debate by saying that the
issues raised were so complicated that
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Government wish to give some further
thought to the implications of the re:
commendations and that, even if they
agreed to accept the recommendation
of the Select Committee, it would have
to be modified in material particulars
so that in their natural anxiety to
meet the legitimate issues of the
House to be kept fully informed
of the working of government un-
dertakings,—all  statutory corpora-
the Government diq nothing that
might affect the initiative and enter-
prise of the managements of these
undertakings. The recommendations
of the Select Committee of the House
o!f Commons in the United Kingdom
is, therefore, still umnder consideration
of the Government of that country. 1
thought the House might be interest-
ed in this information. Now, so far
as we are concerned, I hope the House
will appreciate my inability to express
any views which might even remotely
suggest prejudicing of the issues, I
should, however, like tp inform the
Members that the prevailing impres-
sion that our State undertakings are
free to do what they like without any
control being exercised by Govern-
ment over their activities, is far from
correct. I would not like to go into
details on this occassion, but hon.
Members must know that, apart from
the constitutiom of the Board of Dir-
ectors of these wundertakings which
provides for the appointment of Gov-
ernment nominees on them—there is
a Finance Ministry representative on
many of these undertakings; on most
of them—the measure of administra-
tion and control exercised by Govern-
ment over their activities through the
powers conferred on the President
under the articles of association, is
not inconsiderable. The articles also
provide for special auditing of the ac-
counts of these companies by the
Comptroller and Auditor-General, and
in some cases this scrutiny takes the
form of a continuous running audit of
their operations. = Whether the mea-
sure of control exercised by the Minis-
tries concerned or by the Comptroller
and Auditor-General is adequate for
all purposes—as some of the hon.
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Members of this House mentioned in
the course of the debate last Session—
will be one of the points which will re-
ceive our careful consideration before
we reach a final decision in this mat-
ter, and I hope it would be possible
for us tp arrive at a satisfactory solu-
tion to this matter.

Shri Tulsidas complained that he
had not even seen the balance-sheets
of the State enterprises—I hope I am
right in making this statement... .

Shri Tulsidas (Mehsana West): Not
all; excepting a very few.

Shri C. D, Deshmukh: I was under
the impression that he had not s=en
any of them at all. Three of them
are already here, plus the profit and
loss accoumts, and others will come
out in due course if the hon. Member
has a little patience. At least eighteen
months are required, and I can as-
sure the House that there is no in-
tention to suppress any of the
balance-sheets from hon. Members.

Shri Tulsidas: Can these bz circu-
lated?

Skri C, D. Deshmukh: The balance-
sheets are all public properties....

Mr. Deputy{Speaker: In addition,
they will be available in the Library
of the House; why should they be
placed on the Table of the House?

Shri C. D. Deshmukh: Sir. Shri
Tulsidas also made a very interesting
suggestion that we should have a par-
liamentary committee or commission
to watch the utilisation of the expen-
ditures incurred by the States outof
the Central assistance given to them
by way of grants or loans. Now. the
analogy which he drew between the
very limiteq amount of supervision to
which we have agreed to in the case
of some foreign aid received by wus,
and our relationship with the States
is, of course, not quite apposite al-
though it is an analogy. At first, I
was inclined to think that perhaps an
arrangement of this kind might be’
useful. 1 have since thought over the
matter and I do not think we ought
to take a decision in the sense sug-
gested by him until we see our way
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clear. In the case of the States, one
has to remember that under the Cons-
titution they have their consolidated
funds into which all the Central assis-
tance flows and out of which the ex-
penditure on schemes financed from
their assistance is met, These expen-
ditures are subject to the vote of
their Legislatures and are audited by
the Comptroller and Auditor-General.
So far as the proper utilisation of
the loans and grants for the specific
purpose for which they are given is
concerned. I think, the Parliament
and the State Legislatures can rely o
‘the Comptroller and Auditor-General
to see that this has been done; but so
far as the physical check on the
schemes is concerned, that is to say,
the physical out-turn in return for a
<certain expenditure, I do not see how
- a parliamentary or any other com-
mifiee can keep a current and conti-
nuous check. This has to be done,
ang could be done more properly by
a body like the Planning Commission
which has to keep a watch over the
actual implementation of the Plan.
The Commission has now a number
of advisers on programme administra-
tion who are constantly on tour and
in close touch with the progress of work
in respect of all the importaut State
schemes. For certain very large pro-
Jects like the Bhakra-Nangal, D.V.C.
and Hirakud Dam, the Planning Com-
mission is in closer touch with the
progress of the works and obtains
«quarterly progresss reports. Therefore,
1 think at present we may safely leave
it to the Commission. I discussed the
n'%tter with the Deputy Chairman of
the Planning Commission after the
ton. Member made the observation.
I think we may leave it to the Plan-
ning Commission to keep a continuous
watch on the progress of the schemes
and to modify, if necessary, the machi-
nery available for this purpose from
time to time in the light of experience.
While Government yield to no sectlon
of the House in their d-rire to see
that the amounts made available to
the States by the Centre for develop-
ment of their projects are properly
utilised. I would be most reluctant at
the moment to do anything which
might suggest to the States that they
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also are not partners in these enter-
prises, or to do anything to suggest
any weakening of the sense of respon-
sibility of their Legislatures for ex-
penditure which falls within the
State fleld. So, on mature reflection
I am inclineg to believe that we should
leave the position at that for the time
being till we see what the Planning
Commission is able to do. We have
suggested to the Plaming Commission
that we should watch the expenditures
in double columns—one showing
the financial expenditure ang the
second showing the physical fulfilment
of the project, and I am quite certain
as these are periodically examined, we
shall find out immediately whether we
are getting value for our money or
not,

Then, Sir, I shall turn to the ques-
tion of financial control by the Trea-
sury. There has been some reference
to rules—I think Shri Tripathi made
a reference to the rules—and I find
many people think this is largely a
matter of rules. It is my intention te
say that it is not so much a matter of
rules as a matter of the exercise of
common sense and:financial propriety.
At present we are governed by the
‘Rules of Business' made by the late
Governor General under some Sec-
tion—I shall not quote—and simi-
lar rules are being framed under the
new Constitution. 1 might add that
there has been a preliminary consi-
deration of what form the new rules
should take, and at the official level,
a conclusion has been reached that
the financial control to be provided
will be practically of the same kind
as exists unier the current Rules of
Business. Noiw, these are the rules.
There is rule 11 which lays down
that every case, the subject of which
concerns another department, shall
ordinarily be referred for considera-
tion to such department, before any
orders are issued. That is the rule
of commonsense and co-ordimation.

Then there is rule 12 in which it is
particularly and specifically laid down
that orders giving effect to any pro-
posals invnlving expenditure (or an
abandonment of revenue), for which
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either no provision has been made in
the budget or to which, though provi-
sion has been made, proper sanction
has not been accorded, shall not be
issueg without prior reference tc the
Finance Department or the Ministry.
The word ‘Department’ is there, be-
cause the rules are old. This rule
will not operate to prevent a depart-
ment of the Government of India from
exercising the power of sanctioning
expenditure which has been assigned
to it by what is called the Book of
Financial Powers,—which is a book
containing our delegations made to
them—or by any general orders issued
with the concurrence of the Finance
Ministry, or for the exercise of which,
the Finance Ministry has declared
that its consent may be presumed to
have been giver—that is, where con-
sent may be presumed to have been
given. Then there is rule 14 which
lays down that ordinarily, no propo-
sal affecting any subject which be-
iongs to the Finance Ministry shall be
brought before Cabinet, unless it has
been referred to and considered by
that Ministry., This is a special pro-
vision in regard to the Finance Mlinis-
try alone. It is presumably intended
thereby to emphasise the special im-
portance of the subjects dealt with by
that Ministry, as distinguisheq from
other Ministries, the reason being, I
think, that the Finance Ministry is
the common conscience—shall we
say—of all the Ministries.

Then there is a thing called the
General Financial Rules of the Cen-
tral Government. These are essential-
ly executive orders of the President,
which describe primarily the financial
powers of the different authorities
subordinate to the Central Govern-
ment, and the procedure prescribed
by the President, which should be fol-
lowed by them, in securing and spend-
ing the funds necessary for the dis-
charge of the functions entrusteg to
them. I would not read them out. but
if hun. Members can get hold of them,
they might refer to rules 9 and 10.

Rule 10 is important, which says
that every officer incurring or autho-
rising expenditure from public funds
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should be guideq by high standards
of financial propriety. It is delightfully
simple. Among the principles on
which emphasis is generally laid, are
the following:

1. Every Public officer s ex-
pected to exercise the same vigi-
lance in respect of expenditure in-
curred from public moneys, as a
person of ordinary prudence
would exercise in respect of ex-
penditure of his own money—

of course, if he has got it.

2. The expenditure should not
be prima facie more than the oc-
casion demands.

3. No authority should exercise
its powers of sanctioning expen-
diture, to pass an order which wijll
be directly or indirectly to its
own advantage.

Dr. Laaka Sundaram (Visakhapat-
nam): You said earlier ‘delightfully
simple’,
vaguely complex?

Shri C. D. Deshmukh:
or less the same thing. The exiremes
meet.

Mr. Deputy-Speaker: That can be
done in the actual working. .

Shri C. D. Deshmukh: It is sigple
in theory and complex in pra . ag
many things are. i

4. Public moneys shall not be
utilised for the benefit of a partiy
cular person or a section of the
community, unless—

(1) the amount of expenditure in-
volved is insignificant, or

(ii) a claim for the amount could
be enforced in a court of law,
or

(ili) the expenditure is in pursu-.
ance of a recognised policy or
custom.

5. The amount of allowances
granteq to meet expenditure of a
particular type should be s0 re-
gulated that the allowances are

4958
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not, on the whole, a source or
profit to the recipients.

There is another rule which says
that the responsibility for financial
operationg of the Central Government
as also for the exercise of all exe-
cutive authorities, rests on the Presi-
dent, whose sanctionm given either
directly or through persons to whom
the necessary power has been dele-
gated, is necessary to all expenal-
ture from the revenues of the Presi-
dent. The extent to which powers o
sanction expenditure have been dele-
gated to various authorities is, as I
have said before, indicated in the Book
of Financial Powers.

Then there is another rule which
says that no scheme of new expendi-
ture will be included in the Budget,
unless it is complete and finally ap-
proved. In submitting proposals for
new expenditure, administrative diffi-
culties and delays in sanctioning pro-
cesses should always be borne in
mind, and not more should be recom-
mended for provision in the Budget
than is likely to be spent during the
<ourse of the finacial year. It is this
rule which it has been difficult to
observe, in view of......

Shri Gadgil (Poona Central): Are
these rules meant for compliance or
otherwise.

Shri C. D. Deshmukh;. .the com-
plexity of the business of Govera-
ment, and in view of the large part
which development expenditure now
plays in the total expenditure of the
Central Government.

There is one other rule which is
very important, mamely, that the
authority administering a grant is res-
ponsible for watching the progress of
expenditure in public services urnder
its control, and for keeping the ex-
penditure within its grant. That is
the responsibility of the administra-
tive Ministry and not of the Finance
Ministry,

Shri B. Das (Jajpur—Keonjhar):
Apart from the treasury control, the
Question of the administrative autho-
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rities keeping an eye on the progress
of expenditure has not come to my
notice so far.

Shri C. D. Deshmukh: The experi-
ence of the Chairman of the Pub

Accounts Committee is entitled
respect. As ] said, on account
complexity of our admindstration now,
these rules have not been followed
efficiently, and that, I think, has led
to the difficulties that we are experi-
encing.

Rs

Shri K. P. Tripathi: Is there any
rule preventing extreme deldys? (In-
terruption)

Shri C. D. Deshmukh: That is a
matter of commonsense What hap-
pens is that delays are either due to
the fact that there is no delegation,
or due to the existence of certain
persons at various levels, who will
not accept the contention of the per-
son representing the other Ministry.
This latter one is largely a problem of
personnel which can only be dealt
with, as individual cases come to
notice. I might inform the House that
I have asked my colleagues to let me
have the lists of cases where delays
are occurring, and I propose imdeed
to go personally into each case of
delay, in order to see what exactly
these causes are, and whether the
delays can be removed. As I have
said, the delays coulq possibly be re-
moved by two things. The first is by
rapping on the knuckles of the offic:al
who is responsible for raising what
might be called petty objectidns, or
not making up his mind at one time
in regard to all tne points that arise
on a file. It often happens that when
a flle comes, a flle-pusher may ask
one question and then send the file
back. Then the flle comes back, and
another question is asked. Those
things are possible, but 1 think, with
the best order of Government, these
things cannot be prevented, and they
can only be stopped by taking notice
of individual instances which the ad-
ministrative Ministries must bring to
the notice of the Finance Ministry.
The other remedy, of course, is
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delegation, and that is a matter, I think,
where perhaps g good deal of pro-
gress is likely to be made on the re-
view of the matter which is in pro-
gress nDow.

Shri Meghnad Saha (Calcutta—
North-West): With these delays, not
even ten per cent of the budgeted
amount is spent. That is a very
serious state of affairs, ang the result
is that the work undertaken by the
Ministries cannot be properly per-
formed.

Shri C. D. Desimukh: Not because
it cannot be performed, but it shows
that the work was mnot properly for-
mulated. What usually happens is
that the budget provision is made,
and the schemes are not ready to be
implemented. As I have pointed out
the other day, it is not so much a
question of financial scrutiny, as the
question of a thorough plamming and
formulation of schemes.

Shri Meghmad Saba: I beg to differ
from that.

Skri C. D. Deshmukh: When the
Budget is framed, the time at
our disposal is so short that al-
though the Financial Advisor at-
tached to the Ministry, and at the
Iigher levels—the Ministers, the
Finance Minister or the Deputy
Minister—do their best, in view of the
Plan now it is not always possible to
say that if a scheme is not ready by
a certain date—it has to come in
October if it is to come into the Bud-
get—it will not be included in the
budget. because we are in a hurry to
execute the Plan. It may be that
schemes will be ready not in October.
but in November, December, January
and February. Now, what we do in
such cases is to agree on a broad con-
sideration of the scheme that a cer-
tain sum be provided. sav. in regard
to the new steel plant. 7 am aquite
sure that my colleague is not able to
tell me precisely how much he will be
able to spend in the next year, on the
steel project but he will be able to
say ‘well, approximately I think 1shall
be able to spend ‘X’ crores on this
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scheme and therefore, ‘X' crores should
be provided in the budget’. That is
usually done. Therefore, the position
is that every proposal which involv-
es expenditure and which is initiated
by the Ministry and is not covered
by the financial powers delegated to
the administrative Ministries has to be-
examined and concurred in by the
Ministry of Finance before any ex
penditure can be incurred, whether it
is included in the Budget or not in-
cluded in the budget, that is to say,
we concur, whether the amount is
budgeted or not.

In order to facilitate the examina-
tion of expenditure proposals in the
Ministry of Finance, the Ministry is
divided into a number of divisions,
each one of which is accredited to a
group of Ministries and is located, as
far as possible—this is Important—
along with these Ministries. The ob-
ject of this arrangement is to achieve
the closest possible association of the
officials of the Finance Ministry
with those of the administrative
machinery so that they could
at various levels and at various
stages examine the proposals jointly
and expeditivusly. Each division is
under the personal control of a Joint
Secretary, who consults the Secretary
or the Minister wherever he feels that
that s necessary. The objec-
tive examination of every ex-
penditure proposal by the Fin-
ance Ministry, whose stafl is
specially trained for this purpose, en-
sures that full value is obtained for
every rupee that is spent—at least,
that is the hope—and that austerity
standards are generally maintained. The
House will agree that at a time when
we. must conserve every bit of our
resources for implementing the Na-
tional Plan, it is important that the
expendfture of thre budgeted amount
under every head must be carefully
scrutinised at some stage. 1t is not
always that this scrutiny can be
completed, as I said, before the figures
in regard to every scheme are includ-
ed in the Budget. The detailed finan-
clal scrutiny of the schemes included
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in the Budget, therefore, proceeds a-
pace with a view to ensuring that the
maximum possible economy is achiev-
ed consistent with efficiency. This is
particularly important at ihe present
time as ] said, when development ex-
penditure is assuming such large di-
mensions. The House may be interest-
od to know that as a result of the scru-
tiny exercised by the Deputy Minister
~of Finance after the abolition of the
Standing Finance Committee, a reduc-
tion of Rs. 4 crores was made out
of a total of Rs. 24 crores. which is
about 18} per cent, in the proposals
put up to him during the last 8 months,
without making any appreciable reduc-
tion in scope of the various schemes.
Rs. 4 crores saved out of Rs. 24 crores.
This was done—and that is again very
important—with the full agreement of
the Ministry concerned which bhad
made the proposals.

Now, I have stated this matter more
or less in a factual way because, as
I said, we are still considering in what
respect it should be modified in order
either to prevent lapses, which would
accelerate the formulation of schemes,
or to expedite execution.

Shri Meghnad Saha: May I inter-
rupt? I as the head cf a scientific de-
partment get half the amount budget-
ed in the first part of the year. During
the second part, I have to go the Min-
istry of Finance to explain what s
the utility of the research work on
nuclear physics or geological excursions
and so on and in this way half the
grant of the scientific department can-
not be spent.

Shri C. D, Deshmukh: I do not know
to which Ministry he should go.

Shri Meghnad Saha: To the Finance
Ministry.

Shri K. K Basu: To your own Min-
istry.

Shri C. D. Deshmunkh: If it relates
to the Education Miistry, then he
must be referring the problem to the
Education Ministry,
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Shri Meghnad Saha: They recom-
mend for the second time. But it gets
stuck up in the Ministry of Finance
where some Deputy Secretary inter-
venes and asks whether the expendi-
ture on nuclear research is justified or
not. And I have to stand all that or-
deal.

Shri C. D. Deshmukh: I shall be very
glad to look into this particular case
as to why this fission takes place
the matter of nuclear flssion.

Mr. Deputy-Speaker: Fortunately.
the House is not in fission.

Shri C. D. Deshmukh: This is all
the common double objective of every-
body concerned, to see (a) that money
is properly utilised and (b) that
money is expeditiously utilised.

Dr. Lanka Somdaram: Money is fix-
ed in the air!

Shri C. D. Deshmukh: Now, I shall
come to t.e question of separation of
audit from accounts, More than one
hon. Member has referred to this ques-
tion. I think I have made it clear
before that Government are in prin-

‘ciple in favcur of this and that the

question of phasing the change in such
a way that it does not dislocate the
administration is really the practical
issue for consideration, at least so far
eg the Central Government are con-
cerned. 1 said last time that wmany
State Governments were not very
happy over the separation propecsals, I
am sure the House will realise that
such a fundamental change would have
to be spread over a period of years
and cannot be introduced at once. So
far as the Centre is concerned. in the
Railways and Defence Services. the
separation has already been effected.
Now, that is Rs. 200 crores plus Rs. 200
crores—Rs. 400 crores. In the case of
the Food and Supply departments
discussions relating to the separation
have reached a fairly advanced stage
and I hope it will be possible to take
a decision in the near future.

Then, Sir, there were some otter
points of this kind. One was that rais.
ed by Shri T. N. Singh about excess
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grants. The position is very simple.
He is quite right in drawing attention
to article 115(1)(b)—that is, excess
grants should be presented to Parlia-
ment. The position, I am infonned, is
this. The financial provisions of the
Constitution, of course, came into eff-
ect from the 1st April, 1950. In the
first year, that is, 1950-51, the actual
expenditure in the year becomes
known only after the appropriation
accounts are prepared by the Comp-
troller ahd Auditor-General. Tne de-
mands for the excess spent are, there-
fore, submitted only after the Public
Accounts Committee have dealt with
the appropriation accounts of the year
concerned and Parliament is aware of
the reasons for the excess and the
Public Accounts Committee's views on
these reasons. The position at present
is that although the appropriation ac-
counts for Railways, Posts and Tele-
graphs and Defence for 1950-51 have
been prepared and presented to Par-
liament, the appropriation accounts re-
lating to civil departmen's are not yet
ready and the Public Accounts Com-
mittee have yet to deal with them.
When the Public Accounts Committee’
have examined all the accounts, then
the House will be invited to consider
the excess grant.

Shri T. N. Singh (Banaras Distt—
East): Where is the objection to take
up the Railways and Defence which
have already been dealt with separate-
ly? After all railway services are al-
ways dealt with separately.

Shri C. D, Deshmukh: I am afraid
the Railway Ministry only can answer
this question. If the hon. Member had
asked about the Posts and Telegraphs,
that is another matter, But 1 cannot
say from memory how many excesses
have been found in the Posts and Tele-
graphs. May be there have not been

Shri T. N. Simgh: There have been.

Skri C. D. Deshmukh: I shall have
40 find out. In any case, that is a
matter of convenience.
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Now, Sir, questions were raised
about the action taken on the reports
of the Public Accounts Committee and
the Estimates Committee. On the
whole, I am in a position to say that
almost all their recommendations have
been accepted and have been carried
out. I have not gtt the time to go into
details here. So far as the Estimates
Committee is concerned, I believe
from time to time we do furnish the
House with details of which recom-
mendations have been accepted and
which have not been accepted. I am
not quite certain whether we follow
the same course in regard to the pub-
lic Accounts Committee. But 1 have
here examined all the main recom-
mendations that they have made—1,
2. 3, 4, 5 and 6—and 1 find that in
every case the necessary instructions
have been issued by the Finance Min-
istry. Butif thereis any casein which
the Public Accounts Committee feel
that their recommendations have not
been properly implemented, I shall be
very glad to be informed of that case,
because, as I said, ] regard these
two Committees as my most valuable
allies, so to speak, on behalf of the
Finance Ministry,

Bhri T. N. Singh: 1s it not the con-
vention that before any statement is
made by the Ministry concerned rejec-
ting or accepting any of our recom-
mendations, the concurrence of the Fi-
nance Ministry is always there? That
is the procedure laid down.

Shri C. D. Deshmukh: That is right.
I think I do not know of a case. Re-
commendations in regard to specific
caseg involving a difference in judg-
ment is one thing. Recommendations
in regard to procedure is another
thing. I am aware of a case—or per-
haps one or two cases—where the
Ministries did not take the same view
as the Public Accounts Committee.
Now, in this case the procedure is that
the matter iz brought before the Cabi-
net. It is not a -question of the Finance
Minister taking a view. It is a ques
tion of the whole Cabihef concurring
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or not concurring, and no statement
is made by a Minister before the mat-
ter has been discussed in the Cabinet.
[ am afraid I cannot go farther than
that,

Now I shall come to the question of
taxation, the other important matter
that was raised. The first point which
I make on this iscue of taxaticn is
with regard to its incidents, progress-
ive or otherwise, and the incentive
that is sufficient for the country's de-
velopmeni—this is being considered
very carefully by the Taxation Inquiry
Commission. The Inquiry Commission
‘is npow engaged in taking evidence in
| Delhi, and 1 am hoping that before the
end of the year. I shall have some indi-
cation of what they think at least on
the major issues, so that it might be
possible for the Centre as well as the
State Governments to consider those
natters and then make the necessary
*hanges or take the necessary steps
when they present the next budget.

So far as the past policy is concern-
«d, in the last few years, we can claim
that it has been progressively to re-
duce the burden on the poor, 1 give
instances. Since 1947, the inccme-tax
exemption limit on the voor, or com-
paratively pocr, has been piogressive-
_ly raised from Rs. 2,000 to Rs. 4,200
"in the case of individuals, and in the
case of Hindu undivided family, from
Rs. 2,000 to Rs. 8,400,
|

Shri 8. N. Das (Darbhanga Central):
These cases do not refer to the poor.

Shri C. D. Deshmukh: That is why
I said, ‘relatively pocr,’ because 1
think that the middle-classses, as I
once said, are the new poor. In 1949,
‘the income-tax on the slabs of
Rs. 1,500 to Rs. 5,000 and on Rs, 5,000
'to Rs. 10,000 was reduced from one
anna and two annas respectively to
nine pies and one anna nine pies in
the rupee. In 1050, the income-tax on
the slab Rs, 10,000 to ks. 15,000 was
reduced from three and & half annas
to three annas in the rupee and on
:the balance above Rs. 15,000, from
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five annas to four annas in the rupee.
But the reduction of the maximum in-
come tax-limit from five to four annas
was counterbalanced by increasing the
lower supertax rate from two annas
to three annas, Just consider the case
of assessees other than companies.
The figures indicate that the assessees
with an income of more than
Rs. 25,000 represent five per cent of
the total number of assessees, and the
number of assessees is a microscopie
proportion of the total population of
the country. There are about eight
lakhs of assessees as against the total
population of 360 million—tc put jt in
rouna figures. The actual tax paid by
them—those with incomes of over
Rs, 25,000—is 75 per cent of the total
tax paid. that is to say, as against
five per cent of the numerical strength,
they pay a tax of 75 per cent, If this
is not progressive taxation, I do mnot
know what is.

It is sometimes assumed that the
indirect taxes fall only on the poor.
That is another fallacy that appeared
in the observations of hon. Members,
It was, rather, an assumption facilely
made. Actually, that part of the in-
direct tax which represents export
duties, as I have once pointed cut,
cannot fall on the local population at
all. Of the remainder, the scales of the
import duties and central excise
duties—the lowest that I have
made—indicate that out of the total
sum of about Rs. 210 crores, on an
average per year, more than Rs. 70
crores are borme not by the poor but
only by the rich. This includes items
such as motor cars, wines and spirits,
silk, piece-goods. superfine cloth,
better type of cigarettes and so on. 1
have not got the time here to give
you the complete list. I have got the
rates of duty bhere. Silk, artificial silk,
socks and stockings, 100 per cent; to-
bacco, unmanufactured, 192 per ceat;
ale, beer, port etc., 228 per cent.; brandy,
gin whisky, 208 per cent. On the other
hand, dried, skimmed milk, free; pul-



4969 Demands for Grants

{Shri C. D. Deshmukh]

borne in mind, when we fix the rates
for various duties.

Shri T. N, Singh: What aboul biris
and textiles?

Shri C. D. Deshmukh: That is a
matter of excise. That is to say, people
can pay according to the purchases,
When ] say, ‘superfine cloth,’ that is
a matter of textiles What I say is,
if any one purchases, say, 50 pounds
of superfine cloth, there will be one
sort of duty. Do you mean to say that
in general all excise duty falls on the
poor? This is what I have to say in
regard to general taxation, except that
I would like to remind the House
again to one of the last budget speech-
es. The only measure that the Finance
Ministry took with some feeling of
pride, I might say, in that it was a
social innovation., was the enactment
of the estate duty. But the House has
already forgotten that such a measure
has been passed.

Shri Gadgil: Nobody has forgotten
them. They only want that there
should be a limit on income.

Sbri C. D. Deshmukh: So far as the
limit to income is concerned ...

Shri Gadgil: Your small mercies are
not being forgotten.

Shri C. D. Deshmukh:.. It is for the
Taxation Inquiry Commission to tell
us what exactly are the limits to be
fixed. They might conceivably propose
that the maximum on the largest slab,
on which the slab is fixed. might be
reduced, or they might suggest a pat-
tern of taxation which will secure that
there is less difference between the
lowest and the largest incomes.

Shri Gadgil: What I want to ask is:
unless the Taxation iaquiry Commis-
sion know what is the major pclicy
of the Government, what can they re-
commend?

Shri C. D. Deshmukh: This is putting
the cart before the horse.

Shri Gadgil: Even then, the cart will
run.
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Shri C. D. Deshmukh: We are not
advising the Taxation Inquiry Com-
mission. The Taxation Inquiry Com-
mission ig advising us. It is for them
to give us advice. Yesterday, I think,
they examined Shri Khandubhai Desai.-
He must have made it clear to them
what his points were, It may be that
the Commission will be influenced by
that view. I do not know whether they
have examined Shri Gadgil

Shri Gadgil: They won't examine
me. That is certain.

Shri C. D, Deshmukh: I wish now to
refer to the refunds. A complaint was
made that refunds are not given
quickly enough. Now, the actual re-
funds granted during 1950-51 was
Rs. 25 crores. In 1952-53, it was 33.63
crores of rupees. In 1953-54, it was
Rs. 37 crores. These are the arrears
accruing. We do not know the en-
cashments. The monthly flgure for
the number of refund applications
does not indicate that there is any
abrupt fall in the closing months of
the financial year. The total number
of refund applications for disposing of,
up to the end of February, 1954, was
78,752. The number actually disposed
of during the period was 68,138. It is
quite a large number. The number
pending at the beginning of Marck
was thus 10.614. 1 have not got the
figures yet, but I expect that the bulk
of them would have been disposed ofg
in March.

There werc other small points in re..
gard to corrunticn in the Customs De-
partment. I had given figures previ-
ously to show that statistics indicate
that there is not as much corruption
as hon. Members are inclined to think,
although cases do come up.

Then there was a specific complainy
in regard to opium and narcotics con-
sumption and so on. One hon. Membe:.
was far from soothing when he talk
ed of narcotics. But these are very
small problems and I do not think I
need take the time of the House. at
this stage, over them.
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There is a matter which I would
like to mention, and that is in regard
to foreign investment, which has im-
portance, and 'on which we should
make it clear what our view is. One
hon. Member—]1 think it was Shri
Sadhan Gupta—accused us again of
what he called, submitting to foreign
exploitation. He said we had been
allowing indiscriminate import of for-
eign capital and theu he took the trouble
to quote from some pronouncement of
the leaders of the Congress Party in
1938, 1 feel that that is not a very
valid argument to refer to what was
said in 1938 when the country was
under foreign domination, Now that
domination has ended. In those days,
the advent of foreign capital did have
the danger of leading to the further
concentration cf economic power, in
the hands of foreigners and conse-
quently of economic exploitation. But
the hon. Member has not referred to
the fact or has not properly consider-
ed the fact that we are independent
now and that Government have ade-
quatc powers to ensure that foreign
capital does not use its position to
the detriment of national interests.

So far as the general policy of the
Government Is concerned, it has been
declared over and over again—in

. brief that foreign capital is desirable
, and welcome provided it is of the right
.kind and is sought to be invested in
. the right flelds. I think that point has
- been accepted by the hon. Member
who spoke last, Shri K. K. Basu. He
;8aid that it has demonstrably to be in
mnational interests and all our efforts
are directed towards that end. Hon.
Members know that before a scheme
1_ of foreign investment is sanctioned, it
i is subject to a process of screening
. to make sure that it will further the
; interests of national economy. I note
I that Ire has referred to a large number
. of cases. I wish he had spoken yester-
' day and not today because it is im-
gpuulblo for me to give the details of
levery one of these cases; chocolates,
!soap ete.
i
' An Hom. Member: Coca Cola.
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Shri C. D. Deshmukh: There may or
not be an explanation; mistakes might
or might not have been made but, by
and large, that is the position. The
point I wish to refer to is this.

[M=. SeeaxeR in the Chair]

The hon. Membef feared that this
was a drain on the country’s resources.
It is a truism to say that the ser-
vice charges or the profits and divi-
dends that foreign capital earns imposes.
a burden on the country’s economy, at
any rate, on the foreign exchange re-
sources. But that is, I wish to point
out, only a part of the picture. Foreign
capital can render useful service or
bring the know-how, particularly in an
undeveloped or under-developed
economy .ike ours and it is always a
question of judging where the balance
of advantages lies. But, even from the
narrow point of view of the impact of
foreign investment on the balance of
payment looking at merely the profit
remittances, I think, is likely to give
a distorted picture of the situation.
For instance, hon. Members know that—
and that was referred to by Shri Basu
—many of the points made by the hon.
Member are in the nature of flogging a
dead horse because all these points
were gone into when we considered the
relevant legislation—the total foreign
capital that is to be invested in the
refinerieg is of the order or Rs. 35
crores. Supposing we assume that it
earns a profit of 10 per cent of the
capital, then it is likely to lead to a
profit of about Rs. 3 or 4 crores per
year. On the other hand, the produc-
tion of the reflneries will be, at the
present day prices, worth about Rs. 44
crores per annum. As against this,
import of crude oil valued at about
Rs. 26 to 27 crores will be necessary.
This means that Rs. 17 or 18 crores
worth of forelgn exchange will be sav-
ed every year as against the profit,
which, as T said before, is not likely to
exceed Rs. 4 crores a year. In screen-
ing projects of foreign investment. the
foreign exchange economics of any
particular project is always one of the
things that Is gone Into in detail But
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that is not the only criterion. The in-
vestment of foreign capital may be in
an industry which would never have
come into existence if reliance had
been placed solely on indigenous capi-
tal, either because the technical know-
how is not available in the country or
because indigenous capital is not will-
ing to venture out on a new line. In
such cases, the investment of foreign
capital clearly leads to increased
employment in the country and to the
acquisition of technical knowledge by
our nationals, which, of course, is one
of the conditions precedent to our
growth.

Then, another point that was made
was that the foreign capital should
come as a loan and not as direct
private investment. Now, the capital
that we are getting from the World
Bank is, of course, of that kind. In-
deed, it is the largest item of foreign
capital that has come intp this country.
Direct foreign investment, has not
been very large and I think the figures
show that there has rather been a dis-
investment than investment. So, it is
not as if foreign capital is begging us
to accept its enfry here. One advantage
of direct investment is that it earns
its income out of the profits it
creates; in the case of loans, this flexi-
bility is not there. Private foreign
investment usually brings with it the
technical know-how, which foans do
not.

Again, there are cases where we get
reports of consultants. Those reports
are apt to cast a somewhat heavy
burden on us unless those who are
consulied are prepared to have a stake
in the industry that may be started.
That is a kind of safeguard. There-
fore, we feel that there is definite
scope for foreign investment although
it is not denied that in cases where it
is misused or where it is not serving
the interests of the country. they
ought to be reviewed. 1 am always
open to receive from hon. Members,
including Shri Basu, instances in
which they feel—though he has not
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done 30 before—that foreign capital is
misusing the advantage of its being
permitted to carry on its enterprises
here,

Shri Meghnad Saha: How much
foreign capital has been exported out
of the country?

Shri C. D. Deshmukh: I think the net
disinvestment is of the order of Rs. 35
crores since 1945.

Shri Meghnad Saha: I was told
about Rs. 20 crores.

Shri C. D. Deshmukh: The hon.
Member has asked me for information.
It is certain that it is of the order of
35 crores. It may be Rs. 20 or Rs. 25
crores.

That brings me to one point which
the hon. Member made in regard to
sterling balances. It js not true that
the sterling balances are earning only
one per cent. Owing to the increase
in the Treasury rate now in the United

. Kingdom, our returns are very much

higher. The hon. Member said that
those sterling balances were frozen
and that it would have been in the
interests of the country, if we had
paid with it the enterprises of
foreigners. So far as that was practic-
able, it was already done. For instance,
we settled certain obligations; we paid
all the railway debentures; we re-
patriated the railway debentures. We'
repaid all the sterling loans. I forget:
the amount, but it is about Rs. 500
crores or Rs. 600 crores.

The only last point that I would
like to say that it is much better that
we utilise our balances which are re-
leased in accordance with an agreed
rate for either consumer goods which
are essential or for capital goods
rather than for acquiring capital ags-
ets.

Dr. Lanka Sumdaram: May I put o
question with your permission? The
hon. Minister, in the course of his repl
just now, made certain general o
vations on parliamentary control of,
public corporations, . He,also made af
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occasion where he gave a specific as-
surance to this House that he would
either bring in a special Bill or certain
amendments to the Companies BIill
This morning you announced that the
Companies Bill is coming up before
the House this session. May I know
whether he will bring in a special Bill
or bring in amendments to the
Company law to provide parliamentary
control of public corporations?

Shri C. D. Deshmukh: I do not re-
member having given any such as-
surance, but, if I have given such an
assurance, I am bound to fulfil it.

Mr, Speaker: I will now put the cut
mctions and the Demands. I will first
put the cut motions.

5 P.M.

I will put all the cut motions to-
gether unless any Member wants a cut
motion to be put specifically.

The cut motions were negatived.

Mr, Speaker: I will now put the
Demands.

The question is:

“That the respective sums not
exceeding the amount; shown in
the third column of the Order
Paper in respect of Demands Nos.
26, 27, 28, 29, 30, 31, 32, 33,
34, 35, 36, 37, 38, 39, 40, 41,
42, 115, 116, 117, 118, 119, 120 and
121 be granted to the President to
complete the sums necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March 1955 in respect of the
corresponding heads of demands
entered in the second column
thereot.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the House are
reproduced below.—Ed. of P.P.]

Demanp No. 26—MINISTRY or FINANCE

“That & sum not exceeding
Rs. 143,109,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Ministry of Finance'.”

DeManp No. 27—CusTtoMs

“That a sum not exceeding
Rs. 3,84,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Customs’.”

Demarp No. 28—UnioNn Excise Dutis

“That a sum not exceeding
Rs. 6,28,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Union Excise Duties’.”

DeEMAND No. 29—TAxES ON INCOME IN-
CLUDING CORPORATION Tax AND EsTaTE
Duty

“'I_'hat a Ssum not exceeding
Rs. 3,41.76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will ccme in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Taxes on Income including
Corporation Tax and Estate
Duty'."

Demanp No. 30—Ormvm

“That a sum not exceeding
Rs. 34.13.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Opium’.”
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DeMAND No. 31—STAMPS

“That a sum not exceeding
Rs. 1.17,43,000 be granted to the “That a sum not exceeding
President to complete the sum Rs. 19,40,000 be granted to the
necessary to defray the charges Presigent to complete the sum
which will come in course of pay- . necessary to defray the charges
ment during the year ending the which will come in course of pay-
31st day of March, 1955, in respect ment during the year ending the
of ‘Stamps’.” 31st day of March, 1955, in respetct
of ‘Territorial and Political Pen-
sions.”

DeMaND No. 36—TERRITORIAL AND PoLI-
TICAL PENSIONSB

DeEManD No. 32—PAYMENTS TO OTHER
“GOVERNMENTS, DEPARTMENTE, ETC. ON
ACCOUNT OF THE ADMINISTRATION OF

AGENCY SUBJECTS AND MANAGEMENT OF DeEMAND No. 37—SUPERANNUATION Al~

TREASURIES

. “That a sum not exceeding
Rs. 10,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in cou.se o. pay-
ment during the year eri ng the
31st day of March, 1955, in respect
-0of ‘Payments to other Govern-
ments, Departments, etc. on ac-
count of the Administra: -n of
Agency Subjects and Management
-of Treasuries".”
Deuanp No. 33—Avunrr

“That a sum not exceeding
Rs. 7,05,82,000 be granted to the
President to complete the sum
necessary to defray the charges
Which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Audit’.”

Demanp No. 34—CURRENCY

“That a sum nct exceeding
Rs. 1,58,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Currency’.”

Demanp No. 35—Mint

“That a sum not exceeding
Rs. 85,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Mint".”

Demanp No.
PARTMENTS AND EXPENDITURE UNDER THE

LOWANCES AND PENSIONS

“That a sum not exceeding
Rs. 2.80,80,000 be granted to the
President to complete the sum
necessary to defray the charges
which will conmie in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Superannuation Allowances and
Pensions".”

38—MiscELLANEOUS D=-

MiINISTRY Or FINANCE

“That a sum not exceeding
Rs. 3,20,64,000 be granted to the
President to complete the sum
necessary to Jefray the charges
which will come In cuvurse of pay-
ment during the year ending the
31st day of March, 1355, in respect
of ‘Miscellaneous Depaitments and
Expenditure under the Ministry of
Finance'.”

DeMaxp No. 39—GRANTS-IN-AID TO

STaTES .

“That a sum not  exceeding
Rs. 14,01,67,000 he granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Grants-in-aid to States'.”

DeManp No. 40—MISCELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION AND

STATE GOVERNMENTS

“That a sum nol exceading
Rs. 2,53,000 oe grarted to the
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President to complele the sum

Dryanp No. 117—Carrrar OUTLAY ON
necessary to defray the charges Morrs

which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Miscellanecus Adjustments bet-
ween the Union an: State Govern-
ments’.”

{DEMAND NoO. 41—EXTRAORDINARY PAy-

MENTS

“That a sum not exceeding
Rs. 21,16,78.000 be granted to the
President to complete the sum
necessary to delray the chsrges
which will come in course of pay-
ment during *‘he year ending the
31st day of March, 1955, in respect
of ‘Extraordinary Payments'.”

FDEMAND No. 42—PRE-PARTITION Pav-

“That a sum not exceeding
Rs. 1.2442,000 be granted to the
President to complete the sum
necessary to defray the charges
whicii wiil ccme in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
‘0f ‘Pre-partition Payments'.”

}rManD No. 115—CaPrTaL OuTLay ON

THE INDIA SECURITY PRESS

“That a sum not exceeding
4.78000 be granted to the
sident to coniplete the sum

‘Capital Outlay on the India
Security Press'.”

fEMAND No. 116—CaprTaL OUTLAY ON

CURRENCY

. “That & sum not exceeding
Rs. 248.0uvu be granted to the
®resident to compiete the sum
;ecessary to defray the churges
ivhich will come ia courr» of nay-
inent during the ysur cnding the
(st day of March, 1955, In respect
. '1 'Capital Outlay on Currency’.”

DeMaND No.

.Demanp No.

“That a sum npot exceeding
Rs. 65,75.000 pe granted to the
President to complete the sum
necessary to -defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Capital Outlay on Mints'.”

118—CoMMUTED VALUE
or PENSBIONS

“That a sum not exceeding
Rs. 86.21,000 be granted to the
President to combpleie the sum
necessary to defray the charges
which will rome in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Commuted Value of Pensions’™

119—PayMENTS TO RE-
TRENCHED PERSONNEL

“That a sum not exceeding
Rs. 99,000 be «ranted to the
President to compilete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Payments to Retrenched
Personnel'.”

Demanp No. 120—OraEr Carrrar OvUY-

LAY Oor THE MINISTRY or FINANRCE

“That a sum not exceeding
Rs. 20,35,21,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come {n course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Other Capital Outlay of the
Ministry of Finance'.”

DeMAND NO. 121—LoOANS AND ADVANCES

BY THE CENTRAL GOVERNMENT

“That a sum not exceeding
Rs. 31.70.68.000 be gran‘ed to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
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of ‘Loans ang Advances by the
Centzal Government'.”

Mr. Speaker: I will now take the
remaining demands.

Shri V. P. Nayar (Chirayinkil): May
I seek an information? I sent some
cut motions which seem to have been
disallowed. @They related to the
Demands for Grants for Parliament
Secretariat.

Mr, Speaker: The hon. Member may
see me in my chamber about that.

Shri V. P. Nayar: I made several
requests for that Sir, but......

Mr. Speaker: Order, order.

The non. Member is not raising any
new point and I think it was conveyed
to him that the Demands of Parliament
Secretariat, as a matter of convention
for years together,—I shall not use the
word “ages”—is never discussed and
no cut motions are allowed. Hon.
Members of the House will note that
the Parliament Secretariat is the
Speaker’s Department and the Speaker
cannot be the subject-matter of any
discussion or any criticism in the
House. If any hon. Member wants any
information about the Parliament
Secretariat. if he has any doubts about
the same, he is welcome to see the
Secretary and get information in this
connection. If he is dissatisfied he can
come to the Speaker and get all pos-
sible explanation and information.
But as a token of the sovereignty of
the House, the Speaker cannot be sub-
jected to any discussion or criticism in
the House itself.

If hon. Members are dissatisfied with
any Speaker or Speaker’'s actions, the
remedy is not to have a discussion in
the House, but the remedy is to move
a motion of no confidence in Lhe
Speaker, or a motion for his removal.
That is the only way in which Mem-
bers dissatisfied with the Speaker can
raise the questicr. in the House—not
by way of cut motions.

Shri V. P. Nayar: You huave mis-
understood me, Sir.
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Mr. Speaker: I do not want any dis-
cussion, If there i anything for dis
cussion, for my part the hon. Membe
is welcome again to come to m
chamber direct and discuss. !

Shri V. P. Nayar: You have not s
lowed me to start my point of view

Hr.sm:ltiswronstosaythaz
I have not allowed him. The hor
Member wants 2 rarticular time an
has a particular u:g.ncy. [ do not fee
any urgency about it. This is a matte“
which can wait, until I can satisfy him,’
or attempt to satisfy him at. leisure.

Shri V. P. Nayar rose—

Mr. Speaker:

questions now.

It is no use raising{

The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper in respect of Demands Nos.
70, 71, 72, 73, T4, 75, 76,
77, 78, 79, 80, 107, 108, 109. and
131 be granted to the President to
complete the sums necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of Marcl,
1955 in respect of the correspona
ing heads of demands entered
the second column thereof.”

The motion wag adopted.

[The Motions for Demands for Gre
which were adopted by the House ¢
reproduced below.—Ed. of P.P.]

Demanp No. 70—MmisTRYy or La®™§

“That a sum. not exceedir
Rs. 1,23,79,000 be granted to th
President to complete the su-
necersary to defray the charg,
which will come in course of pa-
ment during the year ending tle
31st day of March, 1955 in respe:
of ‘Miristry of Law'.”
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YDEMAND No. TI—ADMINISTRATION OF DeMAND No. 76—GEOLOGICAL SURVEY

JUSTICE

“That a sum not exceeding
Rs. 1,73,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of ‘Administration of Justice’.”

eMAND No. 72—MINISTRY OF NATURAL

RESOURCES AND SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 7,31,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of ‘Ministry of Natural Resources
and Scientific Research'.”

DeEMAND No. 73—SURVEY OF INDIA

“That a sum not exceeding
Rs. 1,31,81,000 be grented to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
jof ‘Survey of India’.”

_,_‘!Dzumn No. 74—BOTANICAL SURVEY

_ “That a sum not exceeding

JRs. 6,35000 be granted to the

:APresident to complete the sum
ecessary to defray the charges
which will come in course of pay-
ment during the year ending the

| 31st day of March. 1955 in respect
of ‘Botanical Survey'.”

DEMAND No. 75—ZOOLOGICAL SURVEY
i
.7 “That a sum not exceeding
“Rs. 4,12,000 be granted to the
sPresident to complete the sum
jmecessary to defray the charges
whlch will come in course of pay-
qsent during the year ending the
1st day of March, 1955 in respect
bt ‘Zoological Survey'.”

$6 PSD.

Demany No.
PARTMENTS AND EXPENDITURE UNDER THE
MINISTRY OF NATURAL RESOURCES AND

“That a sum not exceeding
Rs. 51,868,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of ‘Geological Survey'’.”

Demanp No. T7—Mines

“That a sum not exceeding
Rs. 23,684,000 be grunted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of ‘Mines'.”

Demand No. 78—ScrENTIFIC RESEARCH

“That a sum not exceeding
Rs. 2,95,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of ‘Scientific Research’.”

T8—MisceLLaNEOUS DE-

SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending_ the
31st day of March, 1955 in respect
of ‘Miscelianeous Departments and
Expenditure under the Ministry of
Natural Resources and Scientific
Research’.”

Demane No. 80—DEPARTMENT oF Pam-

LIAMENTARY AFFAIRS

“That a sum not exceeding
Rs. 123,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
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of ‘Department of Parliamentary
Affairs’.”
DeMAND No. 107—PARLIAMENT

“That a sSum not exceeding
Rs. £89,27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of Parliament.

Demanp No. 108—MisceLLaNeous Ex-
PENDITURE UNDER THE PARLIAMENT SEC-

RETARIAT

“That a sum not exceeding
Rs. 27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of ‘Miscellanous Expenditure
under the Parliament Secretariat’.”

DemaNp No. 109—SECRETARIAT OF THE

VICE-PRESIDENT

“That a sum not exceeding
Rs. 76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in respect
of ‘Secretariat of the Vice-Presi-
dent".”

Demanp No. 131—OTHER CaPITAL OUt-
LAY OF THE MINISTRY or NarturaL Rx-

SOUHCES AND SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 1,24,79.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
-ment during the year ending the
31st day of March, 1955 in respect
of ‘Other Capital Outlay of the
Ministry of Natural Resources and
Scientific Research’.”

APPROPRIATION (NO. 2) BILL
|

Mr. Speaker: The House will pro-
ceed with the Appropriation (No. 2)
Bill now.

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service of
the financial year 1954-55.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of
the financial year 1954-55."

The motion was adopted.

Shri C. D. Deshmukh: I *infroduce
the Bill and beg to **move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vice of the financial year 1954-55,
be taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to authorfse pay-
ment and appropriation of certain
sums from and out of the Consoli- °
dated Fund of India for the ser-
vice of the financial year 1954-55,
be taken into consideration.”

The motion was adopted, .

Mr Speaker:: We shall take up the
clauses, j

Clauses 1, 2 and 3 were added to ths
Bill. '
The Schedule was added to the Bill

The Title and the Enacting Formul -
were added to the Bill

-

*Introduced with the recommendation of the President. e
**Moved with the recommendation of the President.
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and Resolutions

Shri C. D. Deshmukh: I beg to move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

SIXTH REPORT OF COMMITTEE
ON PRIVATE MEMBERS' BILLS AND
RESOLUTIONS

Shri Altekar (North Satara): I beg
to move:

“That this House agrees with
the Sixth Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 14th April, 1954.”

As u contingent mover. I move for
a certain contingency that may arise.
As a matter of fact, Shri S. N. Das,
who moved his resolution on the 2nd
April, 1954, has taken about 17 minutes
already, and the whole of the day
today could be spent on that resolu-
tion. But, if the hon. Minister accepts
the resolution in between, other resolu-
tions will have to be taken up for consi-
deration. Therefore, the time allotted
,for the next resolution is 2§ hours—
Shni Gopalan's resolution relating to
the appointment of a parliamentary
commission to enquire into the ques-
ition of curtailment of civil liberties;
then, 2 hours for the resolution re-
jgarding the steps to be taken to
\separate the finances of the Posts and

elegraphs Department from the
general finance—this is Shri Samanta’s
resolution, then 2} hours for Shri
H. L. Agarawal’s resolution regarding
steps to be taken by Government to
fnake the First Five Year Plan a com-
.s:plete sSuccess.

" I recommend that the House do
‘accept this,

J

“’] Mr. Speaker: The question is:

“That this House agrees with the
} Sixth Report of the Committee on
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and Methods at Centre

Private Members' Bills and Reso-
lutions presented to the House on
the 14th April, 1954.”

The motion was adopted.

RESOLUTION RE. WORKING OF
ADMINISTRATIVE MACHINERY
AND METHODS AT CENTRE—Contd.

o Two Two ww (FTHW WA): FAY
weiey, Nowd Pra aw @4 go waw wt
et dg s gng A 4
o Pear a1 P gw w @t gt A
sw ¥ Ps gw avd gw B e oY
ai et ol e H T A ¥
fvd o= dd amir &t anger ¢ B ot
2w & (A aiT tgaw s B g
AUET & @ ed § AR ywee ogir 8
Ty d aren % gmA aud gEe A
Pawrnl st e 1 = A s P
aw Tt R Jw & wowwr ox § qwet
N I9 g # g @ Taw www o
e o, Al g7 @ @t ft gRf et R
g fswrwr N st gwdw F A
a5t agw Pt @ Pead saw cee
w |

g Tw A woTw wier & A
T wt T # Pad agw ot alt
AT STH, AT WHT W w7, TewE
w1 Prfor Pear w1, ot wen @ A
s gw oaw w1 ¥ Pw opw awd wwer
oY R A A agy @ |ow §¢ 8,
@ et gfaw ®¢ At aw@
ohaw &7 @ @ Iw F IEA qur
71 T o Wiy At ¥ P e o}
yren & yawt wew @ at of qEr oo
¥ o9 R A @, ST Wt g A
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[sft gwo g0 3]

o ggw @ W ant T wg wwr
TH W% FTEOE a9 B W M TW
Ay s & aigw 4 9t ¢ &9
agyd o ¥ I 1 FEwE ragew
T et v ¥ I o dw F mee
g7 F I FeR | sEwa aw ¥
e ang =% ¥ 7w tod 7@ # @
=rEm T 3 @ A g% oot & owh o Tw
3 ¥t Iy dus § Pasgld vt Pra
R MET 37 =t F aud wmwe d@x
3 TE® g dwg 9@ a3
# @+ Tger WEer & | Igre &t Tean
Fmgmman
“Bureaucracy has become during
the last century, and especially
during "the last generation, a far
more potent and vital element in
our system of government than
the textbooks realise. It has in-
deed become effective and opera-
tive part of our system. The
power of the bureaucracy. the per-
manent civil service, is to be found
not only in administration but
also in legislation and finance. It
not only administers the laws, but
it largely shapeg them. It not
only spends the proceeds of taxa-
tion, it largely decides how much
is to be raised and how it is to
be raised.”
iSERIMATI KHONGMEN in the Chair)

e 7 & IW W A ok Rt iy
a § 1 guted a ve @ o R §
P e 7w o ot 7o Pw oh 0w
w & @ sdwaf atr e Ped A
€ 2 e o0 o o F alt
& 3wyl w1 9t after rwar F
fror =% ot arrawer ot €, atw
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§ 1 aatr g ww aet & Ps oo 2 P
® 3 & ow dur @, g ohers
gtre wfitwr @ aor @ sy Yvod ot
TS @y aan ¢, it Taw & 79 @ 61
@ waw & Pw Pedl ot awEtes @
AT WER HT 9P T g @ | 7 W
#ar @ wia ¢t AT wEer www

IgR A agta & SO B @ F
F@ § 99 dug @ WA TE wwe £
St dasd wew own ¥
“Personnel administration here
has too much feudalistc heritage,
too much academic and ‘intellec-
tuality’ orientation, too little ad-
ministrative action and human-
relations orientation, and is too
defensive of the ‘rights’ of existing
personnel.” :

TY % W ag TEE whw | wwd
“The criterla by which per-
sonnel are selected by the Public
Service Commissions are not up to
date, and examining and appraising
techniques are far from modern.
Selection tends to be by one type
of person, which naturally per-
petuates its own type. Selection
is too much in terms of academic
records and appraisals by expe-
rienced acadamic examiners, too

——
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little in terms of many other con-
siderations highly important in
public administration. The fixed
limits on cadres predetermine too
many matters of great significance,
and too little attention in selection
is given to any but the most sub-
jective and incidental attention to
capacity for growth. Recruitment
is not imaginative or aggressive
enough, is too much limited by
concern for persons already em-
ployed, and governed too easily
by an underestimate of personnel
potentialities in the society”.

vw Pdw @ cfigw, t gEh I @
T AW T @ e @ ad F  iw
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#®, & weT wrw € Pv awEEw W
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[sk T=o g0 3]
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afed | g% IR § P I A= A
7ol aw 2 av a= g FateT IAWt
P o @ 9 @ ae Seters
g gEer & | g1 O aTe A8 AT It
ard AT @ qrEat & P gEwr W
et gon € @ A Al o I
g ¥ e #t 7w @ e
N T @ avEsa @ Tl § ) A
a W@t 37 R § W @7 & W
&7 ae & st oft T @ e F
I wE T W S wer @ T g
el asra sz S & Ps g
T A TH N w e A aw U
wow & & Wi AwRe AT A at @ T
T # atverwrat 5t g = T
&1 ax a5 @t o g & IEE g A
¥ P v dr FF o Tewpr @ A
&1 APy der wg & P I F Ao oaw
@ Pead ard & | & ag T s Pw gw
& @t @i I § T @ Pl o dar

)
5,
|
E»
%
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T wherss o | @ o T dte da
urr are, 3w whe & R e gy Ow
Prgre Tod o & 7w i A iy T
aff gt | g Tod W g T @ @
qisrs afaw sHtgT @ gh=grT o7 afisr
FIu A agw wgH TR T AwCA Y

& 3 avd yam # Paoeft aat w1 tow
Pear & 9 aw @ wEw Teen W Ped,
gomT 8 &) dtww o g s W
¢ P ohers oeegw s wgw
e ¥ W TF I gEW ATEHl AGAAA
I d|r ®1% s7d & taw F TAW wa
Mot wifgd at sw g & Paed o
o @wg o arm & Pw war wv oW
wger @ T g I e que R aww gw

wiA? 4 avft @ weer w1 hol @
dar 20, 41 ¥S F WR HW W :

“Revision of the Classification,
Control and Appeal Rules:.—

The Committee discussed at some
length with the Home Secretary
the desirability of amending as
early as possible the existing
Classification, Control and Appeal
Rules in order to ensure that
prompt disciplinary action was|
taken against Government ser-
vants responsible for committing
breaches of discipiine, irretula-l
rities, etc. There is ample eviden
that the present elaborate pro
dure is very procrastinating and 1
results in affording more pro
tion to a bad Government gervant”

# wgd o maew ey ¥ Pw at =4
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trm R iR s
gt T @ Prsfor ot qunr w7 &t
e § o wret g Tewtr & gt
tew are & wmr Pwwr I 7 dEA @
s & 1 &7 g & ot amm o
Fan oft # Pw ad dw & 9 Pabuer o=t
# ghamwor & & atr qwr ard gu & ol

At wr g aEA ¥ a@
Hw & T ot v Taw @ ™ § ITAW
w1 At aprr ¥ dtew anr
a7z it e & P a2 @i T
%2 Paan alt Now e @ oiw awd ¥,
go Peudd= it At @iw wwd
79 Ped da veny ¥ Pw 3w ww S ft
¥ it @ guy Pewr aw ale amatr
at Pawtewr w¢ olt g & SwE
wr s Pear I | A B, enfite

“There is need for carrying out
organisational changes in the exist-
ing set-up of the machinery of
government. This is so because
there isg insufficient co-ordination in
the framing of policies and plans
and inadequate speed and efficlen-
cy in their execution and these are
relatable to faults in the set-up.”

o TET ox & @ w8 anf aw o
Wt mpe g ¥ P ogTw
am gt o gy @ oy Prae
agm & | amr I gaw P s
¥ @ # yw awg g I o e
wW At T R st oo ot g |
wam § ) A qg A wwwm g e g
Preraet & afreaw R gwm ¥ aR
T wgw @ dh et R g wweh # e

17 APRIL 1954 Working of Administrative 4996

Machinery and Methods
at Centre

Paermr amar A gter & 1 dPewr Taew
P gw et aed o o & aft
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[s Two g=ro 3wl
# TW T wwenw %1 Ter oieretadt
F Pafor g ;. w@ I ¥ Tw oWl @
aNR W g W | dtew O g gw q
afauite & &k Fw Aw @
Fgr wen avr ¥ wE P IH Wy
st div wwmw  § stedw & off
ar 7’ & | dan wrew oy & Pw ag @w
fegam @ aradt sdad % wewr @
wdwal A€t &£ | W tod awTw @@
o #1 & Pv g9 d@wew = T W W
& Tawiwr ¢ Ps gasdt oid & oid ad-
Fal ® 7 AT @ P52 off 3w d@w
HEW BT U AAWS AT | g -
&Er 3 amaEa @ Al gEd ghaarat
% Ird @ o) vy e Tgd & P gwer
# ag Tt
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Mr. Chairman: Let me now place
the Resolution before the House,

Resolution moved:

“This House is of opinion that
a Commission be soon appointed
to inquire into the working of the
existing administrative machinery
and methods at the Centre, cover-
ing particularly the following as-
pects with a view to suggesting
comprehensive measures for re-
forming and reorganising the ad-
ministrative set-up, namely:—

(a) adequacy or otherwise of the
existing enactments, rules
and regulations regarding re-
cruitment, training and con-
ditions of services;

(b) adequacy or otherwise of
the existing All India Ser-
vices including the necessity
and desirability of establish-
ing an All India Economic
Service and Social Service;

{c) adequacy or otherwise of the
existing rules, regulations
and procedure regarding dis-
ciplinary action against Gov-
ernment employees;

(d) the existing trends of deterio-
ration in the administration,
the causeg underlying them
and possible short term re-
medies to arrest further de-
terioration and long term
and urgent measures to stop
the rot; and

(e) necessity and desirabllity of
suitably changing the exist-
ing constitutional provisions
with regard to the various
safe-guards provided for the
existing services.”

There are ag many ag nine amend-
ments to this Resolution. Of these I
find that No. 5 and No. 9 are out of
order. No. 5 appears to be beyond the
scope of the original Resolution. So
I rule it out of order. And so is No. 9
which also I rule out of order.
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1 will take the other amendments
as moved, provided the hon. Members
who have tabled the amendments are
present in the House.

shri 8. C. Samanta (Tamluk): 1 beg
to move:

That for the original Resolution the
following be substituted, namely:—

“This House is of opinion that
Government should take immediate
steps to reorganise the existing
administrative  machinery and
methods at the Centre keeping in
view the recommendations made
in the report on Public Adminis-
tration by A. D. Gorwala and also
the report by Paul H. Appleby and
pass anew or amend, enactments,
rules and regulations in accordance
with the democratic set-up adopt-
ed by the Constitution of India.”

Shri G. L. Chaudbary (Shahjahan-
pur Distt.—North cum Kheri—East—
Reserved—Sch. Castes): I beg to
move :

That for the original Resolution the
following be substituted, namely:—

“This House is of opinion that
Government should take immediate
steps to reorganize the existing
adminijstrative machinery and
methods at the Centre and, if
necessary, constitute a permanent
statutory Commission to advise
the Government in the matter of
reorganisation and reforms from
time to time.”

Shri Sinhasan Singh (Gorakhpur
Distt.—South): I beg ‘to move:

That in the Resolution—

(i) for the words “a Commission
be soon appointed to inquire
into the working of the exist-
ing administrative machinery
and methods at the Centre”
the wordg “a Commission be
appointed to Inquire into the
working of the existing ad-
ministrative machinery at the
Centre” be substituted; and
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(ii) after part (e) the following
part (f) be added:—

“(f) the desirability of having
one Service Cadre, both for the
Centre and States, avoiding the
present distinction of All India
and State Services.”

Shri Nageshwar Prasad Simha (Haza-
ribagh East): I beg to move:

That for the original Resolution the
following be substituted, namely:—

“In view of the fact that a
number of Reports on the Reforms
of Public Admnistration have
already been submitted, from time
to time, by different authorities
appointed by the Government of
India in the past, this House urges
upon the Government to submit
a scheme for gradual implementa-
tion of the appropriate recommen-
dations contained in those Reports
and suggest ways for an early
re-orientation of the whole ad-
ministrative structure, best suited
to a Welfare State.”

Shri Raghubir Sahai (Etah Distt.—
North East cum Budaun Distt.—East):
1 beg to move:

That for the original Resolution the
following be substituted:—

“This House is of opinion that
having regard to the existing
trend of deterioration in the ad-
ministration it is high time when
the Government should review
the entire administrative set-up
in the country either by appointing
a Commissior. or setting up a Com-
mittee consisting of officials and
non-officials with a view to sug-
gest—

(i) what changes, if any, are
cailed for in the method of
recruitment to services:

(ii) what minimum qualifica-

tions, if any, are to be in-
sisted upon;

(i) how discipline and control

can be effectively enforced;
and
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(iv) how the effective carrying out
of the policies of Government
by the services can be ensur-

ing administrative machinery and
methods at the Centre keeping in
view the recommendations made

ed” in the report on Public Adminis-

Shri B. K. Das (Contai): I beg to tration by A. D. Gorwala and also
move: the report by Paul H. Appleby and

.. . ew mend, enactments

“That for the original Resolution the pass an or amend, v

following be substituted, namely:— rules and regulations in accordance
[ ]

“Thi . with the democratic set-up adopt-
House ig of opinion that ed by the Constitution of India.”

= z = k
a Commission be appointed to make (2) That for the original Resolution

a thorough enquiry into the work-
ing of the existing administrative
machinery and methods at the
Centre with a view to recommend-
ing measures including revision
and replacement of rules, regula-
tions, enactments, and constitu-
tional provisions for the fulfilment
of the foHowing objectives,
namely: —

(a) that the admin’strative set-up
may in every respect be suit-
able to meet the require-
ments of an independent,
democratic and welfare
State;

(b) that proper personnel may
be recruited, trained and
organised for the purpose of
making the administration
trustworthy, efficient and
responsive to the present-
day needs;

{c) that the development prog-
rammes may be expeditious-
ly executed without being de-
layed or hindered by compli-
cated rules of procedure or
methods;

(d) that corruption may be effec-
tively checked and adequate-
ly dealt with; and

(e) that public association and
co-operation may be ensured
in all welfare activities of
the State.”

Mr. Chairman: Amendments moved:

(1) That for the original Resolution
the following be substituted, namely:—

“This House ig of opinion that
Government should take imme-
diate steps to reorganise the exist-

the following be substituted, namely:—

“This House is of opinion that
Government should take immediate
steps to reorganize the existing
administrative machinery and
methods at the Centre and, if
necessary, constitute a permanent
statutory Commission to advise the

. Government in the matter of re-

organisation and reforms from time

to time.”

(3) That in the Resolution—

(i) for the words “a Commission
be soon appointed to inquire
into the working of the exist-
ing administrative machinery
and methods at the Centre”
the words “a Commission be
appointed to inquire into the
working of the existing admi-
nistrative machinery at the
Centre"” be substituted; and

(if) after part (e) the following
part (f) be added:—

“(f) the desirability of having
one Service Cadre, both for the
Centre and States, avoiding the
present distinction of All India
and State Services.”

(4) That for the original Resolution

the following be substituted, namely:—

“In view of the fact that a

number of Reports on the Reforms
of Public Administration have al-
ready been submitted, from time to
time, by different authorities ap-
pointed by the Government of
India in the past, this House urges
upon the Government to submit a
scheme for gradual implementation
of the appropriate recommenda-
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tions contained in those Reports
and suggest ways for an early re-
orientation of the whole adminis-
trative structure, best suited to a
welfare State.”

(5) That for the original Resolution
the following be substituted:—

“This House is of opinion that
having regard to the existing
trend of deterioration in the ad-
ministration it is high time when
the Government should review the
entire administrative set-up in
the country either by appointing
a Commission or setting up a
Committee consisting of officials
and non-officials with a view to
suggest:—

(i) what changes. if any, are
calleg for in the method of
recruitment to services;

(ii) what minimum qualifications,
if any, are to be insisted upon;

(iii) how discipline and control can
be effectively enforced; and

(iv) how the effective carrying out
of the policies of Government
by the service can be ensur-
ed.”

(6) “That for the original Resolution
the following be substituted, namely:—

“This House is of opinion that
a Commission be appointed to make
a thorough enquiry into the work-
ing of the existing administrative
machinery and methods at the
Centre with a view to recommend-
ing measures including revision
and replacement of rules, regula-
fions, enactments, and constitu-
tional provisions for the fulfilment
of the following objectives. name-
ly:—

(a) that the administrative set-
up may be every respect be
suitable to meet the require-
ments vof anp independent,
democratic and welfare State;

(h) that proper personnel may he
recruited, trained and oganis-
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ed for the purpose of making
the administ#ation trust-wor-
thy, efficient and responsive io
the present day needs:

(c) that the development prog-
rammes may be expeditiously
executed without being delay-
ed or hinderegq by complicat-
ed rules of procedure or
methods;

(d) that corruption may be effec-
tively checked and adequately
dealt with; and

(e) that public association and
co-operation may be ensured
in all welfare activities of the
State.”

Shri Gadgil (Poona Central): I
have listened to the speech of the
Mover, and I am in genera) agreement
with the objective wih which he has
brought this Resolution. But I am
not sure whether that purpose will
be best discharged by the appoint-
ment of a commission or it can be
done by some other alternative way.

As far as I am able to see, in the
course of the last fifteen years so
many attempts have been made. be-
fore independence and after indepen-
dence, by the Government of India to
review from time to time the machi-
nery of government and to effect such
changes as they thought were absolu-
tely appropriate and necessary in view
of the new objectives for which the
State stood and stands. Before in-
dependence there were the two
reports of Tottenham ang Bajpai.
After Independence there was the
Gopalaswami Ayyangar Report. Apart
from these, there was the Central Pay
Commission, appointeq by the pre-
vious Gavernment before independence
although the recommendations of ﬂ*a’t
Commission were more or less accepted
by the Government that came after
the achievement of independence. The
point is that as soon as there is 3
necessity clearly established that the
existing machinery is not appropriate
to implement the policy of the Govern-
ment, it becomes the duty of the Gov-
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ernment to review the situation as
often as it is necessary. I think in a
democratic country, examination of the
machinery of government to see that
it is of the best type is very necessary.
It does not mean that the existing
machinery should be changed from the
top to the bottom, but there is no doubt
that for the fulfilment of the objectives
and the purposes for which the State
stands it is necessary that the instru-
ment must be appropriate.

Now, what are the purposes for
whieh our State stands? Those pur-
poses and objectives are more or less
defined in the Preamble of the Consti-
tution and certain other directive prin-
ciples that are embodied in certain
other clauses. The main thing is
that our State has become a democra-
tic State in which the individual is not
to be neglected and his significance
and importance has been duly acknow-
ledged. In economic terms, our State
has become a ‘Welfare State’. We
have to see whether the old machinery
that is working is quite adequate or
appropriate for the purposes of mak-
ing the State a Welfare State not only
on paper but in actual experience.
Therefore, we have to ook to other
eountries where such problems have
appeared and it is necessary to borrow
from their experience. We need, so
to say, to develop the new arts of
social and economic engineering into
a coherent pattern which will be
quite consistent with the new mass
democracy which we are developing in
this country. From this point of view,
not only the few subjects that are
enumerated in the Resolution, but the
entire conception of public administra-
tion, the entire field of public adminis-
tration has to be reviewed. I am not
suggesting that this task is not possi-
ble to be done by an officer here and
there. We have very lately an ex-
ample where one officer tried to re-
view the thing with the result that
there was a storm in the Cabinet tea-
cup and the situation which was con-
sidered to be very harmonious and
homogenous was disturbed. I am glad
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that, that storm is over, but the point

remains that there are fundamental

problems now facing this country

which are related to public adminis-

tration. The great objective must be

that the will of the people must be

well expressed in the Parliament, and

whatever policies are formulated by

the Parliament must be properly exe-
cuted by the instrument of the Gov-

ernment, namely, public administra-

tion. For that purpose it is absolutely

necessary that people who have got

the requisite ability, the requisite

knowledge, must be recruited. In a

modern State, the public administra-
tion has become a matter of profes-

sional achievement. Just as we have
the profession of law, the profession

of medicine, the profession of engi-

neering, similarly, public administra-

tion is today a profession. Therefore,

what my friend suggested was that

those who have suffered and have ren-

dered service, this that and the other,

should be recruited in the public admi- .
nistration, I am sorry I do not go with

him to that extent.

An Hon. Member: He has not sug-
gested that.

Shri Gadgil: If he has not suggested,
so much the better; but the impression
that I got—it might he due to my
inadequate knowledge of Hindi—was
that he did mention that they must
be patriotic-minded, this that and the
other, The point is, if it is a profes-
sion, then we must have the best men
recruited to this profession. There-
fore, the problem is—as he himself has
stated—a difficult one in which we
have to take into consideration not
only the policy but the personnel; not
only the personnel but the propagan-
da and in a way the entire field, name-
ly, that of the machinery of co-ordi-
nation, principles of de-limiting de-
partments, accountability, expert
knowledge, and last but not the least
the recruitment of personnel.

I will begin with the last one. In
this case, when we have accepted a
form of Parliamentary Government it
obviously means that Ministers may
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come and Ministers may  £0.
‘There must be some permanent
machinery which will maintain, to the
extent possible, continuity of policy.
not continuity of policy followed igno-
rantly but with knowledge and cons-
ciousness. I do not think that the
importance of Civil Service has dimi-
nished even in the least because we
have accepted the democratic form of
government. On the contrary, the
Indian Civil Service, or for the matter
of that speaking in a general way, the
Civil Service still remains, partially
though, responsible for the formulation
of policy. The Ministers, after all
base their policy on such data and on
such background as are presented by
the permanent section of the Civil
Service. If there is wrong data or the
data is arranged in such a way as not
to give the right indication, then the
work is mnot satisfactorily done.
Therefore, let us realise the impor-
tance of permanent Civil Service in the
sense that Civil Servants are as much
respansible for the formulation of
policy, though not to the same extent,
but, to a considerable extent as the
Minister himself 1is, and the Civil
Servant is hundred per cent. respon-
sible for the execution thereof. From
that point of view we must make
certain things clear which are already
embodied in our Constitution, namely,
that we have discarded what is known
ag “spoils system” which is available
in America though gradually it is being
given up. We have decided that we
will recruit servants in our Civil Ser-
vice on the principle of merit that
means by open competition; we will
not take into consideration his private
opinions—he may be an R.S.S. man.
he may be a Praja Socialist man, or
at the worst he may be a Communist
man. But. the point is. whether he is
a good engineer, a good civil servant
and whether he knows his job. We
have nothing to do with his private
opinions. If we were to introduce this
question, namely, of taking into consi-
deration what his private opinions are.
I think we will be destroying not only
something which we have inherited.
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but we will not be able to build in
the manner in which we desire for
achieving such of those objectives
which we have embodied in the Pream-
ble of the Constitution. Therefore, so
far as recruitment is concerned, it
must be by open competition. It does
not mean that I entirely agree with
what is being done today. This is no
occasion to criticise the vagaries of the
Union Public Service Commission. I
have received a number of complaints
where boys coming very high in the
written examination are thrown out in
the viva voce examination; but these
are things which will be referreq to
by me, if necessary, at some other
occasion. The main principle on which
the Union Public Service Commission
has been framed is acceptable and our
service must be recruited on the prin-
ciple of merit and nothing else. To
some extent we have to bow to the
inevitable, to the extent it is neces-
sary, to have certain rcpresentation
of the backward and Scheduleq Caste
Communities; but I want to express
that even this little weakness ought
not to go beyond a certain limit be-
cause it will certainly afiect the gene-
ral efficiency of the administration.

Then, Sir, the question often has been
argued in several reports on adminis-
tration, whether experts should be in
charge of administration, or tie admi-
nistrators should b> a class by
themselves and occasional advice of
experts may be taken. My own perso-
nal view, both as a student of public
administration and as an administrator
having very varied experience for
nearly five years in the Central Gov-
ernment and otherwise in local bodies.
is that the expert should not be in
the charge of administration. That
is the conclusion which was arrived
at by a committee which was appoint-
ed by the Government of Bombay a
few years ago to recommend some
changes in the machinery of Govern-
ment. The same conclusion was arriv-
ed at by another committee appointed
by the undivided Bengal some time
ago to suggest certain changszs in the
administration of Bengal.
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Then, the other question is of ac-
countability, discipline and other
things. They need some change, no
doubt. I will give an example without
mentioning the name. A certain presi-
dent of a trade union complained that
there were cases of corruption and mis-
management in a certain department
of the Government.

The matter was taken up by me as
a Minister, and was pursued by me
as an ordinary private Member. The
result was that everything that the
gentleman alleged was proved, but
the gentleman was dismissed. So, it
required a great amount of work on
my part, and thanks to the late Mr.
N. Gopalaswami Ayyangar, who saw
the injustice, the man was reinstated.

There is another case pending now.
A certain non-commissioneq officer at
a certain Depot, time and again, asked
his higher officers, to give him a few
minutes’ interview, so that he could
explain cases of corruption, mishandl-
ing, angd how a foreign man in charge
of the Depot was sabotaging and
causing harm to the best interests of
the country. On all the occasions, his
written requests were turned down, and
when he made direct representations,
the result was that those accusations
were inquired into and found correct;
but the man, instead of being given
any credit, has been discharged from
the service.

After independence., mosti fo us.
even including my humble self, have
been appealing to the people to bring
to the notice of Government any cases
of corruption. And when in great
enthusiasm, officials and non-officials
made such representations, the result
has always been only this. And it is
not only this, but something more. If
there is a rase of individual iniustice.
I can understand the acceptance of the
principle that the individual should not
approach a Member of Parliament
every now and then. But if a case of
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individual injustice involves some big
principle, I think, discretion ought to
be used, and the man should not be
taken to task and either demoted or
discharged' from the service.

So far as the organisation of govern-
ment is concerned, I think we must
organise it either on unit principle or
on purpose. I shall illustrate what I
am saying. For instance, here is the
Ministry of Communications, and it
wants to builg certain quarters for its
staff. Can it have its own engineer?
No, that would be wrong. Can it have
its own fire-fighting equipment? No,
because that would be wrong. If
that is done, then it would be wrong
organisation of Government. So, it
must be organised on the principle of
function. There must be one depart-
ment to discharge one function for the
entire government. That is the prin-
ciple that has been accepted in all
modern administrations. The extent
to which this has not been accepted in
the Government of India or in the
various Governments of the cons-
tituent States of the Union, it is a
matter for consideration by the Central
Government.

Now, that we have become a welfare
State, and more and more spheres of
activities are being taken into govern-
mental hands, I think, men with the
requisite ability, knowledge and hones-
ty, must be recruiteq to the services.

We are now entering into a new
field of activity, namely the field of in-
dustry. I dc not say that a man after
four or five years of experience will
nct ‘become quite competent to dis-
charge the duty of a manager. But
there is one thing that Government
must do, if they are keen on nationa-
lisation. I am very much keen on
that. and I have been abused for that,
but today or tomorrow, we must
proceed with nationalisation with
speed, and more and more industries
must be coming under the control of
Government, as time passes. The usu-
al question is asked, where are the
people? That is a very simple accusa-
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tion to make, and in fact, I answered
one of my millowner f{riends here
thus, “lock here, when I nationalise the
concern, I conscript those who are
working there, I will transfer the man
who is working as a manager in
an Ahmedabad mill to a mill in
Kanpur. That way, not only
will I nationalise the commodi-
ties or the industrial products
manufactured, but I will conscript the
personnel also, so that my programme
of nationalisation may not come to
grief.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): Just
. as in Nazi Germany.

Shri Gadgil: Not Nazi Germany, but
something else.

Even if you do not want to go to
that extent, I would suggest that there
should be a managerial service or an
economic service. That is something
which I suggested when I was in Gov-
ernment, and I do not know to what
extent the matter has been pursued.
I also suggested one central engi-
neering service. Although the persons
may be engaged anywhere in any
of the States in India, yet at a given
time, their services should be made
available to a big project, whether it
be in a Part A or a Part B State or at
the Centre. The point is that the orga-
nisation of government should be such
that the best talent in the country,
and the best equipment in the country
could be made available easily,

Lastly, I come to the machinery of
co-ordination. The other day, I asked
a question whethrer it was not the
policy of Government to derequisition
land not required, and the reply was
given, yes, Then. what happened to a
particular piece of land? It was simp-
ly transferred from one Ministry to
another. I think there ought to be
better co-ordination. so that at a given
time, we may know exactly where we
stand, If you go to an eleetric power-
house. you know exactly what is hap-
pening at the different centres, in a
minute’s time. In the same way, if we
are not able to know what is hap-
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pening here, there and  everywhere,
I doubt very much whether efficiency
will result.

In conclusion, I would submit that
these are points which are very im-
portant, especially when the direction,
purpose and objective of the Union as
a whole are materially different from
those that were invariably maintain-
ed by the government which was there
before independence. Now that we:
have become a welfare State, it has
become very necessary that we should
bring about some change in the in-
strument of policy, namely the admin-
istration, so that the poor people, who:
through their representatives here de-
cide and formulate a particular poli-
cy, may be sure that it will not be
sabotaged, while being implemented.
A doctor may have diagnosed correct-
ly. and given a good prescription, but
if the compounder is inefficient, we:
know what the result is. Let the com-
pounder b as able, as honest and as
capable as is possible under the cir-
cumstances. As to how we should
achieve this is a small matter. You
can have a commission, you can have
an officer or anybody else for that.
But so far as we. the tax-payers, are
concerned. we want that the admin-
istration should be efficient and honest.

Shri Raghubir Sahai (Etah Distt.—
North East cum Budaun Distt.—East):
I welcome this Resolution. because it
has given us an opportunity to dis-
cuss our administrative set-up, and
the position of the services in the
country. Everybody knows that there
is a wvariety of criticisms on this mat-
ter, not only from the educated classes,.
but from the uneducated, not only in
the cities. but also in the rural areas.
These criticisms can be placed under
three or four categories.

There are criticisms to the effect
that there is corruption in almost every
department of the Government. There
is another criticism that there is in-
efficiency in every department, There
is also the criticism that there are un-
conscionable detays in the decisions of
cases in every kind of court. We have
also the ecriticism that the services are
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unresponsive, and that they do not
care for public opinion. I am not pre-
pared to say how much truth there is
in everyone of these ecriticisms, but
there they are, and we as public men
have to face these criticisms off and
on.

There is another point that we have
to consider in this connection. Since
we have obtained independence,—as
many as six or seven years have ela-
psed, and the Central Government is
run by our trusted leaders. There are
also the various State Governmen’s run
by our trusted leaders, and so many
beneficent measures are being adopt-
ed by the Central as well as the State
Governments, and every possible at-
tempt is being made to see that the
lot of the poor is made a bit more hap-
py. But we find that there is no recog-
nition of this fact by the public.
Everywhere either the State Govern-
ments are being blamed or-the Central
Government is being blamed, and all
kinds of motives are being attributed
to those who are running the State
Governments and to- those who are
running the Central Government. Now,
there may be a thousand and one rea-
sons for all this state of affairs. But I
am qu:te certain that one of the reasons
for this state of affairs is that our ser-
vices from top to bottom have not in-
spired confidence in the public. They
do come in contact with the public at
every stage. The man-in-the-street
comes into contact with the services—
high officers, medium officers, low offi-
cers. In every walk of life, people come
into contact with these officers, with
these government servants, and my
own estimate is that people do not
repose confidence in them because by
their attitude. by their conduct, they
have not been able to inspire confi-
dence in the ordinary public. Fortu-
nately or unfortunately, we are the
majority party, and ours is the Govern-
ment, both in the Centre as well as in
the many States. My own estimate is
that wherever we have lost in elec-
tions. it has been due mostly to the
bungling and 1o the inefficiency of the
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services in those States. (Interrurtions).
We do feel that thre Government have
not been able to act to their convic-
tions. Who knows what are these
schemes of Pandit Jawaharlal Nehru?
Who knows what are the schemes of
the Central Government?

Shri M. S. Gurupadaswamy (My-
sore): Nobody knows.

6 p.M.

Shri Raghubir Sahai: Everybody
judges Government by the conduct of a
petty official, a high official in day today
administration. They do not feel, in
fact, that the Central Government and
the State Governments are doing good
for the ordinary people. My own esti-
mate 1s that if the services were to
change their methods, if the services
were to adapt themselves to the exi-
gencies of the siti “tion, things would
have been better. .nd our regret is
that the services e not aecquired
that requisite fra: of mind. They
think in terms o heir emoluments;
they think in termw. .f their privileges;
and the amenities {o be enjoyed by
them. There the matter ends, With re-
gard to their obligations, they feel
as if they have none. In the present
state of affairs, everybody in the en-
tire country wants to have the great-
est benefits of swarej and indepen-
dence, and my own estimate is that
the services want to reap the benefits
of swaraj with a vengeance, because
they feel that they have got no obli-
gations. From my own experience, [
can say that. When I am makin_*4ese
remarks, it does not mean that I am
opposed to every government servant
or that I say that everyone of them
is inefficient or everyone of them is
corrupt or everyone of them is not up
to the mark. But my humble submis-
sion is that most of them are not—
many of them are not. I have had oc-
casion to talk to a very senior officer,
the Chief Secretary of a Part A State,
two or three years back. I was talk-
ing to him about the gradual deterio-
ration in the administrative set-up in
the country. He is a very good man;
he was talking to me very frankly, in
all sincerity, and when I asked him:
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‘Do you ever think about the deterio-
rating state in the administration? Do
you ever point out this state
of affairs to the Chief Minister or to
the Minister with whom you come in
contact, in private, in confidence
because you get several opportunities
to talk to them? He very candidly
told me ‘No, I do not’. I asked: ‘Why?
Why don’t you put your own point of
view?’ He said: ‘Well, we follow the
policy of the line of least resistance’.
Now. look at these people who once
belonged to the ‘steel frame’, who have
got vast experience of administration
during the British regime as well as
during this regime....

The Minister of Home Affairs and
States (Dr. Katju): May I take it that
according to my hon. friend, the ser-
vices were far more efficient, far more
responsive, far more competent in the
‘olden days and now they are deterio-
rating?

Shri Raghubir Sahai: I think so.

Shri Punnoose (Alleppey): Please

try to correct that.

Shri Raghubir Sahai: So, Madam, I
was simply surprised at the answer
given by that high-placed gentleman
in the services. He said: ‘We are fol-
lowing the line of least resistance, that
is, not putting their honest viewpoint
before our Ministers.

Dr. Katju: That has nothing to do
with public services; that has to do
with Ministers.

Shri V. P, Nayar (Chirayinkil): Ad-
dress the Chair. (Interruptions).

Shri Raghubir Sahai: It is my mis-
fortune that I am not able to carry
conviction to the learned Home Min-
ister. T am sorry that I have also got
my confirmed views about the services.
My own impression is that when he
gave that answer. he wanted to shift
the entire responsibility. Perhaps dur-
ing the British regime he could not
say that he was following the line of
least resistance. In support of what I
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say, I shall quote a line from Appleby's
report. When Appleby came here at the
instance of the Prime Minister and
our learned Finance Minister to just
have a review of the administration
set up in this country. He just had a
hurried view of the things. In course
of this enquiry he asked one of the emi-
nent and intelligent officials in the
Government of India as to what he
thought about the graft and corrup-
tion prevailing in the administration,
and that intelligent and eminent offi-
cial told him. °‘All the graft ang the
corruption that is to be found in the
country in the administration is at the
level of Ministers'.

Shri N. M. Lingam (Coimbatore):
Then why does he blame the officers
alone?

Shri Raghubir Sahai: This is an ex-
ample of their sense of loyalty to a
Government, ’

Dr. Suresh Chandra (Aurangabad):
Can you prove any of these?

Shri Raghubir Sahai: After the at-
tainment of Swaraj government ser-
vants have begun to feel that they
are greater politicians; they can criti-
cise the policies of the Government
with impurity. They can do anything
that they like! That is a regrettable
state of affairs. I do not know whe-
ther the hon. Home Minister would
agree with the view that was given to
Mr. Appleby the other day by that
eminent and intelligent official that all
the graft and corruption are at the
level of the Ministers and not at the
level of the Government xservants.

Dr. Katju: Is that what Mr. Appleby
was told?

Shri Raghubir Sahai: Yes; he was
told so by a very eminent and intelli-
gent official in the Government of India.
I am not imputing motives to every
government servant, but I do say that
most of them have not come up to the
mark,

Lastly, we should consider our ser-
vices from the point of view—whether
they are fitted to implement the de-
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velopment programme. The entire
coeuntry is watching our development
programmes. The fate of the country
depends upon the success or failure
of those development programmes.
My own doubt is the services have not
risen to the occasion. They have no
faith in the Five Year Plan. They have
no faith in the community projects,
and they have no faith in any of our
development programmes, It is time
for us when we should see whether
our development programmes, within
the short time at our disposal, can be
successfully implemented by this ma-
chinery. I only want to submit to the
hon. Minister that the time has come
when we should review the whole situ-
ation. I do not advocate that every
government servant should be turned
out, lock, stock and barrel. They may
be retained, but we should make sure
that our policies are successfully carri-
ed out and if there is any hitch from
any quarter, that hitch should be re-
moved. From that point of view I
would submit that my amendment
may be accepted.

Shri M. S. Gurupadaswamy: I am
specially thankful to the previous
speaker for his forthrightness in ex-
pressing his views regarding the pre-
sent day administration though he be-
longs to the party which is ruling the
country today. He made one particular
remark which attracted my attention.
He said that after the attainment of
independence the morale has been de-
teriorating and the permanent service
is becoming progressively unresponsive
to the needs of the public. When the
Britishers were ruling wus, when
foreigners were our masters, there was
confusion and ambiguity with regard
to the purpose and mode of service that
had to be rendered by the permanent
service. They had to please the alien
masters and, at the same time, they
had to serve the Indian community.
So, there was ambiguity and confusion
when the alien masters were ruling us,
but after independence, this ambiguity
and confusion came to a close.

Now, the public servants must really
play The role of public servants. They
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must be really servants of the publir
The position of the general adminis
trator since freedom has changed, in
so far as the source from which he
derives power. Prior to independence
he was deriving his authority from
above. His power originated from an
outside power. Now he derives his
authority from below., from the masses.
That is The implication of democratic
rule. Today, people exercise their
power through elected ministers, and
the masfers are also public servants;
they are the servants of the state and
servants of fhe people. The civil ser-
vants execute the policies that are made
by these public servants, that is, the
ministers. The ministers act through
these civil servants. But today, what
has happened? As my hon. friend said
*Gst now, in addition to the politician
playing the role of a politician, the
people who adorn the civil service,
Thsfead of expressing their views and
opinions on merits of each case, are
playing the role of politicians. I may
quote an instance in this context. I
come from the State of Mysore. There.
the permanent service itself has been
divided into two groups, because there
are two rival groups in the congress
party itself,

Shri V. P. Nayar: Only two groups?

Shri Heda (Nizamabad): How many
in P.S.P,

Shri M. S. Gurupadaswamy: I am not
talking of the P.SP. I am talking of
the ruling parly now. There are two
groups functioning in the Mysore State
Congress. One group has got the sup-
port from one particular class of civil
servants. The other group has got the
support from another class of civil
servants. So, the division of the
Congress, the rift in the Congress, is
carried even to the administration. To-
day, there are two different groups of
civil servants: the one group is hostile
to the present ruling group and the
other group is hostile to the previous
group. So, the administrative unity is
completely destroyed, and, so I said,
these administrators are becoming poli-
ticians. It is very unfortunate: it is a
tragedy. Nowhere in the world do we
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see such a situation existing. Unfortu-
nately, in this country, the adminis-
trators, the people who belong to the
permanent service, dabble in politics
and always align themselves with some
Minister or other or some paolitician or
other, and they pass on administrative
secrets and thus try to sabotage the
policies or try to bring down the
prestige of the Government. This is
how our administrators are conducting
themselves in this new set-up.

There is one important aspect which
has to be touched when we talk of the
permanent services. That is, they
should think that they have got a
fundamental obligation to the people.
They are not only servants of the
Ministers but they must also think that
they are servants of the nation. Minis-
ters are also servants of the people as
are the permanent services. Unless
and until there is a realisation on the
part of the Ministers ag well as the
civil servants of this aspect of the
matter, we cannot have a democratic
adniinistration. Whether a democracy
functions or not can only be judged if
there is responsive and responsible ad-
ministration. And the administration
Will become responsive and responsible
and serve the real interests of the
people only when the emphasis on
exercise of power is changed to the
rendering of service. Today. the per-
manent services think that they belong
to a separate class altogether and fecl
that they, possess angelic wisdom and
intelligence. They may possess intel-
ligence and wisdom (Interruption). It
may be that because they possess
intelligence and merit they have been
recruited to the services; but they must
remember their intelligence and
wisdom are dedicated to the service al
the nation. Unfortunately, that kind
of approach is not there. The present
megalomaniac tendency of officers has
been encouraged by some of the Minis-
ters themselves. I do not want to name
them, but some of the Ministers were
telling me, “After all, we cume and go,
We Will be there in the saddle for three,
four or five years and we are not ex-
pected to know everything. Moreover,
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even if we are expected to know every-
thing, it is not possible to know every-
thing during these few years and we
have to depend upon our Secretaries
and the permanent staff. Suppose, we
take a strong attitude in a particular
case, then the intelligent Secretaries
may involve us in something else. So,
we are afraid of the Secretaries.” Many
Ministers have spoken like this.

I must also say that the Ministers
have also their own interests to serve.
For that they have to depend upon the
Secretaries, they want the good will of
the Secretaries.—This has made them
to think that they are omnipotent.
This is not democracy; you may call it
neocracy. I mean by ‘neocracy’ a gov-
ernment of upstarts and this is nothing
but a neocracy. I, therefore, say that
every step should be taken to reorien-
tate our administrative machinery so
that it may fulfil the new tasks tha:
are ahead.

Before I close, I want to say that the
administrator is expected now to per-
form new duties and obligations be-
cause the activities of our State are
expanding. The civil servant has to
be a manager of an industrial concern
and he has to do so many other duties
regarding production, distribution and
exchange. It is very necessary that he
should be properly trained, and proper
men are recruited.

First of all, there should be reforma-
tion in the mind of the Ministry itse'f.
That is very necessary (Interruption).
Unless the Ministers make a bold move
in the matter, it is not possible to bring
about any change in *he administrative
system. The present system is outmod-
ed and rotten and it cannot fulfll the
new duties and obligations of a demo-
cratic nation. T therefore, say that the
hon. Home Minister should give up his
lethargy and become more active, give
up his indifference and treat this
matter very seriously and not brush it
aside as a simple problem. He should
realise that unless there is administra-
tive reform, democracy cannot function
well in this country.

Shri 8. C. Samanta: Madam-Chair-
man. I eutirely agree with most of the
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objects put forward in the resolution
moved by my friend Shri S. N. Das. I
have put forward an amendment to the
effect that I find no necessity for fur-
ther investigation into the subjects
mentioned by my hon. friend. Already
two committees, one the Gorewala
Committee and the other, the Appleby
Committee, have submitted their re-
ports of government administration.
They have mostly dealt with the sub-
jects mentioned by my hon. friend. We
the legislators and the officers are both
impatient to see that the old rules and
regulations should be changed at once
to facilitate the administrator in which
the National Government has proposed.
We are all well-wishers of the State
running on democratic lines. But the
administration is not being run as it
should be. I say, time should not be
spent on investigation. There are
Ministers who know the difficulties.
There are good officers who know the
remarked that most of the men in the
services are not doing well 1 cannot
iCcept it. An administration cannot be
run unless there are good men in it
There are good persons and there are
also black-sheep; but, not most of them
are bad. Had it been 50, the adminis-
tration would have been impossible,

Dr. Suresh Chandra: On a point of
order. There is no quorum in the
House.

Mr. Chairman: The House is very
thin—] see there is no—quorum. Let
the bell be rung.

The hon. Member may now continue
as there is quorum.

Shri 8. C. Samanta: My friend, Shri
Sahai, was referring to his conversa-
tion with some officer. I may also refer
to my conversation with another officer
who told me to find out the means
whereby administration may be effi-
ciently run. The officers are feeling
difficulties. For example, the Ministers.
who are long sufferers, want to run the
Government in their way, but when
they express their views to their Secre-
taries in the Department, they point
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out the difficulties created by the rules,
regulations and the customs that ave
prevalent. The efficient officers, who,
really feel for the country, are helpless
because of the rules, regulations and
enactments coming in the way. My
friend, Shri Das, has done immense
good to the country by bringing such a
resolution as this before the House.

Shri Velayudhan: Will the Govern-
ment accept the resolution?

Shri S. C. Samanta: In this country,
we had different administrations in
different periods. We, Indian nationals
at present, would like to run our gov-
ernment in the way we like best. 1
may cite here as an example that
Mahatmaji advocated non-violence, and
our Government also advocated . it
(Interruption). What do we find today?
I may draw the attention of the House
to the fact that before independence,
what we saw of the soldier was quite
different from what we see of him tn-
day. What do we find now? When-
ever there is any havoc, any accident,
any flood, any famine etc., the Army is
deputed to attend to help the situation
and the soldiers do immense gervice.
They feel, as we feel, that they should
defend the country, and that they
should not attack others unless they
are attacked. This ig the gist of nun-
violence, which the Army and the
soldiers have instilled amongst them-
selves, because our Government wants
to run its administration in our own
way. In the same way, if it wants to
be really a welfare State and to nin
efficiently, then the difficulties that
stand in our way should be removed,
that is, the rules that were framed
during the British regime have some-
what to be altered—they sre found to
be efficient for our purpose even now
in certain respects. Government is
alert on the subject. The Planning
Commission did not wait leng. It ap-
pointed Mr. Gorewala to go into the
matter and suggest how the adminis-
tration can be made to run efficiently,.
and his report is before us. Under the
Ford Foundation Scheme, Dr. Appleby
was also invited to go into the adminis-
trative set-up of our country, and he
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has also submitted his report. These
two reports may be considered by Gov-
ernment with the help of their efficient
officers, so that without waiting for a
long time, we may bring in some
changes at least, in the administrative
set-up. In the legislatures, we legislate
enactments and the efficieacy of those
enactments depend upon their working,
which again depends upon the adminis-
tration. So, the people who are recruit-
€d by the Public Service Commission
should be properly selected. Even the
Public Service Commission rules
require some changes. We should not
entirely depend upon the talents or
education of the people for administra-
tive purpose; we should also see the
heart of the people whom we are going
to place in important positions, and
who will form the future administra-
tion of our country. Our future destiny
depends on them.

My friend has brought forward all
the points and my only request is that
these points should be ccnsidered by
Government, and that the Government

should come to an early decision in the
matter, ‘
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Shri Tek Chand (Ambala-Simla): A
very heavy yoke of responsibility rests
on the shoulders of thote who are
called upon to run the services of this
country. It is for them to serve the
country properly; and it is for them to
sabotage all the efforts made by the
Government. Our Constitution, how-

17 APRIL 1954 Working of Administrative 5032

Machinery and Methods

at Centre
soever sacred a document, remains a
paper Constitution if it is not paid the
homage and respect in action by the
gservices. The ship of state can founder
on the rocks of corrupt and inefficient
services. The ship of stute can sail
beautifully everywhere and to its goal
if the services are efficient, honest and
prompt about the discharge of their
duties.

It is to my mind a little dicappoint-
ing that a Resolution of this great
significance and importance should
have come as a private Resolution. It
should have been a matter which
should have promptly engaged the at-
tention of the Government. It is for
the Government to devise ways and
means whereby it should become pos-
gible that the policies laid down by the
Cabinet should be promptly, efficiently
and honestly pursued by those who are
called upon to carry them out. We
make certain decisions which are well-
conceived. But because of the services,
they are ill-executed. It is therefore
very desirable that we should fiad
ways and means whereby there should
be some test, some thermometer, in
order to see whether the services are
discharging their duties cfficiently,
promptly and honestly.

There is a feeling in the country, a
feeling, unfortunately, shared by all
classes of society. by every cross-sec-
tion of society, a feeling of acute dis-
appointment bordering on indignation,
bordering on indifference, bordering on
distress that the services are not play-
ing their role by the nation, that they
are conducting themselves in a manner
that is officious, that is haughty, that
is high-handed and dilatory. It is a
matter of deep regret that the services
who are called upon to discharge a
very onerous duty, wno are called upon
to participaie in a very freat part
should be conducting themselves in a
manner so as to be the targets of all
fingers of scorn which are pointed to-
wards them. We have preduced a lot
of things, I mean the planners.
It was never in the imagina-
tion of the planners even that
another article would be produced in
tremendous quantity,—~the ‘red tape’.
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The ‘red tape’ has increased to a
strangulating point. The Government
makes a decision and that decision is
fettered and manacied Ly ‘red tape'.
Why is it that the decisivns of the Gov-
ernment in order to be executed nave
to pass through the gauntlet of so
many hurdles. so many litlle moats and
obstacles? it is up to the Government,
and in the interest of the Government,
that they should have such checks, such
a vigil on their oilicers, that they
should see that they are not only not
corrupt but they do not steal; they do
not commit theft not only of the money
of the State, but also of the time of the
State. There js an impressiom—how
far it is correct it is difficult for me
to say—but almost a umiversal im-
pression that our services are over-
staffed. Where one competent and
careful man can do the work, we have
got four or five indolent drones doing
absolutely nothing but just fanning
themselves and killing their time. It
is said, and it is a matter of which
everybody is aware, that there is
corruption. Corruption is corroding to
the soul of the country; but is there any
difficulty, if you had the will, to stamp
out corruption? In my humble way of
thinking, it is not very difficult thing.
Let an officer who is recruited be called
upon to declare his assets; and then
you know that he has got Rs. 10,000 or
Rs. 20,000 and, this much of movable
property and that much of immovable
property. Then, have a complete
check after five years, a
periodic check. If there is a
windfall because he has made lots
of money in solving successfully a
crossword puzzle, or in a horse race, or
some rich relation of his has left a
legacy, let him say that he has inherited
Rs. 10.000 or made Rs. 20.000 in a
horse race. But. when you see officers
drawing a salary of Rs. 800 or more
going in gorgeous limousines, regaling
themselves in expensive clubs, boozing
like fish, throwing cocktail parties,
indulging in gambling and Bridge
parties in clubs, is the deduction very
difficult to draw that all this extra-
vagant expenditure must be at the cost
of some body who managed to grease
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his palm? Therefore, all that I say is,
it will not hurt me in the least if you
have a special department whose ex-
clusive and sole duty should be to keep
a watch, to keep a real check as to the
manner in which work is being done.
I am equally anxious that not only you
should see that you do not keep corrupt
officers, but our officers should be like
Caesars wife; they should not even
be thought of as engaged in receiving
improper money. But, be that as it
may, I am anxious to see that there
should be some governmental agency
which should ensure that every em-
ployee of the Government is doing
honest work, does real work and is not
idling away his time,

Dr. Estjm: And 1 suppose there must
be another agency to see that this
agency is working all right.

Shri Tek Chand: Sir, once it is driven
home to the minds of your Services
that they are going to be accountable
to somebody, whether to you or to
another functionary; so long as they
are aware that if they deviate from the
path of rectitude they will be answera-
ble to someone, they will do their work
honestly. You have to impregnate
them; you have to imbue them with
the idea; you should make an example
of a good few and will be earning the
gratitude of the people, serving the
nation, and ensuring that your policies
are being carried out efficiently, dili-
gently properly and obediently. These
officers of yours are a standing menace
not only to the common man who is
being victimised.. ..

Dr. Katju: But to the commopn Mem-
ber of Parliament.

7 pmM.

Shri Tek Chaad: ...... but they also
stand in the way of carrying out your
policies. Then again, so far as your
services are concerned, they are con-
ducting themselves in a manner as if
they were the sole and exclusive bene-
ficiaries of the swaraj. If there is any-
body who is comfortable; who is thriv-
ing under swaraj, these are your In-
competent, irresponsible officers. I
wish that those who are discharging
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their duties honestly should receive ce-
cognition and those who are not should
be made to realise that they have
earned the scorn of their bosses, their
officers. ‘Dialatoriness’ and ‘procras-
tination’ 1 place at par with corrup-
tion and they can strangulate your re-
forms or plang if they are not checked.
Reports of the Public Accounts Com-
mittee are eloquent abuut the rotten
conditions that are prevailing in some
of the department. I wish they should
open the eyes of those who do not
appear to be fully alive to the distress
and menace confronting the country.

Lastly, I would say this much only,
that the State is engaged in a progres-
sive expansion of its activities and a
welfare State ought to be. There-
fore, if the State machinery which is
getting more and moare complicated
every day because of the exigencies of
the nation, is to function properly, it
should see that all the wheels, nuts
and bolts of the machinery are work-
ing in complete harmony, in cohesion
and in co-ordination. If there is a
conflict, if there is a tension; if there
is a dead-locking anywhere; if thereis
a bottle-neck anywhere, it is the nation
that suffers. Therefore, the potentia-
lities of an incompetent servant, the
potentialities of a corrupt servant to
sabotage the nation’s work are tremen-
dous and should not be taken lightly
and it should be the keen anxiety on
the part of those who are halding the
reins of the governmental machinery to-
day to see that their commands are

carried out; their mandates are obey-
ed.

Then again, there is one aspect of
the matter to which I wish to invite
the attention of the Hon. Minister and
that is, that there is a feeling chared
by even the people who are high up in
society, people who are educated and
people who belong to the professions,
that your officers are officious, they
are discourteous. they are contemptu-
ous and their demeanour and deport-
ment is extremely forbidding. It is
difficult to enter their portals without
running the risk of jeopardising one’s
self-respect. A man in civilian clothes
Is afrald of even pointing out defects
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of a person having a badge of autho-
rity, whether the badge is humble or
very high. Leave apart the case of
the rural people; or of the
ordinary townpeople; but even people
with education, if they are called upon
to knock at the portals of some officers,
some departmental head, the treatment
that is likely to be meted out to them
is something that will make a person
qQuail in his feet before he musters
courage 1o do s0. It is very necessary
that a feeling of real service is incul-
i minds of the services.

Indian in outlook, nor civil in their

approach, nor-service-minded. That
legacy, unfortunately, is still being

points which the hon. Mover of the
Resolution has sought to raise. I wish,
particularly, to refer to the inade-
quacy of the existing rules and regu-
lations, regarding the )
recruitment of officials.

You know Madam, that last year,
when we had a discussion on the
despicable manner in which the
Rehabilitation Finance Administra-
tion was vearried onmn, the hon.
Minister in answer to certain very
specific charges which I levelled
against that department, had the
gumption to tell this House that he
did not know, and that he did not
care to have the family histories of
officers concerned. I had alleged that
certain officers who had appointed
their own kith and kin, overriding
the claims of other officers. But the
hon., Minister told us, "yes, it has
happened, there are some relations,
but 1 am not expected to work out the
family trees.” When I see my hon.
friend Shri D, C. Sharma he inspires
me to invoke the words which he used
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-on that occasion. He said, and I also
.agree with him, that in departmental
services, there is a specific law of
gravitation by which relatives gravi-
tate to certain offices.

Shri T. N. Singh (Banaras Distt.—
‘East) : That law is everywhere the
-Same.

authorities, irrespective of any rules
of procedure laid down for that

gshow that it is not only the officers,
but some of the Ministers even at the
Centre have done something and
seen to it that some of their very
close relatives have been appointed
1 do not want to name the officers or
the Ministers, but I can say that in
.one of the factories under the Pro-
duction Ministry—and that question
was also put here the other day—a
very close relative of one of the Cabi-
net Ministers has found his place. I
do not complain about Ministers’ re-
latives being appointed, but certain-
Iy I do complain when such relations
happen to have no other qualifications
at all. You could find from the vari-
pus examples which I can give, that
it is not a matter to be laughed at,

17 APRIL 195¢ Working of Administrative 038

Machinery and Methods
at Centre

as my hon. friend Shri Lal Baha-
dur Shastri is trying to do now. 1
shall be thankful to any hon. Mem-
ber on the other side, who points out
a single Ministry against which the
charge of nepotism, corruption and
favourtism cannot be legitimately
levelled. Every Ministry has had it,
and day by day, the administration
is getting increasingly corroded by
corruption, nepotism, favourtism, and
even venality and graft, and by every
other despicable practice which you
do not expect in the services.

Dr. Katju: I protest against all
these generalities. They are abso-
lutely unfounded.

Shri V. P. Nayar: You may protest.
They may be unfounded for you, but
I will prove them to the hilt.

Dr. Katju: You may say what you
like.

Mr. Deputy-Speaker: General char-
ges that every Minister is doing that,
and so on, which try to reduce the
dignity of Government, should not be

~made here. Generalisations do not

serve any purpose. When this point
was raised the other day, the Hon.
Speaker said that if any particular
charges are there against any particu-
lar persons, by way of illustration,
one or two officers of high impor-
tance may be referred to, but with
respect tc the other, previous intima-
tion should be given, so that the
other side may also be prepared to
give its reply. But generally throwing
mud on Government creates a very
wrong impression. After all, the hon.
Minister has also to justify the ac-
tion of Government, and if attacks
are made nebulously and in a general
manner, using all the epithets that
could be found in any dictionary, as
has been done by the hon. Member,
1 do not think it is right at all

.Sbri V. P, Nayar:. It is not a
question of giving specific Instances,
but I do not want to embarrass the
hon. Ministers, because most of them
are not present in the House, and
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this is the interest which they take
in matters like this. As you have
given the ruling, I do not propose to
generalise, and if necessary, I shall
“illustrate my points by examples of
| specific instances only.

Shri Punnoose; Previously, when the
Members on the other side were speak-
ing, and they made very general state-
ments, the hon. Minister did not react
against them. But when something is
said on this side, he is making it difM-
cult for hon. Members to speak.

Dr. Katju: May I say a word? I
propose to deal in my speech with
these things, which I shall show, are
absolutely indefensible. The hon.
Member is throwing mud in heat on
the whole of the public services,
from the patwari onwards to the
highest officer. He has just now said
that there is no single Minister in
the Government of India, who is not
appointing his relations, friends and
all that. It ig all very :amentable. My
hon. friend is taking advantage of his
position and saying all this. But 1 pro-
pose to deal with them in my speech.

Shri V. P. Nayar: I never for &
moment said that all the Ministers are
corrupt. 1 was only saying that in
every Ministry, at least one instance
can be pointed out. If you would
allow me time, I am prepared to prove
it in Ministry after Ministry. .

Mr. Deputy-Speaker: All that I can
say is that it is a very difficult mafter.
In the administration, of course, how-
ever much » Minister mav he anxious
'to avoid it, here and there, there will
‘be some cases. It ig the business of
hon. Members to bring it to the notice
of Government, and see that the ad-
ministration is absolutely ~ perfect.
General statements like this, whether
they come from the one side or the
other, are embarrassing to the hon.
Minister, and he may not be able to
answer them. If earlier hon. Members
who had made such general statements
had not been pulled up, I do not
know how one wrong will make
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another wrong right. Therefore, hon.
Members will confine themselves to
{llustrations consistent with the dignity
of the House, and see that they try
to remove these {lls.

Shri Bhagwat Jha Asad (Purnea
cum Santal Parganas): If some allega-
tions are made against particular
officers, that is out of order, because-
those officers are not in this House to
defend themselves. If Rgeneral re-
marks are made, then also they are
considered out of order. So, some
model instances might be given, so that
it may be brought to the notice of
the House.

Mr. Deputy-Speaker: 1 would not be
taking up the time of the House, if L
refer to rule 320 of our Rules of
Business, which says:

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any per-
son, unless the member hag given
previous intimation to the Speaker
and also to the Minister concern-
ed, so that the Minister may be
able to make an investigation into
the matter for the purpose of reply.

Provided that the Speaker may
at any time prohibit any member
from making any such allegation
if he is of opinion that such alle-
gation is derogatory to the dignity
of the House or that no public
interest is served by making such
allegation.”

1 would request hon. Members to
bear this in mind. In view of this
rule, I hope hon. Members wili not
leave it to me.

Shri V. P. Nayar: Precisely so. This:
very rule justifies what I said. I do

Mr. Deputy-Speaker: No, the rules
must be interpreted in this way. If
any such reference js made, previous
notice has to be given. The rule can-
not be avoided by making a generalisa-
tion, and making it worse. (Interrup-
tions).
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Shri V. P. Nayar: I take your ruling
and I do not propose to go into gene-
ralities, hereafter.

There is another aspect, which the
hon. Mover has sought to discuss here,
namely the conditions of service which
prevail, I ask the hon. Home Minister
through you, whether the service con-
ditions lay down the conditions of
work of the subordinate services. In
many departments, they are not laid
down. I know, for instance, in the
‘Civil Aviation Department, thousands
-of people—at least one thousand people
—have to work for seventy-two hours
a week.

1 would very much like the hon.
Minister to contradict me. 1 have
been for years a quilldriver who
served and sucked sustenance through
the quill. I know the difficulties of
clerks. 1 know the difficulties of
chaprasis. 1 know the difficulties of
the underdog in Government Service.
For them no conditions have been laid
down. Sir, the Government use in all
the rules, in all the regulations a sort
of inverted vocabulary by which
dishonesty means honesty, inefficiency
means efficiency, in the matter of
promotions. Even here—the hon.
Minisgter is getting more impatient—if
the hon. Minister wants illustrations, I
shall send him some.

Aa Hom Member: Name them.

Shri V. P. Nayar: I do not propose
tc name them.

This is the way in which the sub-
ordinate has to serve with no security
of service. His promotion depends
aupon the whimg of the superior officers
and if he refuses to fulfil one of the
private errands, he does not get the
-due promotion. Any aumber of in-
stances can be pointed out. At the
time a clerk is appointed he is not
asked to do such and such duty. I
have bean sittipg in office late, till
2 o'clock in the night when I was a
<lerk. I have seen several other peo-
Pple doing that. I find in many of the
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offices here in Delhi clerks have to
do that. As for the chaprasis, Sir, the
less said about them, the better. The¥
are not even treated as human beings.
The service conditions which have been
laid down are not applicable to them.
Many of them have put in service for
eight years or nine years without
confirmation. They have to do their
office work and have also to attend,
not only to their officers, but also
their families. This is the condition
in which you find the services. Pro-
bably some of the top officials have
changed and in the place of English-
men, you have Indians. But that has
not changed the character or pattern
of the administration. It is only a con-
tinuation of that which we had as a
curse.

Now, Sir, I want also to bring to the
notice of the Home Minister certain
other aspects regarding service prob-
lems. There is not that freedom of
association for the subordinates in gov-
ernment gervice in various depart
ments. If they come and approach a
Member of Parliament and if it s
known, then they are sacked. There
are many instances (ike that. I very
vividly remember that once, last year.
the hon. Minister got up to answer a
supplementary question and said that
the government servants have com-
plete freedom to approach Members of
Parliament. But if they do that and
if the Government comes to know of it.
then they have no other alternative
but to quit service. They cannot have
their representations made before Gov-
ernment. If they send a petition to
the Minister, it will be put in the
waste-paper basket by an Under Secre-
tary. Very often it happens. If the
Under Secretary somehow sends it up.
the Deputy Secretary will put it in
cold storage. It will never reach the
Minister. What is the guarantee which
you have given to the services? How
are they to represent their claims?
How are they to represent grievances?
How are they to fight for their rights?
You have not given them that freedom:
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you have not given them the freedom
of organisation. Everything which you
give to the services......

Mr, Deputy-Speaker: The hon. Mem-
ber will kindly address the Chair. It

will avoid much of heat.

Shri V. P. Nayar: I shall address you
Sir.

Sir, everything which Government
say they are giving to the subordinates
ig given only on paper. Suppose some
violation is brought to the notice of
Govemment, they seek to justify it by
a very well known technique, the tech-
nique of technical justification. They
write—'Under this rule, it s not
necessary that a government servant’s
relative should not be apgointed... ..
Under this rule it is obligatory on the
Government servant to do such and
such and also to obey instructions’.
This is the manner in which you have
kept tens of thousands of our sub-
ordinates.

Mr. Deputy-Speaker: ‘They’ have
kept.

Shri V. P. Nayar: When I say ‘You',
1 mean ‘they’.

Mr. Deputy-Speaker: Otherwise, on
the floor of the House hot words are
exchanged. Hon. Members will look
-at other Members and then say ‘you’.
“you’ directly and they get excited and
-agitated about it. In a Resolution of
this kind—of course, it is not for me
to suggest to hon. Members—side by
side, whenever any Erievances or set
of facts are placed before the House,
the remedy also may be suggested. If
hon. Members have thought about it,
‘they may place the suggestions also,

Shri V. P. Nayar: I am thankful for
your suggestion. But supposing we
8ive a suggestion, we know the fate
of that, and Government Leems to
think that they afe having a monopoly
of wisdom. So they do not very much
rcare about our suggestions.
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Dr. Katju: All freedom will come
when you come to power.

Shri V. P. Nayar: That is coming in
spite of you. Don't you worry about
that

Shri Bhagwat Jha Aszad: I thought
it was otherwise—he had got the monc-
poly.

Shri V. P. Nayar: If we look to the
services—] again want to emphasise
this point—except a few people at the
top, every man in the subordinate ser-
vice has his grievance not merely in
one respect but in ever so many res-
pects. If only the hon. Minister will
go and see some of the quarters pro-
vided for class IV servants, e.g. in the
Civil Aviation Department, quarters
measuring only 12°x10°, then he will
understand that service does not en-
title them even to the habitation which
a buman being is supposed to get.
This is the condition in which they
exist. There is no use saying that ihe
services are deteriorating. The ser-
vices undoubtedly have deteriorated.
It is because of this attitude, this reck-
less attitude of the Government against
the vast majority of servicemen. They
do not have the enthusiasm to work.
Not that they are not clever; many
of our subordinate people are as Eléver
as anybody in their position in any
other part of the world. But they do
not have the enthusiasm: they do not
feel that their position is secure:; they
do not feel that their grievances will
be remedied; they do not {eel that they
will be looked upon as people who
do this service for a country which
styles itself as a free country.

Sir, I do not want to embarrass the
hon. Minister by giving more instances.
I will resume my seat after one obser-
vation. Much i{s talked about provid-
ing jobs fur those unfortunate brethern
who belong to the backward classes. I
have come across an instance when the
employment exchange sent a candidate
for selection to the post of teleprinter
operator in one of the departments in
Delhi. That boy unfortunately did not
got the place or even an interview.
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Instead, that place was filled by a first
degree relation of the person who ap-
pointed, against which the staff com-
plained, and then another test was
conducted and the officer wrote that
‘she is found to be eligible for the post'.
This is the way things are done. I can
give offhand at least a dozen cases to
the hon. Home Minister. But I am
sure, although you may say that I can
give some suggestions, if I give my
suggestions, he will not accept them.
Even before giving a suggestion, we
have seen how provoked he has been.

Mr. Deputy-Speaker: Shrimati Uma
Nehru.

Shri A K. Gopalam (Cannanore):
There are only ten minutes left ncw.
May I know whether the second Re-
solution that has come up in the ballot
will be taken up today or whether it
will have to go into the next day or
another ballot will have to be taken.

Mr. Deputy-Speaker: The hon. Mem-
ber wants to know through me, if the
next Resolution standing in his name,
should gc once again into the ballot.
Formerly, for a non-official day we had
4 hours exclusive of the Question Hour,
and there was a ballot for all the 4
hours. Now, it has been split Into
two days—2¢ hours on alternative
Fridays. No doubt, it appears to cause
some inconvenience. I think fhe Com-
mittee has made a recommendalion
that there may be a ballot for the two
days together. But that has not yet
been adopted as a rule. That, I under-
stand, is the difficulty. So far as the
present Resolution is concerned, it has
got to go into ballot again. But 1
think in view of the recommendation
of the Committee, the rules will be
suitably modified and there may not be
that inconvenience in future. But for
the present, the present rule will
apply.

st ww dyw Faer dor 7 e
df-afrew): 7w fre? afiwr amw,
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Mr. Depaty-Speaker: If the hon.
ﬁidq‘uﬂiﬂnﬁ‘aﬂ“mhm Member has got much more to speak,



Re9. Resolution re.

{Mr, Deputy-Speaker]
she may continue on another day. Or,
if she can wind up in a minute or two.
I 'hope the House will continue to sit
for those few minutes.

Some hem. Members: No, on. Next
day.

dwdt v dyw - & Tt € Pe
mmwﬂaﬂmaﬁﬁwd
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Tt red W pay &, @ v dym
g
Mr. Deputy-Speaker: The House will

now stand adjourned and meet again
at 2 r.M. on Monday.

The House then adjourned till Two
of the Clock on Monday, the 19th April,
1954.



